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Whether Reporters of local papers may be allowed to see
the judgment ?

To be referred to the Reporter or not ?

Whether their Lordships wish to see the fair copy of the
judgment ?

ththgr the judgment is to be circulated to the other
Benches ?

Judgmcnt delivered by Ho'ble vice=-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH

Original Application No.141 of 2002
Date of order: This the 8Bth Day of August 2003

The Hon'ble Mr.Justice D.N.Chowdhury, Vice-Chairman
The Hon'ble Mr.N.D.Dayal, Administrative Member .

1.

2.

3.

4.
5.
Ge

7.

8e

9

Shri Birendra Rajkumar, Piane Tabler,

Unit/Office, 9 Party.

shri Bhim Bahadur Limbu, Plane Tabler
Unit/Office, 9 Party.

shri Hira Lal Chanda, Plane Tabler,
Unit/Office, 9 Party.

shri Haren Chandra Das, Plane Tabler.
Unit/Office, 9 Party.

shri Nowa Rinzy Bhutia, Plane Tabler.
Unit/Office, 9 Party.

Shri Salong Roy, Topo Auxilary,

Unit/Office, 9 Party.

Shri Santanu Kumar Gupta, Plane Tabler,
Unit/Office, 9 Party.

Shri Mohan Kumar Biswa, Plane Tabler
Unit/Office, 9 Party.

Shri Paul Gladwell Mawrie, Plane Tabler
Unit/Office, 9 Party.

contd/=



10. Shri Tarun Deka, Plane Tabler.

Unit/Office, 9 Party.

11, Shri Dipak Narayan Dev.Plane Tabler

Unit/Office, 12 Party.

| 12, Shri Nani Gopal Chanda, Plane Tabler,
! Unit/Office, 12 Party.

13. shri Paban Chandra Das, Plane Tabler

Unjt/Office, 12 Party.

14, Shri Niranjan Kantd Das, Plane Tabler.

Unit/Office, 12 Party

15. Shri Karnol Singh Rymbai, Plane Tabler
Unit/Office, 12 Party.

16. Shri Batskshem Myrthong, Plane Tabler
Unit/office, 12 Party.
17. Shri Nobo Gopal Das Plane Tabler.

Unit/Office, 12 Party.

18. shri satdal Dey, Plane Tabler,
Unit/Office, 12 Party.

19. shri Janjit Deb Chowdhury,

Plane Tabler, 29 Party

20. shri Joydeep Bhattacharjee,

ASD/Man, 12 Party.

21. Shri Ranjit Kumar Dey,

*  plane Tabler, 29 Party,

\\///ﬁw//\///zz. Shri Pritam Kumar Pradhan,

Plane Tabler, 29 Party.

23. Shri Promish Sangha.
Plane Tabler 29 Partye.

' contd/-




L 24,

25.

26.

27.

28

29.

o 30.

31l.

32.

33.

34.

35.

Shri Armmy Well Lyndon,
Plane Tabler, 29 Party.
Shri Himangshu Acharjee.

Plane Tabler, 29 Party.

Shri Jayful Khammujai,

Plane Tabler, 29 party
Shri Addrew Bernard Hauhnar,
AsD/Man, 29 Party
shri Sital Pzasad Roy,
Plane Tabler, 29 Partye
Shri Jyoti Prokash Chakraborty
Plane Tabler 29 Party. |

Shri Labanya Rajwar,

Plane Tabler, 29 Party.

shri Prabhar Chandra Das.

Plane Tabler, 35 Party.

shri Nani Ram Bhuyan,

Plane Tabler, 35 Party
Shri Amiya Mohan Sarma
Plane Tabler, 35 Party
shri Surendra Nath Bauri
Plane Tabler, 35 Partye.
Shri Pradap Kumar Naog
Plane Tabler, 35 Party.

shri Sarat Chandra Boro

Plane Tabler, 35 Party.

contd/-4
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38.

- 39.

40,

41.

42,

43.

44,

45.

46,

47.

48,

506

-

Shri Kiran Chandra Rava

Plane Tabler, 35 Party.

Shri Noyan Chandra Boro,

Plane Tabler, 35 Party

shri Girindra Rabha,
Plane Tabler, 35 Party

shri Soneswar Rabha

Topo Auxiliary, 35 Party.

Shri Atul Chandra Rabha,

Plane Tabler, 35 Party

shri Promod Chandra Mudoi,
Plane Tabler, 35 Party.
shri Bijoy Sen Mech,
Plane Tabler, 35 Party
shri Ajendra Nath Sarma
Plane Tabler, 35 Party.
Shri Harbilash Malkar
Plane Tabler , 35 Party
Ssri Bobinda Borah
AsD/Man , 35 Party.
shri Akhil Chandra Kalita,
AsD/Man, 35 Party.
shri Nasiruddin Ahmed.
AsD/Man, 35 Party
shri Aizuddin Ahmed.

AsD/Man, 35 Party.

Shri Biswajit Das,

ASD/Man, 35 Party.

contd/-
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51,

52,

53.

54,
55,
56.
57.
58
59.
60,
6l.

62,

63,

shri Madhab Chandra Das,

Shri Dipak Gohain,

Topo Auxilary, 35 Party.

Shri Rahul Nag Chowdhury,
Topo Auxiliary, 35 Party.

shri Debasish Dey,

Plane Tabler, 35 Party.

Shri Bhupen Bora,
Plane Tabler, 35 Party,

Shri Sudhan Ranjan Bhowmick,

AsD/Man, 12 Party(Now attached to 35 Party)

shri Karolus Lamin, AsM/Man,
12 Party.
Shri Dhrubajyoti Bhattacharjee,
Topo Auxilary, 12 Party.
shri Ajay Kumar Dhar Chowdhury,

Planetabler, 5 Party.

Shri Puna Ram Sonowal,

Plain Table, 5 Party.

Shri Dilip Chandra Bhandari,
PlaneTabler, 5 Party;

Shri Umesh Kumar Pradhan

Plane abler, 5 Party.

Shri Amal Kumar Datta Chowdhury,
Plane Tabler, 5 party.

contd/=6



64.

654
66.
67
68
69.
70,
71,
72,

73,
744
75.
764

Vol

- H=

Shri Paritosh Das Gupta,
AsD/Man, 5 Party.
Shri Anil 8handari

AsD/Man, 5 Party.

- Shri Amit Kumar Biswas.

AsD/Man, 5 Party

Shri Kerious Sohtune.

AsD/Man, 5 Party.
Shri Rishot Singh Kharchandi,
AsD/Man, S5 Party.
Md. Abdul Malik.

Plane Table 5 Party.
Shri Subrota Kumar Chakraborty.

Plane Tabler, 5 Party.

Shri Ajit Malakar

Plane Tabler, 5 Party.

Shri Yaghadhir Paul.

Plane Tabler 5 Party.

Shri Karuna Sindhu Dhar

Plane Tabler, 5 Party.

. Shri Biman Roy Chowdhury

AsD/Man, 9 Party.

Shri Rajat Dutta Chowdhury.
AsD/Man, 9 Party.

shri Ranjit Kumar Dutta
ASD/Man, 9 Party.

Shri Nilendu Kumar Mishra.
Plane Tabler, 80(p) Party.

contd/-
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79.

80.

81.

82.

83

84.

85.

86.

87

88e

90.

s 91,

Shri Punya Brata Roy,

Plane Tabler, 80(P) Party.
Shri Tapan Kumar Chowdhury,
Topo Auxiliary 80(P) Party.
Shri Nilanjan Bhattacharjee.

Plane Tabler,80(P) Party.

Shri Fresslye Ofelus Thangkier
AsSD/Man.80(P) Party.

Shri Partha Sarathi Gupta
AsD/Man,80(P) Party.

shri Nibaran Chandra Deb.
Topo Ausiliary NECO

Shri Subrata Nag,
Topo Auxiliary, 81 Party.

Shri Rajmoni Sinha,
Plane Tabler, 8lFarty
Shri Rapalung Kabut ,

pPlane Tabler, 81 Party.

Sri S.Bordoloi,

Plane Tabler 35 Party.

Sri Dwijendra Chandra Deb,
Plane Tabler, 81 Party.

shri Sailendra Kumar Das,

Plane Tabler, 81 Partye.

Shri satyendra Kumar Nag,

Plane Tabler, 81 Party.

Shri Suhash Choudhury,

Plane Tabler, 81 Party.

Shri sunil Kumar Das,
Plane Tabler, 81 Partye.

contd,
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95,
96,
97,

98,

29,

100,
101.
102,
103.
104.
105.
106.
107,

108,

-8~

shri Niharendu Sen

Plane Tabler, 81 Party.

Shri Haralal Das,

Plane Tabler, 81 Party.

Shri Uttam Kumar Mallik,

Plane Tabler, 81 Party

Shri Nitish Chandra Datta.

Plane Tabler, 81 Party.

Shri Ananta Kumar Dasg,

Plane Tabler, 81 Party

Shri Braja Mohan Dag,
Plane Tabler, 81 Party
Shri Arabinda Mohan Paul
Plane Tabler, 81 Party.
Shri Diresh Ranjan Chanda,

Plane Tabler, 81 Party.

Shri Pijush Kanti Sharma

Plane Tabler, 81 Party.

Shri Srikrina Chakraborty

Plane Tabler, 81 Party.

Shri Ajit Kumar Chowdhury,

Plane Tabler, 81 Party.

Shri Nripesh Ranjan Das,

Plane Tabler, 81 Party.

Shri Avik Sen Gupta,

Plane Tabler, 81 Party

Shri Ranjit Purkayastha.

Topo Auxiliary, 81 Party,

N

Shri Bidhan Chandra Chakraborty.

Topo Auxiliary, 81 Party.

. O‘O coee ApplicantSo -

contd/-
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By Advocate Sri M.Chanda.

- Veréus -

1. Union of India,
Represented by the Secretary to the
Government of India,
Ministry of Sciénce and Techonology,
New Delhi.

2. The Surveyor General,
survey of India,

Block B, Hathibarkala Estate,
Dehraduno
3. The Director,
survey of India,
North Eastern Circle,

Shillonge. esee Respondents.

By Adyvocate Sri A.Deb Roy. Sr.COGOSOCO

o

R

o

E Re

The 108 applicants in this O.A. are all serving
in the cadre of Grade-II Air Survey Draftsman, Plane
Tabler and Topo Auxiliary in the office of the Director,
Survey of India, NeE. Circle, Shillong in the revised pay
scale of Rs. 4500-7000/- after V CPC (Pre-revised Rs. 1350=~
2200). All the applicants have sought the following common
reliefs based on the same grounds &=

i) The respondents be directed tc grant the
higher revised pay scale to the applicants contained in
para 2(b) and (c¢) of the office Memorandum dated 19.10,1994
(Annexure =~4) with immediate effect with all consequential
benefits and also in the light of the judgment and order

dated 17.7.1997 passed in O.A. 52 of 1996 by this Tribunal.

contd/-
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ii) The Hon'ble Tribunal be pleased to declare that
the applicants are also entitled to grant of higher revised
pay scale and pay parity at par with the Draftsman
(applicants of 0.A.52/1996) working in the Survey‘of India.

By Misc.Petition No.173/2002 the applicants sought for
and were allowed to add two other reliefs as below ¢

iii) alternatively the respondents be directed to grant
a further higher revised p3y scale to the applicants than
the Draftsman Grade-II of the department commensurating
to their quality of work, duties and responsibilities, or

iv) alternatively to grant the benefit of higher revised
scale of Rs.5000-8000/- with effect from the date revision
of the pay scale of Draftsman Grade-II to the applicants
independently without any reference to the Memorandum
dated 19.10.1994.
2. In this case the applicants are primarily aggrieved
at not having the same higher pay scale that was granted
to the Draftsman in the Survey of ;ndia on their being
granted parity with Draftsman of the CPWD which made them
eligible for the revised scale that had been given to the

Draftsman of the CPWD consequent upon the Board of Arbitra-

" tion award implemented through Ministry of Finance,

Department of Expenditure O.M. dated 19,10.1994 at
Annexure-4 of the O.A. They have specifically claimed

the -revised piy scales applicable.to Draftsman Grade-II
and Grade-I subject to the conditions of minimum service
which have been laid down in para 2(b) and (c) of this O.M.
The Draftsman Grade-II working in the Survey of India

who were applicants in 0.A.52/1996 had been granted the
relevant scale of pay applicable to them in terms of the

O.M. dated 19.10.1994 by decision dated 17.7.1997 of

contdeell
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N
this Tribunal which had been further endorsed by the Hon'ble

Gauhati High Court by its judgment and order dated 31.3.99
and later S.L.P. before the Supreme Court of India challenging

the same had also been dismissed on 31.3.2000.

3. The issue raised herein is whether the applicants

are to be treated as similar to the Draftsman of their

otfice and thereby made eligible to the higher revised

sCale of pay given to the Draftsman in terms of the Q.M. dated
19.10.94 or alternatively whether they are eligible for further
revised pay scale than the Draftsman Grade II of their departe
ment or again whether the bénefit of higher pay scale of
Rs.5000-8000/~ be given to them independently with effect from
the date of revision of pay scale of Draftsman Grade-II in
their department without reference to the Memorandum dated

19.10.94.

4. From the statements made in the application it is
seen that the applicants initially entered service in the
Survey of India, Dehradun and Shillong as Topo Trainee Type B
with qualification of Matriculation with Mathematics tha has
now been made intermediate with Mathematics. They are given
two years training in the Survey Institute at Hyderabad,
whereas those amongst them being screened as Draftsman gets
one year's training there. After the training the applicénts
are being designated as plane Tabler Air Survey DPraftsman and
Topo Auxiliary or draftsman determined on the basis of their
performance and skill acquired. After three years they are
permitted to appear for Trade Teét and placed in the Grade III
in the same manner as in the case of Draftsman. They enter
appear for Trade Test in Grade II and if succesful further

otion to Grade I takes nearly 24 years and is @ubject to

availability of vacancy and therefore offers not much scope

to them. They have emphasised that the topographical cadre

Contd.. «12



-12 =
N
in the Survey of India consists of the applicants and
Draftsaman, their selection process and educational
qualifications are similar and that the cadre as a whole
is entrusted with compilation of maps and cartographic
scribing work as well as topographical drawing with various
skills and that the topographical maps, thematic maps,
guide maps, tourist maps, 8tate Maps, three dimentional
plastic relief maps and other project magps which are
genera;ly‘prepared with combined effort of topographical
cadre of Survey of India. They have also stated thal maps
are prepared by fair drawing or cartographic scribing
techniques.
5. It has been pleaded that their duties and responsi-
bilities are similaf to those of Draftsman in Survey of
India and it is only their nomenclature and designation
and specific allotment of work that is different but the
ultimate object is production of drawing works and maps.
6. The thematic song of the applicants is for equal
pay for equal work. The sore point is the alleged denial
of equal pay for equal work which amounted to hostile
discrimination between Air Survey Draftsman, Plans Tabler
and Topo Auxillary in the Office of the Survey of India
vis-a-vis the applicants. According to these applicants
in terms of the order of the Government of India, Ministry
of Finance, Department of Expenditure Memo No. 13(i)-I1c/91
dated 19.10.1994 the revisicn of pay scales of Draftsman
Grade I, II and III of the Government of India were made
which was earlier granted to the Draftsman Grade I, II and III
of the CpWD. The applicants contended that by Judgment and.

rder dated 17.7.1997 in O.A.NO.52 of 1996, this Bench

provided the benefit of revision of scale of pay under O.M
dated 19.10.1994 was extended to all the applicants in the
above 0.A. who were all Draftsman Grade II under the Director,

Survey of India, North Bastern Circle, Referring to numerous



documents the applicants sought to impress upon us that

there ié no qualitative difference between the duties and
responsibilities discharged by the present applicants vis-
a-vis the Draftsman who were given the benefit of the revised
pay scale by the Government of India Memo dated 19.10.94.

The applicants in support of their contentions also referred
to the Survey of India Circular Order No.435 (Administrative)
dated 1.8.1950.

Te Countering the assertions of the applicants the
respondents submitted their written statement and contended
that topographical staff are unigue and distinct than the

Draftsman Cadre in work culture and technical knowledge in

Survey of India. These applicants cannot be equated with

the Draftsman Cadre of the department. They are placed in

a different cadre and their recruitment was éonducted as

per the vacancy in the respective cadre in the Directorate.
They are not brought into Common Pool of recruitment.
Therefore, the question of giving the benefit of the O.M.
No.13(1)-IC/91 dated 19.10.1994 cannot be extended to the
applicénts. The Topo staff of the Survey of India are
obviously distinct from the Draftsman of the CPWD. Therefore,
they cannot claim the benefit granted to the CpPWD Draftsman
whose nature and types of jobs are different. The respondents
in the written statement also referred to the Cadre Review
Report sent from the Government of India to the Surveyor
General of India in the matter of implementaticn of Cadre
Review proposal of Group 'B‘, 'C* and 'D' staff of Topo and
printing Cadres of the Survey of India - Gradation/abolition
of posts vide Memo dated 30.1.1996.

8. We have heard Mr M.Chanda, learned counsel for the

applicants and also Mr A.Deb Roy, learned Sr.C.G.S.C for the

respondents at length. Numerous case laws were referred to

contd..l4
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by Mr Chanda 1in support of his assertions for the principle
for providing equal pay for equal work. So also Mr A.Deb Roy,

learned Sr.C.G.S.C opposing judicial review on matter of pay
. as
fixation. There is no dispute at the Barépo the principle

of giving equal pay for equal work, but, at the same time

to provide equal pay for equal work one is to make equation
based on the basis of job evaluation. Admittedly, fixation of-
pay depends on the nature of duties. Mere volume of work ié
not the determinative factor. There may be qualitative diffgre-
nce in regard to the reSponsibilit%es. We are afraid that

we cannot‘adjud_!.ca:e on this function which is basically meant
for the executive with the aid of the experts. We also
cannot overlook the Caveat of the Supreme Court in Secretary,
Fiﬁance Department and others vs., West Bengal Registration
Service aAssociation and others, reported in 1993 Supp (1)

SCC 153, which reads as follows

", « « « « oOrdinarily a pay structure is evolved
keeping in mind several factors, e.g., (i) method
of recruitment, (ii) level at which recruitment
is made, (iii) the hierarchy of service in a
given cadre, (iv) minimum educational/technical
qualificatiocns required, (v) avenues of promotion,
(vi) the nature of duties and responsibilities,
(vii) the horizcontal and 'vertical relatives with
similar jobs, (viii) public dealings, (ix)
satisfaction level, (x) employer's capacity to
pay,. etc. We have referred to these matters -in
some detail only to emphasise that several
factors have to be kept in view while evolving

a pay structure and the horizontal and vertical
relativities have to be carefully balanced
keeping in mind the hierarchical arrangements,
avenues for promotion, etc. Such a carefully
evolved pay structure ought not to be ordinarily

: disturbed as it may upset the balance and cause
avoidable ripples in other cadres as well ccc.cee

++sessseThere can, therefore, be no doubt that
equation of posts and equation of salaries is

a complex matter which is best left tc an expert
body unless is cogent material on record to

come to a firm conclusion that a grave error

had crept in while fixing the pay scale for a
given post and Court's interference is absolutely
necessary to undo the injustice."®

contd,.15
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9. The revision of pay scales of Draftsman Grade I, II
and IIT in all Govefnment of India offices made on the basié
of Aaward of Board of Arbitration in the CPWD a committee was
set up to consider the request of the staff side for providing
the pay scales to Draftsman Grade I, II and III of the offices/
Departments of the Government of india other than the CPWD.
The Government of India took a conscious decision for providing
the benefit and the same was communicated vide Memo dated
19.10.1994. In O.A.N0.52/1996, the ﬁraftsman working under
the Direct;r. Survey of tndia moved the C.A. for giving the
benefit of the aforesaid memorandum. It was ﬁhe Draftsman
Grade TI who were finally allowed by the Tribunal vide order
dated 17.7;1997 and upheld by the High Court by Judgment and
order dated 31.7.1999 in Civil Rule No.4733 of 1997. These
applicants now mq.\'red' th?: ia%%ajé'ou%%% for implementation of
the Government Memo dated 19.10.1994 by this O.A., after

a long japse of time. Admittedly, the said Memo only deait
with the pay scales of the Draftsman Grade I, II and III

in the offices/departments of the Government of India. It
has nothing to do with the pay scale of Tongraphical'staff.
10. Mr Chanda, learned counsel for the applicants conten-
ded that equal pay for equaly work is one of the facetssof
Article 14. In answer to Mr Chand's coﬁtention it must be
said that wherein one alleges infringement of the equali?y

clause the burden is on them to establish their right to

equal pay or plea of a discrimination. No materials are made

1

\/////ﬁ\/ﬁ»//,available before us to hold that the applicants are dischar-
ging the same and similar functicns with that of the

Draftsman. ¥Mr Chanda submitted that the functions areg almost
the same. Even if functions may be the same, responsibiliti
are not always the samg. At least nothing is shown that bot
the categcries of employees are discharging the same ‘

responsibilities. Functions may be the same, but re8ponsibi

lities may be different. The claim of equal pay for equal
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work is not a fundamental right._Article 39(d ) enshrined in
the Constitution is a Constitutional goal. Fixation of pay
in juxtaposition of parallelism of duties and reSponéibili-
ties is a complex issue which is to be left to the appropriate
administrative authority.
10. on consideration of the entire materials on record,
we f£ind it difficult to issue any direction on the respondents
for grant of the higher revised pay scale indicated inf the
O.M. dated 19.10.1994 and to issue direction for pay parity
of these applicants with that of the Draftsman.

. In the result, the application fails. There shall,

however, be no order as to costs.,

( N.D.DAYAL ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN

X~
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such time as they are tansferred to the psrmanent

sblishment., They will be

ranJr%«J'mm ]

ond as in the fnnesure BT

will roh b
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an except as laid down in the Ssourity

allowsd to re

Bond.

Training - Candidates will be recruited for training

in any -

%

anes of the following brades @ -~

i. Sir Survey Draftsman or

p—
et
o
=
p
L

wi.  Store kesper (Topographical)

Tral will normally be under tralong for thres ,

WRANS ., [1E

rraining in regard to (1) above will

e to produce as o many Alr Survey Draftamen

aming aie

possible: those who are incapable of b

a5 Plans

Surwey Draftsmen will b ~Tablars and

those who fail ab this will be dischargsd unles

are required as Draftsmen and thaey s 3 I

o of becoming good Draftsmen. In the uir.t CASS

they will be retained for training along with other

Oraftzman train if any.

The aim of training in 1 above

Whe

Will be to produce all round instiru

are capakls of Lmrimluq ot Topo:s al Traversing,

Levelling, their computations and Rectangulation,

Classification - 4t any time during or after the

thea

to b qum$1~p@rm&ﬁﬁﬁt




Diraftsman
)

arred Plain Tabl

sonnal Than the Draft

it hiz work and conduct are found satisfactory. &

traines who is not transferred to the guasi-permanent

sarvice after thre Wwill be retained for a

Furthar pariod of S. IT at the end of 5 vears

fit for classification

war Mg s nol

o M owill normally s ha e

can e ussefully amplos oA

BIapRs

puraly temporary bazis. In the latber cese, he will be
given notice in writing that he iz not Fit for

and haz no hope of

ification or quasi permansne

more than puraely temnporary smplovnent. MHis

Lo

will be obtained on & statement to this

whgre tral Government is of the

B oden

opinian that it

may twy arder, i

"

i owriting, f

amy of the provisions of bthis sube

category of persons

ppara with o toto any
ky

which will take place,

G first ol

dsnuary ., 8 man Will normally be

ipplicable to his

paEy as may be sdnissible.

Those agiven the trade of o

Firat Dlassifics o &

aiiwean
at the sams hime an advance increment in this scalae.
Al ATl R

g to required those who

fﬁﬂ“‘th$ir'&”“'“%,?'1i11ﬁ

Surwveny Dra

I L

that all those who have the

1ia most l

important

fron the above circulars that air Survey
Tr{po el _
% are being Preated highly skilled
a
wint of Surwey of

Indis and th

voreouire
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to perform more Araunus andg o f o

rmﬂw&mfwmﬁgtWM'Hm

20 called Draftaman of survey of India

MMJHW'Hw;mr%M@UF

he appd icants
"'—_—‘-—“""‘\______

witment, servicoe prospect, pay scals a1l +
including Topo fuxi 1iary

Tredted gt par with The

—_—

Srvey of

Oraftsman of Tncli

recu T bt oualification,

ale trade

for placement in the higher

actly similar with those

applicants in

CLAL 52 of 1996, Az such they are entitled to similar banefit of

higher revised B0ale of pay in terms of oM. dated 19,10, 1594 with

all consequential service benefits in terms of Para 2 (ble (o)

# copy of the clrcular dated Ist August, 1950 is

anclosed a

Annexure-1.

of Survey of Tnadia®s
Sireular ACrelage e
Criraulars rder No

ol 5

Cadministrative 1 dated

August 1950, it
p

WOl lal b eed

that the nature of woirts of the pr ot spelicants
- i :

SITE T

.

hmﬁm;ﬂlmmuNm»ﬁzaf

which would

armant of work oontained

ev ident from fThe &

Circular Order o,

crative) dated Ist g st

Momere reading  of  the

(ﬁdmini@tﬁﬁciwﬁ} dated Tstéugust 1950 makes it clear that the

T applicants who were ik g

eI T

as air SEPs g Draftzman, Plans

Tabler and Topo-duxiliary, with the similar recruitment tast,

@olilng

Gualifi

flﬁﬂﬂ BEME Day o

similar service

prospect, right from the craation of

the department of Sy of
India and also entitled to the bane

dranted to the appli

e -of Oua. Mol

thoapplicants, In this connection it

it applicabs were all along enjoving the

Bams sel of

sle following the r commsndations of

Cantral

Commissions consti tuted b b 3

warnment of Indis
from time

to time and the cadre of &ir Surwvey Draftsman, Plane
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AT

T auxllisary

common cadre with sains with s=imilar

dw plac

third vear they were

W e

Plaines

~ Grade-TIT and Topo

Frhar at the en o bei veara hhey
forfurther classification as Grade 11.

b In the cadra of

an s aire

IT or Tomo Sl

Tiary Gracks

TI in the pav s SO0, 1I50-2200 (Pre revised) Rs.

4H00-7000 (Revised ). Residency period for placemsnt in Grade I1I

and G

IT iz three wears sk % respectively Tike the

GEmlicants of 0.6 57 OF 1976,
e ——— e — T

c oA availal

e g Anc pay s

as under

R oy ——— S e TTT " fig o o . -— ——
1 q_ ) U-L W v Giradce I11 R, m_q; ¢ )\V che v efe
5 ‘ o g o T P . 425600 (250-2200 M50 o

Giwision T (Gr.1)-

s ? 1’] '::;

d’WD i Evolution of the a : s hes & history of

ot Thira Fay Comr

dowing pay

ations in bhe

s Under whioh we

Snomaly Committ

commanced by The Sed Pay

=100
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T.T.T. 78" = Rs. 260-350 T.T.T.T. -260-380"
260-430  Grade IV ~~»2e‘>o~43:o;/
3E0-480  Grade I11 »3350-48 \

Grade 111" ~ Rs, 330~560 but accepted 425-600 for

Grade 17T > f

Grade Y - R,

Grade IV

Grade 171

Oiuiaimh I R 425700Division I - 425700
Lo~ PR | I“‘

of e

- . ,A, [ -
Me applicants Further submitt i

man. The scales recommsnded by the Third Pay

A5 Ll
4 | Pw,
- III Rs. 'g;:sow-amo 2 — The

CPWD Oraft
L

Commiszssion and oy he Gogdt oG

Orafttsman

~ I Rs. 230-560 - w W P

Orafttsman -

Orafttsman - Grade -~ I

CRWD Draftemen disputed the

culminated in arbitration fovards the Following

scales ware aoocented and implensnted For CRWD Deratf tsmean g

P

Draftsmen Grade-1I11 - .

Draftsmen  Grade I -

Drafttsmen Grads-1 -

By the  order da

the Arbitration fward scales were

skt simd L

benetfits of these

W

Draftitsmen of obher Central Government organisation

b P
B )

of thelr recruitment oualific




PN

of Draftsmanship  only

entrusted with the.

designation/nonenclature of the

[

Hfferant and in fact thiz haz been done Following the

st applisnts are !

policy of Division of Labour adoptsd by the respondent

[ T NSNS o

Union of India. Therefore, the benetit of Jjudoment and org

by the Hon'hle Tribunal in 0.8, Mo,

1FTL997

L2796 cannot be denied to the present applicants by the

rescondent Union of India.
&ocopy the Extract of the olroulsar orders o
clhated 15,1950 ST A5 ANnexure—2

That the applicants

that the Government of

oy @7
[Isean

af pay of the Drafisman B 3

entral Public Works D

e rment

,lww;nu ar awsi-d of Boasrd of érbite asn TFollows o i

Revised Scale ' Original Scale

R, 550 TED : {

Oreea Fbnss i

Drattsmen  Grade IT1 - Fa, BEG-5E0 B, e

Rs . 2H0-430 5.330-560 ‘

Urattsmen Grad

revision of pay scale was given

and actual benefit

notionally with ¢ from 15.5.1%;

baing allowsd with

Machine

the Mational Council of Joint

wWhioh was

co For pay parity and =i

ion of hhe sams bo

the CRWD Draf taman for

OFFic

caf other ey and on the b

Hatdnal

thatl regues (ROWE s Ul a oommit

coureil (Joint Consultative Machine b

= AN

of the

benaet it of

Ay 30A.
Draftaman Gr. T, IT, and IIT under all Govi. of India

ffhx --------

DfFice Moorandum No. F.9(59-N. II1/83 dated

Lasied by bhe Ministry of Financos, Go

arnment of




4. 1L

That after the lssuance of the OFFice Memoranoum da

Oraf

ndia,

wartment of Expenditure and granted the bansfit

motionally with effect from 15,5, 1980

WA

allnwed with firom 1L.11.1%8E,

Mowsver, this benefit is extendsed only o the

proreloed their

oribed in

.

WY

e e

Off ime MHemorandum dated 13,307

e

1984 is

Annexure — 5.

wan working in many Central Goverrment offic

from the benefit of the OFffice Memorandum dated l5,3~1984i

=, the Mational council (Joint Consultative

wred b

Cend thee Govesrnment of Tnola hoo e

furiher reous

-

le which was sextended through OFFice

rimadd Ay B

58 ! L T o g . =
Memnrancum g i the other Cerntral Gowvernment Jfklﬁw

iresepective of their recruitment qualification and alao dsmanched

The bane

=1

with retrospective eff lnLM?mxlly firim

From 1.1.15

ey oy paed
i

The Government of India vile Office Memorandum Mo. 13 (1)~

the GSovernmeant o

109

of

ih sriment of India

dad” the benetit

granted through OFfice Memorandm dated 13.3.1984 to all the
Oraftsman Grade I, IT and IT0 and in sll Ffwn“nmﬁnt of India

cualification., The

irre

Gffic

Fremoranciim -v.'1:€3ri 1910199 1a

relavant portion of
reproduced below o

iznow plessed to decids that the

Cr. The o

Bowade Rerumac |
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from the post

Carry Lng

0

Aoy

ment From the p

the Draughtsmen are plac in The

reqular s

ot 1o

Further promotions

(B,
J N

avallable vacanoci in

Wi th the

e e 4

ility criteria leid down in

the recruitment rule

ol
L]

o

shual by From

A dowrn in o

17101994 formglatad

rment of i

oithar Than

ey, .




2 \ W\

the Draftsman working in C.P.W. Dwith the intention to replacs

tham in & beltber pay scals and b

condition like ihe

Fed ¢

ion of part

Tamiman of CLRLWLDL Thersefors oondit

o LN Ot to

the Draftsman in o e ey

working ceriod such as 7 owears, 5 vedars and 4 wvsdrs raspec

after Lonr of  Thi

19,10 1994 The Governmant of India, Ministry of

Mo, 1-12/93  dated 11.11.1994 issued the same addressing the

1oof Indis

forwarded on the

the DM, dated

ravision of ps Draftsman of Grade I, T, and

Tl sy

P17 in all Gowernment of or e b

CLuRLW L L Tor

af the Board of arbitration in the o

incly the

information, ouidance

any @btlion as regard

1O 1PR

i
Do

claim for pay parity with the Draftsdan working in

the noerime lemesntation of the

ondents are violative

it

of India.

&ocopy of The 0.,

annaxure—4.

4,02 That the air Suresy Draftsman, Plans Tabler

working in the Surwey of India are in fact 0

Migh standard of Drawing Works, compilation of

aphical Dreawing

uired o carry out Te

oovering the whole countiry., The

Mmais, o

Topographical Thamatio M
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wrally prepared with the sombined efforts of Alr Survey

Orafteman, Plang Tabler, Draftsman

important and useful for
the Government of India, State Governmants as well as Tor

AR 1. &1l

aoucatic

the abowe meaps are prapared by the cdirawing of U

The fair mapping in ok Bhe et

Soribing teohnious

-

by the @ir Survey Draftsman, Plans Table,

frad iy ca

raman with their combined safforts.

auxilisry and Oraf

1 oapplicants are in

o
i othe Survey of India with

charaging as

A FFerent nomernolature

ed with more complicat and

‘

ab i shment in the

srouous natups of works in The sane

artment of Survey of Indis. It is pertinent to mention hers

in the

that

Aifferent areas, terrain in the high ills, mourts

T Wk

Fiver whils applicants in

eyt

mffic@k

1+ iz relevant to mention here that the sntire : drafbananship

I P el

~ibuted among the Iopmqr“;nwrﬁl cadra, with

sy ol

anations and nomenclature on w of  principle

laid dowr

par policy of division of labour as such bhe piressnt

spplicants are  part et of Survey of

A Ay

of e

Ingdia and therafore similar

Lo,

smorancumn dated 19010010924 b

in terms of

riveg L.

Mo, 1% (1 (I)C/91 issued by the Government of India, Ministry of

submithed chat the

approached this Hon ble Tribunal through

fam Sarma & Ors Ws. Union of Indis & T of

hicher revised pay ccale of Re. 425700 and other consecuential

hanetfit in terms of 0.6, deted 1%.]

the sald banef it we

ciran e Dy

Tritunal o those

a

applicants who werse working as Draftsman in the establiszhment of

2

b
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2

Judgment and order” dated LVLTLLRYE In QL

Survey of India

oL 57 of 1996 was mxuscmnt

Mowswvear, on psrgsal uf the

Favour of th%

toapolicants by this Hion Tribunal and the

-

sald matter was again carried on appeal @émthw same respondents

before the Hon’ble High Court as Wﬁil as before the Mon’bls

]

iy e o PN ERN T Bl g o it o
Sufrreime Dot g Migh Court wide Judament & order dabed

EL.TLA99%, uphald the decizion of the Hon’ble Tribunal dated

AFLEL1Y and the vﬂm& waz further confirmed by the M

;
v,L
&

BOOD by olismis

AnIulalel 10l ot 0

dated 1771997

O, 52796, Judament and or

H1rn Court in Oiwil

e

arder Hated 31L.3

Annexure-5.6, and 7

respectively for

ibundal .

That it iz 1t oapplicant are similarly

1ts In O.a. 527%6 and following

for sgual woirk. The

in terms of

Curi. dated 19.10.10%24 with all

terms of  Judgmsint

Fase 1%ié Hon

Seded and also perforning similar nature of

work anda the

Ay

. N
R S e
Al s SR LT

to the Draf 1,~Jlﬂciil st Lrn«g in the Sureey

e Lat

of  India, simply ne of the applicents are differsnt. és

gntitled to thebenefit of the pay scale contained

o

n

224 in terms of bhe

and order datbed

.,

1 Dhad. Mo,
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PEoan Z0.V.1995.

SMSDG SO0,

@96 as Tollows »

The Department has considers

Cpay structurs of Draughbsman in Survey of

ITndia (801, Draughtsman in India

-

L

which

2 part of the top

e lud plans

tablers,

= STVEY

ghteman, Survey Assistants, Topo-

aticn for

._
Ty

2, ©ho. The agualifi

dlats with

recrul tment 1o as Irter

Mathematics as one of the subjsc

cadere at any

carci st

E» hawve Tl

-ific

deSdinloma in

anship. Further the promotions

in th@ Suirvey of India from the level of

Furnctional basis

5urv&v ot

promotion on

India, the Draughts

aminstion after

e tal

complation of fixed tenure of service sno

got promotion without Yinksas

wacanciss at higher level.

T wou ld thius

ar on bhe one hang bhe

Oraughtsmen in Survey of India re rot

e e e ke B _— DRRRIE S

B R) revmat
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required to pe the qualifi cation of

Draughtsman for appolntment to ANy Temee ]
and on the other hand they ost toheir

promotion after fiwed perliodicity on

passing departmental examination without

linkasge to vacane s, Recordingly, there

.

L8 N0 comparison betwean Craucbrts marn in

CPHD and ot her ordanisations i

Lraughtaman in o7 Again. whers

Draugheaman in DPWO and i argsnisation .

A

T handl e varisd types ot

draughts

NS NI related W g the

Oravghtsman  in GO Continead

Thams

o Surve

2 lves only with e

airemsnt in Thair o i K]

of  drawing/

against

draught&man%him in other organisations,

Thus, amy Dt §

Lahtsman in

Draughtsman in CPWD o [

‘Hiﬁi@tﬁi@&fmanartmﬁntg T

Ml

tion cannot automaticslly be

S in Survey of

Indiag.

The pepy BUrUCtUre of Craughtsman ir RINE Y

of ITndia had not een and gt Liresaent also

is not AT Wwith pay structure for

Dravghtsman existing in ot her

Joint consultative Machinery Ao

s,

Arbitration fward, Ty
Mfice Memorandum g

imml&m%ntaﬁimna this wi

.B’)Wf K paconl




of India
) ‘[f’,? EHa

Mar , S

recrul tnent

e

resoonodents

S 2y

subjects®’

ol e

iz . a part

Flané Tablers

11k

pets

i

of

%ﬁﬂﬂtﬁﬂ
s bkept as

« Therafors it is

31

The abowve

411y in

Ccare

easn found po

India

2o R
Financea,
s,

E .“;1 “‘,'r,r'( ’i

Gl

b o
L2

wlear From

thelr own admn
of the Topogra
Tt
Inter

astabli

the Governmsnt

for reaw
the Offics

Gonsrnmert

ALL the

a3t

alvove order dated
itted that'Draftsman in Survey
hic
. Topesuxiliary, air survey drafts
Computors |
medi ate

shed beyvond all doubts that

ardd

to agres with the

ghtsmen in Survey of

of thedir sre e

pay

Mamorancum of #ini:

of

Triclia

IE(‘ l 1

PO,
A RN

s

sl Guwahati

informad of

HOvernmant.

uov@rnment of Tndia

1.19%s that

Sl

al cadre which inc ludes other

e,

et ., The o

cualification

wWith Mathe

e o el
G A O O

The pressent alazo falls

applicants are wWwithin the

raftemart’ as s

benaf its

af

Higher re in

19,10, 1994,

] MIHWEWHW' !
'
Szoretary Bovernment of

in

S Principal Beoch of +the central Sdninistra

; EH.LZ2.01999 in D.A. Mo, 572 of 1996, wh@ralm it was m@ld that

I worth mantioning context the

ive Fibunxi M Delhd

—
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‘Equality is the first principle of justice when a particular
benefit is granted to employees of one department of the
Government of India, the same cannot be denied to 6ther similarly
placed employees of other department under the same Govermment. It
would otherwise violative of Article 14 and 16 of the

Constitution and will be against the spirit of Jjustice.’”’

That  this Hon"ble Benoh while de

imination in the mabler of grant of pay scals on 25 February

in Ré Mo, 15 of 1998 had relied pot the principle agtd )H?Q

Ly in Randhir $ingh ¥a. Union of

lﬁédmélﬂ) wharein it has been held that

Mat:te

the trug squation of posts and equal pay are mat bars

for the Executive Govt. fnd e Like Pay Commi

e

not for Courts, but where ol 1
|

relevant oo
- ’

may not be trea

.

3

A4 differently in - - of th&ir Ay meraly

rartment .

ause they belong to different

-

That it iz = recrgitment ruls for

?m1 a5 e bhe

Group C, Division 1T, staff of sursey of India, at i.e. T.T.T.R

(Topn Traine Type BY with aualification of Irtermeci ate

S Diralttsman and Planes Tabler 3

matbematics, air

training in 871 Mvderabad for different tvoes of fisld B WE

works i.e. Plane Tabling in s les, Photo verification,

levelling and fair ma i nowork &md Scribing Modern C ;artography

which costs Re. 2.4 lacs as e training and

T.T.T.8&

pay of Re.  3050-4590 (Revised) during training perioc

(Trainse Type B) gets -
aoffice, whereas T.T.T.
aualification get : training In fair mapping job in STI,

Mydersbad., 4z such cos of training of the Draftaman is much

Such other

SEa th&rg'the3(3the$"‘tomﬂgﬂmn&himal o od

30 @nhit]

topodgraphical cady

0L 199
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4.20 That all the applicants
14

incdividually fore the

Technology, Government of India, @
" » ‘ praving inbter alia for e

cerms of the T oand oroer

all the S TALLON WEere Same.,

%

ntations were submitted during the month of

the respondents odid not be

L=

arry scotion on the

S a8 S ara nours gl %

Ult, the apolican

EAch and avery month where the applicants

granted the benefit of higher

: : ey Isedd @m&l&ein terms of O.M. dated 19.10.1994 followirg the
| judgment and order deliversd by the Hon’ble Tribunal In 0.4, No.

B2 oof 1996 on 17,7 .18

YEoRs sloh calls tion iz arising on

sach month for non payvment of higher revised salary to

b the applicants. In view of the above factual position the

dve apbroaching this Hon’ble

applicants have no obther alterns

Tribunal for protection of their waluab aind 1he

Hion ulw Tribunal

j the benefit of higher

£33

I Dof, ™Mo, B2 of

of the Judgment and order pa

LT T 997

L
O
]
e
b
b
H
it
~
3
=
N

tha O, cdatsd

to above. The applicants also pray that the Hon’ble Tribunal be

to further direct the respondents to arant the

y)

ms of para 2 (k) & (o) of

conseuential higher rewi

the O.M. dated 19.10.1994. In this connection it is el

FoTulsiram Saring & Ors. (0.8, Mo
PSS R )
mfined the benefit of O.M. dated

Cmention he

22596 the

19.10.1994 to the

consedquential benefit in terms of

conpelling circumstances those appl y

approached this Hon’ble

| fopplication praving for a further dir

for extanzion of the be scals In terms of
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para 2 (o) of the O.M. dal 19.10.,1594 and the said 0.8,

"

ponding before the Hon’ble Tribunal for hsaring.

santations dated 24.12.2000L are

£ T

same gre marksd as Annexure- 9

duzl That it is

ernioved the Zame pay

N

before implamentation of the juds

st and order o

sad in U.fa. 52 of 1996, The following detail particulars

regarding scale of pay recommendsd and

sion along with

Frae Commis

anot L

recrultment cqualification are furnished hereunder for perusal of
the Hon'ble Tribunal. s

PARTICULAR OF PAY SCALE OF THE APPLICANT (TOPO GRAPHICAL CADRES)

IN'THE_SURVEY CF INDIA ARE FURNISHED HEREUNDER : . |
DSt ' Recrultment | Pay Pay Pay Pay f

{

f _ . )

I Qualification | recommended | recommended | recommended | recommended
i .

!

by the 2nd |by the 3rd [by the 4th [by the 5th

44--._ .m . /ﬁ'

CEC CPC cPe CPC

TDiv. IT, Intermediate |Rs. 205-280 | Re.425-600 | RS, 1350~ Rg. 45&0%
i "y o Py v 2 .
PG IT L Topopwith Science PR

b, ) -
Sl & Maths + 2

31

paelely

{a80 Man /Pl | vears

tn=/Topo Aux | training

It is auite clear from the above table that the present

> all along treated at par

nature of Job, duties and re

recrultnant gualification. &as such the

benefit of higher pay s as that of

52 of 19964,
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are marked as Annexurp - 10 and 11

That 1t is a

o protect it

with all ocon:

35

That it is stated that in the similar

aho clroumstances the

similarly situated applicants who wers working az soriber in

Gica ] of India approsched the

oh of bhe

~ative tribunsl Through O.A. Nmn(&é'of 1928579

claiming

of pay scale with the Draftasman of C.PW.DL in

Yoo

terms of O.M. dated 13.3.1984 -

e by bhe Government of Indis,

Mini

sty of Finance, Mew Delhi. Mowes

e, the Hederabeaed Bench of
the Mon’ble Tribunal decided the said "|u;| H|p11(? Lion In

Favouir of thos

applicants on 11.4.1990 holding that zince those

ES e

A omors hilgher oot and responsibilities

e olischar

than the drs of C.RLW. 0,

Paftsman in Survey of India in other

regions of the country approsched through their fssociation,

nams by, Draf Mmlbmfw ~aphic) Association, Survey of India, New
o L

Delhi through Original apolication MHo.

Central ddministrative Tribunal, Princis

Thea

sinal Application was =

Gl T Principal

Bach in favour of tho

A ment and order datbed

e resoond benefit of the OFfice

applicants and disposed of

haon dated 19101994

o Oua. with a ocost

DL O R Fiwe thouwsana’.

-~

Aooopy of the Judgment and order dated 11.4.1991 ﬂHw

toand order dated 7.2.2000 sre anne

wael herato anol Hms:mm

[}

for the Hon hils

anc interests of

an appropriste direction upon L

of pay oo e in para 200

MEMOTr Snaum

1994 with all

or albernativ

the

Nigher revised pav

A

granted to bhe
milarly situated enplovess

cuential
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ration and Finance)

e Ullmﬁmw {t

wrote a lether Lo

Iﬁdiﬁ Tong b

on behalf of o

- orf

o o Thdia, i

wology) vide letter bearing MNo.-J

Nraftsman ., Alr Suewsy Drafbsman,

st 19, 10 1994

SV

s of DL

Topn Auxilisey ir

the Survevor General of Tndia

i e smmanaing i

i

catedaonrically stated

“* 7t is also brought to the notice of the De spd et

hat in Survey of India there are ot b

frlane

Sutors who arne also raaru1t@ma tirained and

Topn G0

promoted on the sane

araftasman 18

wtmy&prthmxmhmﬂ:@.ymM"

73

Blane Teblers and @ir

U EY work during e

they aslao carry out

R

by the Drafhsman. AS

o bhe other Topo

arders may a Tmo b macls
R

of Survey of India as thelr pay s soales and

-

milarto that of Draftmmam.

trades

responsibilitiss
Mﬂ
of the abowe o mategorical - recommendation of the

entitlad to tha

@

aurveyor General of India, the applicants

revised scale of pay in terms of O.M. dated 19. 10 Ised with all o

S

arms para 2 (b) andc) of the said

consagueniial

M

Llmes ia annaxed A%

oy oy of the let

Annexure~-lz.

= of

B R

1nr Ta made bona Fide and for the oo

That this applic

Justices.
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Grounds for relisf(s) with legsl provisions

a

e been glaring disparity in the matter of

For that theres
arant of pay scale to ths applicants by the Respondents
which has resulted in discrimination amongst similarly

nowiclation of

thaera has be

placed @mo Loy

which anjoins the

article 14 of the constitution of Ina

State not to deny any person eguality before the law.

For that Air ~aftaman, Plans Tabler and Topo

@ like the

along egual

)}: .

Gxilia

Il

3 bt the duti

prn
izl

Oraftaman working in the Survey of Indie
air Survey Draftsman, Plane Tabler andTopo Auxiliary

Lity than the Draftsman of Suivesy

entails higher

condition and undsr sans
anm@nt, frs auoh the
applicants are Amilar higher revisad pgy
and allowances 1ike the Drafbasman serving under Lhe

respondents in terms of O.M. dated 19.10.19%4 and in terms

£

i 1.

of the judamesnt and order o

Tulsil Fam Sarma & Ors. ¥s. & Ors. .

of 19961

cseale in tecms of g

For that the

of .M. dated 19.10.1994 ad by the Govt. of

tinistry of Finance, Department of expenditure has ali
been granted to the Draftsman working under the present

respondsnts, as such the applicants are also entitled to

para 2 (o) and

(o) of the O.r. dat 19,10, 1994

rultment cualifio

prostectiis

of Job, duties

the apnlicar well as Draftsman working In the Surwey of

sntical prior to grant of higher

in terme of O, deted 19,010,199, a3 such

pang . et

it
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Vot sindlar benefit of highser

of .M. L 300199

in fact

For that the nature of job of the

wman wWorking in the Surw

(3

¢

suparior and highse then the Draf
af India.

4

g oy he

the applicantz iz oove

foo

[ d in O, 66/

The Honthle CLa.T. Wderabad Berch wherein it is peld that

iz & major duty of a Draftsman along with drawing

the soribing work is

work therefors the apnli

of applicantsz in D.4.

Foar that the applicants cannot

i ol oy

Lonationnomenclature of the applicants

Otherwi will &

aame work of

SG OS5

Tl

sntatinns of tha

For that the applicants discharging higher

“Torming more sophi

irsibyilit

DR,

st par with
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0
required eligibility for grant: of benefit of higher revised

pay scale in terms of O.M. dated 19.10.1994.

<10 For that the nature of work discharging by the present

applicants in the capacity of air Survey draftsman, Plane

Tabler, Topo Auxiliary also reflected in the circular no.

439 rﬁdmlnlbtratlve) dated Ist August, 1950 wherein it would

be evident that the nature of Job of the applicants & mora
sophist ed that thb Draf tsman serving

India and C.P.W.D.

in the Survey of
As such applicants are entitled
treated at par with the

o be

Draftsman  in all respects WorkKing

in the Survey of India including parity of Day .

this Hon"ble Bench while deciding a similar case of
rimination in the matter of grant of pay sc cale cn 25

wis

€‘3

February 2000 in RA No. 15 of 1993 had

-

relied upon the
principle outlined in Apex Court decision especially in

Randhir Singh Vs. Union of India and Others (1982 1850C-618)

wherein it has been held that'® the true equation of posts

@nd equal pay are mutters primarily for the Exe ecutive Zovt.
Aand expert bodies like Pay Commission and not for Courts,
but where all things are equal that is where all relevant:

considerations are sane, parsons holding identical posts may

not be trested differently in the matter of their pay merely
becauss they belong to different department.’?

Letails of remedies exlausted.

That the applicants state that they have no other

alternative and other efficacious remedy than to file this
application.

tatters not previously filed of panding with any other

court.

The applicants further declares that they had not pravions iy

Filed any application, Writ Petition or Suit reqarulnq the

v




t I - 4 ' | ¥

ot of which th ation has besn mad

2

matter in

i \1"
St

o - before any court or any other suthority or any ob

: .
E af the Tribunal nor amye such Writ Petition or
Guit is pending before any of them. ;
&, Reliefs sought for g,
Wndar the ?ﬁctﬁ and cir
appl:v “‘w humb Ly piray that
izmsue notice to the ¢ T %hmwlmﬁuﬁa an o why
reliefs saht for by thespplicant shall not be granted,
call for the records of the oo ancd on perdsal of the
records and CAUSE OF Ol
that may be fOlJﬁWLHU re
3 /_,/’

A.10 That

oto grant the higher e

/% /////kaam '»~.ch o the applicants contained in para 2 (B and (o)
i

/ of the OFF]

- o
1nmwruﬁi ef feot

Peamorancum oated

1510, 1A (anmeEsur

S.% 0 That the Honble Tribunal

o to declare that the

applicants ars also antit] to grant of higher revised pay !

. el

scale and pay parity at par with the Draftsman (applicants

19987 working in the Survey of Ind

of the application. §

S.3% 0 Aany obhere

to which fThe applicant is

entitled to, as the Honble Tribunal may

propar.

P

2 Interim order praved for,
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During g annfv of this applic

the following relief -

} T L'.lk

an observation ¢ bt

pandanoy of shall not be a bar for the

it ks s

il the bensfit of res

the applicants in terms of the 0.

the light of the Iwat‘ﬁt atrd oroer A ATV in OLG.

ig Hon'blse Tribunal .

Tothirough acdvoos

1L.P.O. Mo, . ?92 549 ¢ &%
N Y7

Tazmuad from z 5, [

L., Guwahati .

EER WL ble &t G, 0,

ER]

ce Buwahati .

o R

Indax,

the applicant prave for

AR and in
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SURVEY OF INDIA -  ZARERT g

i
5.7 . :
\ A SE R HU-IACHALAM
‘ Ay f—‘ ’l’} S ) ,
1 | / . .
. o 4

Dated 18‘[ August 1950

(Conectecl up fo 3lst March 1963) o

. e, .

SUBJECT oo

\ULl«S RLLM ING TO RECRUITMENT AND PROMOTION .
[OF- TOPOGRAPHICAL AND MAP RDPRODUCTIO\I oo
PERSONNEL IN DIVISION II OF THE CLASS III - : ,
SERVICE OF 11T SURVEY OF INDIA
PUBLISHED BY ORDER OF E

THE SURVEYOR CENERAL OF INDIA :




Wﬂ”f iy n—"mw serenne
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SURV[Y OF lNDl/\

""_‘ORDER No. 435 ( Administrative )

Dated 1st August 1950
: (Conectod up to 31st March 1963)

SUI}JLOT -—Rulcs relating to recruitment and promolion of

niel 1‘01)0]1@1)]&1(,(zl and Map- Reproduclion personnel
" an Dwision 11 of Class 111 Service of the Survey
of Imlza

n pdm I below.

R PART IL—GENERAL

1:‘ Composition of the Class III Scrvice, Survey of
~ VIndla. —Tho Cnss III Qmncc Survey of India, is broadly divided

(i) Topographical. » - (i) Ministerial.

.+ (1) Reproduction. (v ) Artificer.. 7

: Tho Topographical and Reproduction establishiments are sul-
dod o8 followy :—

" e

v

Division 1

"~ Grade I—

( 1) Surveyors, Grade I (Lo correspond to former U.S.S.
" and Topo Assistants ).

1 ) Geodetic Computers and Scientific Assistants.

1) Survey Assnhnt%

iv ) Draftsmeri and Lngravers.

v ) Technical Assistants ( Reproduction ).
vi ) Stores Assistants.

Grade 11—

(viz) Surveyors, Grade II.
(widr ) Ohservilory Assisbanty.v

,
’

+ Categories in Cradt I (i0) to (vi) take the place of former
Second Dl\lSlOll establishments. '

P
:
L
|
.‘
!
:
{

Rules velating Lo Division 1, Class LT porsonngl will bo found

xncO 436,

P i e

T v s e g g 2
B Y 18 : ) " . e te e
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Drvision I1I g

This will consist of all other pcrsomiel not in Division I.

o AgpSt RULES ALRLY ONLY 10 115 1usciury. 5 B
DHSNL AND PROMOTION OF TOPOGRAPHICAL AND MAD &
GEPRODUCLION PIRSONNEL IN DIVISION ( IN THE
CLASS III SERVICE. S

uich these personnel aro borne nro I
onbrol of the Surveyor General subject only” .-

A

Tho establishment on w)
undixed and under the ¢
to budget limitations.

3." Trades and grading.—After an- initial
overy individual covered by these rules wil
he will bo graded for pay. 10 o is (qualific
ho will bo graded on that which is most fu

period as a trairieo ,'{g '
L have o trade on which . i
d innore than one trade,
vourabl'e to hun,

‘When considering a ‘man for promotion in grade, excellerice
ab some trade other than his own will not be taken into considera-
tion. [For example, a )lanc'~tztblcr,_hov.'cv.crz good he :
drafltsman truvm; lcx"c'llc;r' O, con}[g_';;“tcg;(ﬁggﬂg;@;;mﬁ;b)ﬂ%;b
"lég promotod to"a grade which 1y not Justificd by his
quallicabIoTs =S HETIT™ s prospects of promotion be better as a
raltsman he may be allowed to change his trade. - Any chango
RS ‘ invol\rmg a lower limit to an individual’s grading must e voluntary,

, Any individual may, ab the discretion of his Superior Officer,
|~y . \ be ‘employed in a trade other than his own should this be in the
| i public interest. Such employment will normally ho of o temporary
L nature with a view to meeting any sudden rusi of work or to clear
e 1 any accwnulation of work whicl may have arisen in one Section
Y i of an office. ' . -

Y Vheso rules, will on

: N o Trades-~Al personnel covered b
_ : raded according to their quali-

g : classification, bo allobbid trades and g
fications and aptitudes.
The grades applicable
of pay aro as under :—
S Grade V. Rs. 110-3-131-4-155 12.B. 4—175—5—{80.
kLS - Grado IV Rs. 110~4-150 3B, 4-170-3-130 T1.3
' Grade IIL - Rs. 150-5-175-6-205 T.B. 7-240,

to them with their corresponding scales,

—~5-225,

S5 : Grade IT  Rs. 205-7-240-8-230.

The different grades applicable to the various trades will he
laid down by the orders of the Surveyor General from time to time.
The existing grades and trade qualifications for the various grades

aro conbained in C.O. No. 439 (Adin.) dated 1st August 1950 or
a8 amended from timo to timo, : ,

s e w—a—— = =
.. . PR




U RV EAn G AN WOV TR S S I
Wt ‘{i.é‘.x{:'».n.a ipk ..l.‘w,».;...'..‘iiw.nux..h.s_.

T’AR’L‘ T —RULES RELATING TO -
: ,-I-‘OPOGF{:A]}L[T(J’XL S'J_‘AL I

¢ "."}‘( § ) n citizen of Indio ; or
'(' i) o person domiciled in Goa, Daman, Diu ; or
(i) o subject of Sildsim ; or
: ({v) o subject of Nepal or of tho State of Pondicherry ; or
(v ) operson of Indian origin who has migrated from Pakistan
with the intention of permanently settling in India.

* Provided that a candidate belonging to category (iv) or (v)
abovo must bo n person in whose favour a certificato of eligibility
hM been given by the Government of Indin snd that if ho belongs
to' cnt(‘gory (v), the certificate of cligibility will be valid for a
period of one year from the date of his appointment beyond which
ho enn be retained in service only if he has hecome a citizen of India.

L7 A oandidate in whose case o certificate of eligibility is neeces-
u(\rv may also be provisionally appointed subjoct to the necessary .

¥ J) ocrblﬁc(\to being granted in his favour by the Government.
h‘ (b)) Educational qualifications.—The minimum quahﬁcntxon% Taber
} ~ ﬂhould Do Matriculation ot cquivalent, % Awsarend meadedads A"

;0 N.B~This ( Matriculation or vquwulcnt qualification ) will
' mt apply to persons recruited up to £-5-59.

B “(c¢) dge.—A candidate should be over 18 and under 25 (30
m the cage of Scheduled Caste and Scheduled Tribe candidates)
)cms of ago at the time of entertainment as probationer.

(d) (¢) No person who has more than one wife living or who
lm\ ing a spouse living marries in any case in which such marriage
oo noods void by reason of St taking place during the life-time of snch
: apmmo shall be eligible for dp]_)Olntanb to service ; and

"7 () no woman whose marriage is void by reason of the husband
]mvmrr a wife living at the time of such marriage or who has married
~& porson who hias a wife living at the time of such marrisge shall
‘. bo cligible for appointment to service.

_ PI’O\'lde that the Central Government may if satisfied that
- thero are special grounds for so ordering exempt any person from
S tho operation of Llus rule.

: (e) ‘\ppomtmcnts will nmnmlly be made by direct recruit-
P ment,

N.L—S8pecially suitable Class IV ‘employees ure cligible for
appointment to Class III Service if they have the necessary tech-
nical and academic ‘qualifications prcscnbod for the posts and aro
Within the ago limit.  Such persons should, however, obtain “no
objection certificales from Lh(, Departinent and get themselves

(A Su.n_,‘ ;1,~ P NN : a2k .Mll)?'] »‘ _"f’:'_p K 815

B
&
|
i
|
{
1
|
1
;'
i
|
?
dathaa ;'
Mc\“«fw‘
i
i
"f
|
1
!
i
)
;o




.-*r_’f

Yo

L

e

sk e,

o ———

>

P

s ot e

7
) ’ 14 oy
[ 7 iR
' 2 Rl
/ ) . XK
4 -

vegistered with tho Fmployment, Fxchange. The appointments
will bo treated ag direet recrnitment and o ulv suhject Lo the rules
relating Lo communnd representation inoservices,

6. Decesignations.—

P s o R VR S, SV Y
e

( ¢ ) Normally trainees will bo engaged under the designa-
tion Class 11 [-—Lopogr: Lplu( al Prainees Lype ‘17
on a fixed pay of 1As. 100 p.m.-during the training
period.

(41 ) Men with special technical qunh’ﬁmtions may be

appointed to any suitable post in a grade. Each i
, case will be decided on its merits and requires the &
sanction of the Survevor General: Although no 3t
age limit is Inid down for this category, men over fi
35 years will only be recruited in exceptional cases. g’
(41 ) After entertainment, tvainees, will he borne on the Z£E
: temporary establishment and will be governed by 5.
the Central Civil Services ( Temporary Service )

Rules until such thne as they are transferred to tho
permanent establishment, They will he rr'rpnrr-d

&r3

~ .
e
<

to sign a Seeurity Bond as in the Annexure ‘13" and %
\\ ill not be allowed to resign except a8 Jaid down in o}
the Sceurity Dond. W

i

7. Training,. -——C&Ildld.\t(‘s \\111 be l‘ccnutcd for training in

any onc of the following g 1—
( © ) Air Survey Draftsma
" (%1 ) Draftsman, 4

(411) Topographical Anxiliary, _ N ‘)\ 5 :
(2w ) Computer ( Topographical ), ) o~ 2 ik

- ( v ) Wecord-keeper, ' o u}f’\f‘q a3
(vt ) Store-keeper ( Topographical ) and N‘“} N
(vir) Engraver. P,ﬁ’\ Ll'

«——-"'«\, ' .
Trainees will normally be under training for(t 1rrw Tho.
aim of training in regard to (1) above will be to produce a8 many Alr
Survey Draftsmen as possible ; those who arc incapable of becom-?
ing Ar sarvey Deallsmen_will e frained ag Plane- -tablery and thoso 7
Who TeTat 6his will he discharged uniess Cheir services are required
as Draltsmen and ey show promisc of becoming good Draltsmen.?

In"thc Tatter case they will b Tobained Tor traiim ung alongwith other 3%
. Draftsman trainees, if any.

The aim of training in regard to (i1 ) above will be to producego
oll round instrument observers who arc capable of carrying Out,,;; ;

Topographical Trav crsing, Levelling, their computations and Rcc-,;,‘.'
- tangulation. : '

. 8, Classxﬁcatlon.——At any ’mmc during or after the comple-,;' y
tion of the stipulated course of training a traince may be tr a.de"-/)'
tested where necessary and classificd for the purpiose of fixing hw 2

TNV VIATTR 204N
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teado and grade, Ho will bo transfereed to tho quasi-permanont

establishment_only witee competion of 3 yewes sctvico il his worle
S and eonduct are found satisfuclory. A trainee who s not trans-
¢ Terred to the quasi-péimtanent service after three years will be
2 retained for o further period of two years, I ot the end of § years
Fn o gervieo, ho iy not considered L For chusilicabion or quansi-permnticncy,
2" ho will normally be dischavged unless his serviees can be usefully
©- . cmployed on a-purcly temporary basis. In the latter case, he will
bo given notico in writing that he is not fit for classification or quasi-
.permancncy and has no hope of more than purely temporary
cmployment. His signature will be obtained on a statcmnent to
» this cffect. , ‘
" Provided where the Centtal Governmont is of the opinion that
‘ it is nocessary or oxpendiont 8o o do, it may by order. for tho for
> tho roasuns to bo rocordod in writing, relax any of tho provisions of

On fivsb classificaton whiclt will take place, with effeet from
<Isb Jounuavy, & man will normally be pleced in the lowest grade
;.,ulml)lic;»blo to his trade on such initial pay as may be admissible.
o Thoso given tho trade of Air Survey Draftsmen on first Classifi-
cation will, after being allotted a placo in the seale of their grade as
abovo, bo given at the samo tunc an advance increment in this
' pealo, 'gms special increment i3 to reward thoge who-gualify as
%\Yiﬁ_\gmgg_gggégen for their extra skill, and to try to ensure
1t all those who havd™Ie abulity, apply themsolves to learning

his most important trado.

D) : : : . -

g i Clags III topographical traiuces type ‘A’ (i.c., those with
o .cduocational quolification; A ov ISc., with Mathematics ) not
nige Oluasif winion L may, il considered suitablo, ho classified in

PART IIL—RULES RELATING TO
. COMPUTERS (TRIG.)
( a) Conditions of appointment :—
(54) Nationality and domicile.—As in para 6(a ).
(31) Educational qualifications.—A candidato should have

. Passed tho Intermcdiate Xxamination with Mathe-
- -mabics ag one of thoe subjecta.

fARA (133) Age.—~As in pora 6(c ).
%‘g ot I o condidate is already scrving in tho depsrtment
%}‘ ;. f-;0n other than a purely temporary basis, the age

limit is 30 years ( 35 years for Scheduled Caste and
.~ Scheduled Tribe cand dates ). '
Appointments will be made by direct recruitment ;
-8uitable Computers ( Topo. ) may also be promoted
to."this . grado, subject to passing tho prescribed
. rado test laid down for Computers ( Lrig. ).
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SURVEY OF INDIA

- 4

i
%.

Dated the Tst August 1950

( Corrected up to S0k Seplember 1961 )

SUBJECT

QUATLIFICATIONS AND TRADE TESTS
, ~ FOR
: CLASS TIT TLCIIL\ICAL PDRSO\'\] L-

TS

W TUBLISID DY ORDER OF
L ThE sumnon GENERAL OF 1NDI

e .o -ty
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, )

Group

A

' ( Topographical )

: B
( Letterpress )

B

Engraving
[} -

B
( Block making )

B
( Map Reprodue-
tion )

23 9 e

T

P

8.
0
10,

- Computer (Topo ).
- Topographical Auxiliary

Engraver

TrADE

Air Survey Drafltsman
Planc-tabler .
Draftsman, Type ‘A”

- Draftsman, Type ‘B2

Computer ("Trig.)

Observalory A ssistant
3

Record-Keeper

. Storekeeper ( Topo, ) .
1. Compositor .
2. Tmpositor ‘o .
o hetlerpress Printop

13.
14,

- Machine Feeder .. o
. Monotype Operator—TKeyhoard . .
. Monotype Operator—Caster

. Proof Reader

- Slercotyper

- Copper Plate Printer
- Half-tone Bteher

. Photographer
. Retoucher Photo

Litho Draftsman

- Powder Process Operator
. Plate Weeper

- Newalive Keeper

. Printer’s Mechanic
- Printer Down ..
. Litho Machine Drinter

Prover

< Maehine Feeder

Storckeeper ( LRep.)
Despatcher -
Technical Clerk

12

13

15

~

o to o

[ No)
-~

18
19
20,

[ &)

tS
St - D LY

[ Sl e
= X0

0

34
a6
37
38
39

40

42
43
4
45
47
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‘ SURVEY OF INDIA

Rf':‘rORzD:ER-‘ No. 439 (Administratiye)

"C:orvr‘tl:ctcd_up to 30th September, 1964 ).

Y

14
GTeeh

3
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;QictiltlﬂcatiOns and Trade Tests for Class 111
¢al".v1?crsonncl. ' :

.-5'1"1,_030 orders arc issucd in amplification of Circular Orders
1 Nos, 496 and 436 3 and supersede the (‘n_-(lf-.rg in Circ‘nlnr ‘Orders Nos,
307 and 422 relating to technical qualifications. They do not apply
‘to thoso whoso conditions of service are governed by C.0. 437.

9.7 Tho prado of an individual in the Class TII Service may bo
O]m'n“ud to a higher ono in the following circumastances :

L5 g ) On promolion by selection.—All promotiony to poats/grades
55 Iy pars 3 below are by selection by a D.P.C. from amongst the per-
Faonnel B the next lower grade.  Inthe casc of unfixed establishment
"g";'gm_dd p,romotidns will depend on"nkill, ability to take extra res-
. 4 ponsibility, ete., and not on the filling of a specific vacancy.

. -No individual has a right {o promotion to any post or grado
_whioh under rule 3 is specified as one which will be filled by sclection.

LI ET(b) On Regradation.—~This s cffected in recognition of technical
] . competence, Any individual in Class TIT will be cligible to bo
* . regraded under rule 6 below to the next hizher grade if he is qualified
<. under the Appendix to there rules and if he is considerced that he
 hng sufficient experience by virtue of Jength of service in his present
p - grado. ,

b7 3 Tho following posts, grades and divisions in Clasy 111
.. whon not filled by direct recruibment will be filed by promotion
" by sclection :— '

'L ' (@) Grade I of Division I in both Topographical and Map
g Reproduction establishments under C.0. 436.

2 (b) Selection grades in all Division I posts in Topographical
§ and Map Reproduction establishments under C.0. 436.
5 (¢) Grade II posts in Division 1I in Topographical and
‘ Map Reproduction establishments under C.0. 435, where
no trade tests or qualifications are laid down for this
3 grade in the Appendix to these rules. '

a (d) Promotions to certain other grades in Division II aro
[} also made by sclection.  These are specifically mention-
b ed in the Appendix,
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b APPRNDIX TO il l'%i;,"UL/\R, ORDIER No. 429

"rado, qualificativns andjorerts for mll grndes and postaof the
Topographical and Map Reproduction pereonnel in the Group ‘0
Service, Division 11, aee laid down in this Appendix. e

ora s gm v
.

The various trades hive hreen clagsified into womiun groups, -
“vin (A) '.l‘opogrzmphicn.!{ﬁ;n(l' (13" Reproduction and are enumeris .
tod below showing the grivles 40 which each trade is fimitod. .

. oy LX) .
v .' ¥ e L » - "
% ‘GBOUI’_A.-—-’J.'Qlj()q]_m'l._il(_l’.M',': SSTABLISTIMENT, DIVISION 1. 5
Trades - Classification. - U Oualifications and/jor icsts i :
N
. Graprs 1V 7o 1
v, Air Swrvey Crado IV. Must bo able to :— ’
Draftaman. " (+) Understand differont. types of ! . "
" phngographa aned how to handic, list,. ; J

and sort thon gyat o ienlly. .
(i) Unrterstand the properting, vty el
o handling of Kodntraco. o
RN )"Un«h:)r&;tnm\, explnin ot deseribw cle-
montary  teons and definitions wsed.
in sir survey. .

oy

JE R S

"é.i’sl“. (46) Indoex air photographs. .
g © (v Stereo ait photugraphs perfectly, 7 L :

4t pi ) Use ol types of storausunpe comimenly
S0 et within the dopartment, (onlg 80 0

far as they aro waed for the interps o

o tation of detail and eontours ) b

(vit) Carey oub the construction of: minor S i—‘
control plots (including thegalution ¥ B “

of trinngles of crror and the fixing of

points o oK et principil 2 aint

) buses ). o T S

S (wiid) Produco B combined. survey of/detail

g EPE LT TP AR A

and contouws - from ‘L vertical S photos, S
at tho Tate of - 45-70 squard uiles. por - ;

month dopending 0 e type of

.. terrain on the onesinch sgeale. ~ The

S v aren will vary in inverse: proportion .
with the square of the gealesGquare (ex- - ol
prossed in inches 10 the " mile;) ¢, of &7
gurvey. - vy, M R -

P

R e

s

C -
't

Yor (i) Given—a miscelhmc-ous' agsortment -
’ of photogruphs. (—'}';;rt,ica\s,';'ob\i-'
CuURK, contiets’ and: v(afblur(;gzl'i)f.‘!\b»-a«“‘.

plasuy ~and matd je—logether Cweithe

. , T Lo | Continued)
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- Claagification

'medba

By

" Q\m]iﬁcn.tiqns and I,m" tg!s(fi

1. =7 (¢)In‘cases where a purt,iculm_“,tmdes

(1i ) Special Note regarding Teats. 3
The tests demand a high standard of

. {. ‘ - R .,Nr"r.‘.';ﬁ‘::
carrying ‘outj operation :lin .t
ranner laid down

¥

man has 'no ‘opportunity. to ‘gain+y:
training - or experionce in’a parti-

anco (such ‘as ‘triple . strip “photo.'
graphy') ‘it should - be 'left:'to the
0.C. Unit to decide"whether. he is
sufficiently . able . to. qualify *if - he

were given  the oppertunity. In *

that ense he eanled he passed,

{) The qunliﬁcminm',( and tests ) are

based on - methods “ at *preseut .

gonerally emploved in*the Depart-

ment.  When other methods are - '

used in' - the fubure, *alternstive o
qualifications . (and . fests )
have ‘to Dbe added.

present using.  the lelotted tem
plate  method = of |, evmbination, .
that method ghould be substituted
for the graphical, . one contained
heroin, - - N :

In units at

. .t

nealness and accuracy and the correct .
use of symbols and colours
down departmentally.” -

L

T

-Y, ..

CYE xt
ST FEETS A TR iR it o)

will "¢

-eular process of secondary import-'iny

a8 laid . ;34
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i:‘ .+ Grour A, 'JOI OORATILIGAT, Lsmm,lsnmrw 1)1\'1&10N Il -

- . L. ! -,
* Tradoes Classifiention’ Quialiffentions nndfor tests o,

L cm—y
.

' _ Gn,mm 1V ro II o
. 1 . . . B

. Planc-tabler.’. Grade IV / i) Should be able, on first _classification’
.o - after the initial peviod as a trainee to’

S } : . . plane-table with accuracy’ with® an*.”
: o out-turn of from 12 to 30 square miles :
_ 8 month on the l.dnch scnle, accordmg

AL

. to nature of ‘country. . -: 3
/n) His drawing in the field,”" colour and

L. e

T~
rom -

& " height traces “should be sufficiently” Z;
e Ly neat and clear to bo fit for fair mapping, ' -
v %m) Sheuld be able to keep his accouuts '
LU " and journals correctly. :

L { 72 ) Should show promise of being a useful
i . draftzman in recess and have a fair

a / knowledge of English.
(») Should be capable of interpreting mr
photographs  sufficiently well to bé-

WIS
R
L

il; . o able to carry out resection and 1dcnt.x~
P Grade 111 . fieation of pmltmn in open country. o “
fioe ( Old Grade TV) /(1) Should 1o an accurate, neat. and o IR
fe v (hm‘om.,h\v relinble  plane-tabler” both . o .
Pe o i hille and plaing and ba sleo eapuble
' . of an oni-turn of f mwn 20 to 40 square . °.
miles a month orf the l-nch scale -

“ aecording to nn(nrc of country. L _
. . . good draftsman T
- ,'? or typer to be 'ﬁpt at regular em:- ‘
o Womufnu sheot in recess.
“Grade 1T (1 ) Should produce, for appointment to-
(Old Grade IIT) this grade, not only nocurate, neat -
" and  absolutely . reliable work in &l
o« classes of country but ‘do so with a . -
: : - .speed well above the average as it s
- speed consistent with accuracy “that
characterises a good and oxperienced . -
-« plane-tablet _cupable of mdependcnt. AN

.7 work. - 2
',',;/m 3 ‘§hould bo & good draftsmar o

/(f #7') \Should know how to use & plammefre fa o oatle

nndaprmtogmph Vo T TR ) ' g

“Should he _copable of producmg 5 Ll
thoroughly, ,rulmblo Plano-table Survey . . . . LA

in all types of “terrain on .various o

- scales with good speed and’accuracy.

( #°) Showld be good at drawing or‘typmg
( i1 ) Should ‘ho able to impart training to- e
.5+ trainees in Plane-tabling, Photo venﬁ--

. cation and-fairdrawing. = ..
)'.‘<hm11d be capable of holding chm‘ge of a
small Plgne- tabling Camp in the ﬁeld
‘and a small Drawing Section in recess.

o ( Conlmued )

’
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NN Plant-tabler. Grav 1L NS

e }.;,é,;‘:‘g
RO A
i (1’) Should ha\e t‘:orough knn“)erlgc 'ofé

: Instructions - to Plane-tablers Mand ¥
0 TH.B. Chapter V and a rurhmentun .',
~ knowledge of T.H.B. Chapter VL:
(vi) Should be capable of (a) preparauon
.of Quides for fair drawing, (b) accu.\,

‘rately mosaicing of the Pnntﬂ of PIL

. l"
Section, - . . A
( vii )" Should be able to (a )-extract Qpherncal 3
. and Grid data from .tables and ecarry 3
e out projections of Topo Shcem,i
L ( b )extract arcas from tabies. Gy
H , "; ) .
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GROUPQ -—aforoc,n APHlC‘AL Lsunmmnm\r, Dxnsm\ 11

foae
'

- S Nras s

'jfg;mlos’* Classification °, Quahﬁcnhom o.nd/or wsus
N i " ‘ N " . o .‘ ~ . < . Iy . Y N .
D o R e N e

Wt LA G'limrs W o IT Gl

CE 8. ?)rdjlmnan “Grade IV, (9 1 ’\Iuet be cnpnb]o of accumtc and rch-

L Type FAN N "7 able work of a simple nature, includ.:

P : < Uing dyping o fuir: aiwm,,' and st
T o S bo fit to- I)c cmplo\'od on’ pxcu'lu(,tlv

t .- ) : eowork. . b .

' ‘ (41) Should Tiave know]t‘dgc nf dmumg oj
H"ﬂ[".ﬁ ( chagonal ..

v Tt (iii) blmultl know tho wse of j)fuﬂ()rllund’ s .
et comipass, .o b . A K
o IR AR (w) \hmx«l have Imox\]edgc of ploltmg of * o
o AT poin :

-

S "’s P : St
o wa " . () Shouid “know theé uae of Panlo‘/:aph
* oo Tk . _and Planimeter. » ,

i

-,
B R e, JaR

T (w)quldbeacapablchand]n'mlnr. S 1"4

‘Gradle IfT1.
(Olgl Grn.duil\".)‘

- ) ’ . -

ks .Slwuu] hnow the: un ‘of * qrid - tables,
/mnrrlmps and - itne (IlfIUHTl” of 3£/rfrl .
, orzf/ml‘l/ o ! i

2

") Shéuld, hc very, goosl at ﬂ“ clagses fof
v . T dm\\,n'-.nn w fnir sheet, .mclndmg
L . - nlnunu'!:lnhul\mlll il fm\(m‘ 8,

(“H Should Juve Jenowledge of ]nn;nrhon anrl
plotting of topn, sheeta,

. : /iu) Should have a 'l‘mlum'n/m'// /uu,nlmh/l- ()j
' wlnaducuon tmethods.,

I

() .‘}hm/lrl hove a fuir, I\N'Jll,’l'l/{/(, und,, t':r-u.
)mwncc of typing.

,ﬁ:‘) Tlementwy  knowledge of - onmpllatmn
. - of Geographical nape. :

- Grade 111, 1) Should be well alove the. avexegc m
- ( Old-Grade IIT) accuracy, speed and nnelhgem.c. )

-

PR LN \/A ) Should be uble to complete a, ﬂ i 61 umul

wllho'dsupcnwzon S e ;iw' 5

sl : 17 ) Should havo ‘& thorough kno“ledge of ‘ t o
e o “topo.” compilation and .should .be |
ST - capahle  of preliminary emmmatxon YN
, ~ of topo'sheet. . .‘i---"- S

v et
e ! _/61;) Should havg a dworking knou,lcdge of
r . ‘ Ghapter V]—Topo Handbook. W e ,,g i er

SO T . v) Should have e general knov.ledge of.,.;.“.~. Y
R . H/reproductnon “methods, - s e g e 3w
. . ‘ ) . . ) ’.- CR 8

Should be a good Iypcr. bty ».., ,,, o3

c " Note -_..It‘ems in_ jtalicy i aro. for \_actual . Lo
- : * practical tests. = : ey RO

&

3

" . v

i B AR T D oy ST SRR

.

REHI %‘s‘ifi”“"}.:sé?’" S

X

- -
LI
2. .
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o GROUP A ~—0rOGRAPHICAL ESTABLISHMENT,,

D

D1vi 2
;%‘ 1, 'v".‘ v ‘w.i-\-f ,
- , ~— .
A B SR . o vy,
. Trades = Classification - Qualifications andjor tests . :
LI

o 3 Drafismon.” Grade TIL. (i) Should be able to extract-figures from o

, . (Old Grade IV ) Projection tables. and“(_:ar‘;:‘ys,._,out-it,hc;g
LR G ow Y . rdjection” df any . small "sCale 'map on i
, - prdj , 3 . map on
T R g any  projection ( Lambert " Conicaly
S AR Orthomorphic, *Mergators,_and ; Inter-;
¢ B} - L national ) unaided., S e ne

. T (viit )’ A working kﬁowlcdge' of " compilation’
' ' e and mapping - orders for geographical %

R an maps.  (T,H.B. Chap. XTI ). 47 x40,

' ' . S ISR S B
E . g n_' IR _\;)
) J(/z ) Should be capable of - thorough | exarn. §
co. N . ination of all - Topographical:. maps.
. a ;,- o ' /(f"iz') Should have ‘s thorough knowledge of
R e TH.IB. Chapter VI and Chapter X1, o
D .f‘; ' (1) Should bo able to understand, interpret
' ’ v", and explaii professional orders,-' .
i) Should be capable of ﬁrainixig TLsT. 7

: * ; ‘B’ ( Draftsman ).. e

v) Should be capuble of taking action on -
* (a) Roprints, (b) Re-iuaties, (¢ ) Frosh
. compilation of Topugraphical and Geo.
¢ : . graphical rmaps. .

\Azﬁ) Should be able to deal with routine
A correspondence, compile - the various
Fuir Drawing Technical  returns and B
write History sheets and -Publication .:

instructions. T

(vit) Should be able to assist in _supervision. -%;

, . BN TS S s

i
R

'
o~ .
4 . - .
0 i '
N A .

GRS




) ' ' e AR I BOS GRSt A " Qr\

\.'L . f 4 o ’ . ‘u 13 v L o ! ,‘
{ .- Grour A.—ToPOGRAPHICAL ESTABLISHMENT, DivisioN JX . .. . - -
} i, . : T ,' o .
o Trados  Classification’ « Qualifications andfor tests Lo Y -
B : « . ” .
’ AR y Gnmrs IVroIl . - -
:. s ' ‘ }I ‘
4 Drafl«cman Grade IV. (,1,) Should be able to carry out good pro- ‘.
g .. Type ‘B’ _ . ductive hill shadmg on pnmar) sca.leui S
A - _ Topo. sheets. :

(i) Should have. kno“ledge of drawmg of
scales ( diagonal ).

o

(711) Should know the wuse of prnpomonal
compass. - e
(7v) Should have good knowledge of con-
tours and be able to draw mmple hill
features in profile. S

. (t) 8hould have a knowledye of the normal IR
aymbols uaed on topo. maps. o

(1) Shoutd know the use of P(mmgmph )
and Planimeler.
Grade 1T1. - (1) Showld be able to carry out productive g ) :
(Old Grade TV} hill shading work on compiled t-inch "
. : topo. sheels. .

, , (41) Should have a thorough Lnou,lcdqe of R
: contours and  be gvblc fo draw- profiles e
and cross scctidng  of diffi cult hill ) B
Jeatures. ) .
(#1i) Showld have a mdunenlarw knowledge of . - - v
' reproduciion methods. .
* (7v) Should have mdxmenwry knowledge - ’

of fair mapping procedure.

(v) Should have knowledge of projection
and plotting of topo. sheets.

(vi) Should be sble to carry out productive
hill shading on Geographxcal maps.

Grade IIT. ~ (7) qho“ld be well above the average in’
(0ld Grade TTT) nccuracy, speed and intelligence,

o {4y Should be able to draw and evamine all
, types of  hill shade onymala withou!
. supervision. :

(#i7) Should be ablo to mst.ruct traine.es o Co
*.and supervise & small section. : . oo

(1-0) Should have & general knov.ledge of y
o ‘. reproduction methods. DL

Grade II. ¢ Trade test os per Dmftsman Type ‘A’.. - A ‘ oo “ i

. Nolc:—Items in mxh(m are for actual v- S
< té ' practical tests. . R C

D A B T .
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Trades

~ Ciassification

i

Crade II.

(A, B&C)

co

(D E& F)

- graphical adjustment of aerial trias

D.

1.

' Computersvin
, Umt/]“’hoto Umt. ﬁﬂp*"‘ﬁ !

Should be able to " take dmrgé**«i'f
small section of f:ar Iixeldu.

¥ »{t N

" Should be able bo cm'ry, oub,’ v_n_t{h uﬁh'

supervision, "the graphical’iad)
of topo. triangulation and:th adju
mment of traverse and evelling. qcu'omi ‘;

tion for planimetric ancl;’}‘g‘elght control‘ i
{ mountainous. terrmn) 2 VAT

Should be able to undertake the “proof- ;
reading of all’ profms)onrd pub)lcntmm:}"
and forms, or’ should be able-to” planh
acrial triangulation blocks mld analysn 'E
the error dlstnbutxon. .

B
e,

S

or ‘_"‘, ,"' ‘_—-{.
. . g

4

Should be able to wor k mdf'ppndﬂnth
with a standard  accuracy, speed, on
simple  pgeodetic 1rmugu]atmn/geor]c(iw
levelling/base measurement” or  calibea
lu)n/hdul/mugnctlclgmmt.) ,'aqtro forms. #

,{

e

3 RS

- ('..‘4-

Should have knowledge of the gcm.m";'
working of geodetic - theodohtoslgao- y
detic levelsfhase and ealibration equip:!;
ment/tidal instruments/magnetic- instru- {*ﬂ
ments/gmvxmetvrszgeodetlc - astro. - ins:s:
truments and_ the obser\'atxonal proceu

- B N
d\ll‘(‘S. . X ‘: PN ‘A?.}\. ) (“&

,. g

Should be able to undermke the pr oof. 4
reading of all profcssnonal pubhcamonf \‘
and forms. . : :




* Classification . ,Qualifications andfor tests -~
i e - : < . t
R ©o Graves TV 2o 11 v ¢ e
7 J‘npn . QGrado IV, A, (1) Shnuld know topo. im\ermirg using
. Auziliary. "4 B -+ Gunter Chains.
e : ) Lo ) Will be required to pass prnf‘tmal testo
, ~-for speed and sceurncy as followa:— - -
Note :-—Condidates wilibe -~ _. = (a) Comparison and ‘eorrcction of =~ ..
required to qualify = - .- lengths of 100 ft. and 86 ft. chains, .’
in either A, Band . - " (b)) Double chaining with 110 ft. and- '
CorD, F t'md . L w06 ft. -ehains. Computation. and._.

v comparison of distances.
1'( e ) Rurmmg 8 traverse line about 1 -
mile in 8 hours completing at
Cn least: 6 stations. ) L.
() Observation of sun azimuth, X
‘ (e} Uscof subtense bar :md computa.
S . tion of distance. ;
PR f) “Set-up” of angles of at lenst 6 .
i ~ traversestations. R
((/) Identification” and pricking of .~
AP points on air photographs. :
. B ) Should be able to worl\ on . traverse
< .. : forms, I
(11 ) Should know how to use Iog tnb]cs. '
¢ 4:': )hhnul(l lenow the pao of teaveras tallea,
(,. -7y Should be uble to carry out roctfuu.'uw '
Cee lBthll. ‘

4 . .

‘ or el
D“-x(") Should be nble to carry . out tertiary = ; ..
tevelling. . e
(11 ) Will be reqmred to prss pmct:cnl test
for Accuracy in the following :— -
Accurately running a line between Ce
" two Bench.marks from 8 to & - -, '
mi]ca apart. Error not to exceed

1|M ft. \\hcn M is the dlstcmce in ' &

miles. ’.5
(m ) Xdentification and pnclung of pomts L
on air photographs. - - "+ AP L
. () Should be able to work- oh levellmg
forms. : :
{ 1) Should know the uso of log tab]es. )
", . Should be ublo to carry out rectungu- 35 0. 4
. lation. - SEATe e p

Notg :~—In addition to the qunhﬁcatlons men-
tioned above, Grade 'V -of this trade
' ... is also provided for jobs such ag Re..”
" . corders, Tide Watohes and - ‘any other / iy

that might bo nocessary in future” 7%
specialized survey and ;zeodetlc worle, ;"
o e e ‘,' ‘( Uomnm) .

i -om

.7
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'
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Trades ,(flnssi(‘ncution . Qualifiention ond/qritbem,f-'«"f" -
' H 4 <« s

R o '{ o I e.,.i,' V-"f; et .,J
e -u g Topo. (hu(](' 111, A (¢ Hhould knov. topo.,tmvem by usin
b Awxiliary. _ ‘either crmolmc for ordinary chains, 'w

a (i) Should have s’ thorough knéwledge'

? 2. how to. lu)& ut, tmd (connect ‘travemes:
/ Tines. MR e
BT T (447) Shauld be a relmbla and mpld tm\erser. ’_
DR ' ., (iv) Should bo ablo to. do the set np*ol‘ahm ;

R - o " traverse” line, ‘!ﬁ‘x Py "‘?" :!3’

. v} Will be requnrcd {0 pass pmctncul tes "»éﬁ
(a) Comparlson “and " correction 'ol ¢

for speed, and, nccuracy as follows
-length * of & 100 foot . and - 06 fi
chaing. - -. :s-?i%‘

A . }".»

(b) Double chmnmg vut,h 100-foot and

P

ety

.;ﬁ] : 66-foot chains, Computation and “""

Al , comparison " of  distences .as
W measured with both chains,  “%#

{¢) Running a traverse line of not k:'s
than 8 stations in 8 hours.

(d) Observations of sun azimu th,

NI
R SRIRES
e 2RI,

G U
'?;1} ;' (¢) Use of subtense bar and computru}
oy gL tion of distance, Q
- {f) BSot up of anglos of at Jeaat & tms;
; ol ‘ o verse atations, 3
i ot T L S B. (i) Should be able.to- carry out torbar!
sl L ' levelling and ita computation. 7 T
“ i s (7 ) Hhould give a fair outdorn of n('(.urDP*'gﬁ
i i _ . fevelling regularly. . g j
1 R ) { 111 ) Should know how to use the houzontn\l‘L
@ - . ) T ~ circle on a tertiary level.. C U E .

(7v) Will be required to pass fﬁ‘raotucal tes{s
for speed and nccumcy in the follow’
o h
S Accumtolv running & lme betweany
AR : : : two Bench-inarks ot least 3 to 5°
o ' o _ miles & apert. "Error not to exceed;
s S T o o 'I’M ft nhorc '\I is. the dxstans'f_é
' : Cinmiles. .o x S Y
C. i) ‘Should be able to use Iogtmthxmc a:.gle}
¥ 7 other tables independently. !
(i) Should bo able 40 work on Gnd‘Tx'
verae and Levelling Forms, 5

.< . J
T T TR TR T T ST T T

.

' g 2 D 8hould boe ablo. to cnrry out mctmig
b lation,
N - SR O N Should be nhle 1o’ l(‘lentffy and * prir‘ _ .
. bt e ; _ Jpoints on air phatographs wlulo d01
SIS R : pmctxcalbe'afa forAandB.: -
Ch ey ' yaTroatE. I M e A N .
3 . f:* At ¢ i >
e n. o
b
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T Grour A —ToTOORAPIICAL ESTABLISIMENT, Division IT°
’ “:‘ Trades - Classifiention - - Qualifications pndfor tests
N T R ) o . s .

( 1 ) Should be able to break down mzmgu-
“Jation for the start of & traverse system.. .

(n }-Should be an uceurato stnd faat trayerser .,

(m) "Should be able to cardy out computar
tions connceted with, tmvmsc 27

", {iv) Should bo: able -to pz!‘e practlcul tcst"

“ 1 inthe following +— SO N

i/ (a) Complete traverse computations. 't

(b)) Run a traverso line of at lcast 10

’ atations in 8 liours. LAy
(¢) Sun azimuth obscr\'otlonﬂ' ond
S computations. . G e

(d) Observation of polaris ’azumuth

and its computations. '
(e¢) Identification and pricking: “of
© pointson sir photographs.

¢ T g EEER, T

. Cos 13, (i) Should be able {0 do tertinry lovelling ;’ TR E
i' ' with an accuracy and spcml al)()ve AR it
A S average and also double tertiary. .- . 4
' ' R o ,/(u) Should know the principles of tach\u i
e L, R L met,rv -and how ‘to measure dnstances A g
'g o C by this method. LI < ~« ‘g
1 e . (i) Must be able to identify and: prick:‘ " ) é '
i ' points on air p]mlngmphc e &

{tr) Will be required to pass prncncul tests
for speed and mccurnc) in the: fol]o“-—,
ing i— S
(a) Removal of collnmntmn error usmg
sthe two st,af " met,hod

D

et 35 ,
A T

-

"

Foe “than’ 3 mi csvnpai( ) J;rror
i exceed 02. L pcr mdc. *;
e . N

T ay

A

.’l:

( i ) Should bc ablo to w&)rk comﬂutatlons RSt

.on ‘all, travers 1Ia.n(.l ,‘tertmry'lr‘\'cllmg" (e
“lforms: ) L R ek B kR

,,(ﬂir) Should be ablé {0 - ‘compute - ony’ ‘tapo.,

% triangulation forms: =both in spherlcal

> and grldterms. i :

l} <

ﬁhou]d be able. to . ldentxf\ and ’ prnc

... points on air phobogmphs whﬂe domg

.- practical tests for Asnd B.© % b,

y S

® vee
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Trades - Clasqmcnuon

N PR L
* r

i b A

. 7. Topo. Grade I1. Jz&. ‘Should bo uble to broak do“n t,rmngula- .
. Auulzm) (A,B&C) tion for the ‘start of a traverse H)Bt,ema
S i br and carry out its compubntxons. PR

. (D&L) R
- B
- C. Should have atlxorouah lmowlodge of

topo. traversing and tcrtmrv levelhnn

¥
" all tho principles and procedures for*}
1
D. (a) Should be able to reconoitre mld ;

;

T L ’ solect suitable sites for geodetic
B I _ ' bages and for geodetic trianyula-
o ) tion/trilateration; or should "be
ite ' S able to carry ~out secondary ;
i . : . levelling ; or should be sbleto carry .
i : out gmvxt\"mamxchclm'rulhdnl )
) observations . { with gravimeters!
b . ~mngnr’t1<:;ﬂ~~n'<)/nm.mmenbs with |
i . o tide-guges  or  tide-staffs  ros.
\ , peetively ) as  Dotachmetiles.

¥ ' Churge, R
or 4
.:;\ : (L 0) Should bo ahle to plan o hleck -
il ) . ' (of 4 strips of eight plmms anely ) s
} , . for acrinl triangulation for plani- o
has ' : metric and altimetric adjustments
o . ' on L'T.C~Jeric Analogue Com- *
Y i : puter or by gmj)}ncnl methad¥,
o . © (Only choosing of blocks points,?
S o pass prints, ground eontrol points
i C ‘ : ' oo necessary for dmgram of le‘t
il _ A . . .. block wlll be reqml‘cd N b
L B : : S o
! E. Should bo able to catry oul the cumf“'
: ’ pumtxons of the work done under‘;
l . R D(a)abo»e. : B
ii. . ) S
":, ] or -~ .S '31:
D Pely

f ' « Bhould be¢ able to carry’ o’ \mthoubi
; . PR . . supervision, planimetric and’ altxmetﬂl‘g
i e . A . adjustments of an aerially’ trxa,ngulateéi
PR o S h strip by gmph)cal method S

s : N

: : ’

i
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Annexurges

No, Fe6 (59)wE,x11/82
wﬁggzgammzmrwormzanza,n
PMINISTRY OF PINANCE

(Deparement of Expandfture)

-

1

!
Hew Delhji thq{iBth March 'Qj

QErICE MEMOR ?ANDW_{

Subject jw Revision of p

and I in al}) CGovernment of India Offices on
the basisn-of the Awarq o '

in the cage of Cengral

card ol £O_oxtend to Draughemen Orade 117, |

xrrfrmxnr*;-m ovafnment”éf';ﬁﬁ%équﬁ@ges te ;

T 1 T P

: ORIGINAL ' Ryvygep ECALzZ3 on ,

' SCALES ! THBR BASI3 Qp AWARD §

— - . —— -
Draughtsran Grage g Ke425«700 { Be 550w750
Draughtsman Grade Iz e 330~560 Bs 425-700
Draughtaman Grade 11y %e280-430 | g, 330580

N ' ) ; X v

v { 283 now pleised to de
aQales of Pay of Draughtaman ©

cide that, tha
Pepartment of the C

rade Iy, IX and 1 in offices/
1 overnmont of India, other than the
Central pyb) 4¢_Works Departme '

, nt, may,heﬂgqy;aedpaa ébova . :
gle . V.provigeqwgha;gw:ggqnitm@nt valificats 2 34{mj] '

8',.and-the acg%g}
eiideg o

: 54/« Illagible . SR
Deputy fecretary to the Govteroﬁ'lndia
o i :

D
All Min&&ﬁriea/bapartmants of Bhe Sovg, of Indla(as
tandard 1ige with )

T e (cOD L 0g) |
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ANNEXURE=$§

No. 13(1)-1C/91
Govgmmgggt of India

.. Ministry of Finance
Pfbactaant of Expengisure

OFFICR MEMORAND UM

o Subjebt ¢t Revision of Pay scaleg of(brauqhtamen Grade I,II
ORI and III in all Sovernment of Indis 9¢fices on the
y o A basis of the Avara of Boarq

of Arbitration in the
3Cae of Central Fublic vorks Department,

oct ioned above and tosay that a Committes of the
Na¢tonay Council (gcM) v 20 "con3idey \

| of“tha sStafs side that the follqwing,acaleaﬂpf_pay allawed to
the Draughtsmen;Srade 1, 17 and IIX working in CRHD on the ™

basio of the Avard of Board of Arbitration_may;bémgxtended
- to’ Draughtemen Grade 1

e II, & 1IX 4rpas ective of “their
Zegruitment qualificat

ione in 511 Government Of India Orfices,
Original Revised scale on the
Scale (&, ) bacis of the Avard
Draughtsmen Grade I 425-700 550~750
Draughtamen Grage Iz 330«560 425«700

I/ . Draughtsmen¢Grage 111 260-430 ™ "Tygug60

) - ,

o 2 . TheJ?:ga&Qant_iswnow Pleased to decide that the
Draughtsmgpvcrqde Lo IZ ana 117 in,officqs/bepartmonta of
Ehgiﬁﬁﬁﬁfnm@htmgﬁglngia;o&hgqn“ﬁhQQWAQMQXKRWméx.alﬂo be
placed*in-the‘acglgawopraxmmenniona ~800Ve._SUbJEEETES "the
following |

» (a)  Minimum Poxriod of service for Placement

7 yoearg
from the pest carrying scale of kSe D75 —_
1540 to Se 120C=2040

' (pre~revigea scale

Re 260430 §858,,330-560), 3

{b) - Minimum period of service for placemant' 'SﬁyaarS'
" Erom the POSt carrying scale of Bsy 1200w —

© 2040 to R, 1400-2300 Prerevised. s, 330= , e

(c) Minimum period of servic

4 for placement 4 vearg
‘ ' from the post carrying scale of Te 1400 i '
. }éxiggﬂ to s, 1600-2660 (pr

- lag -

a=revised &5, 425«
o e 550-~750), :

e

Har - it s
m“f’"" ?!ﬂ';’
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Annexure-f (Contd,)

+ e it et . o e + B

3 Once the Draughtsmen are plgcedﬂin@xhqﬁrggular ,
scales,” further promotions.would be msde against aveilable
vacancies in higher grade and in accordance with the
normal eligibility criteria 1aid down in.the,reeriiitment
xules, ' ’ '

3 4 PAEEddenesy

o e o

4. dhe benefit of.this.revision.of.scale,of.pay.scale
hgmgﬁygnMxitﬁmeéﬁﬁcxﬁﬁromW13.5,82WnotLOnallywﬁnd%actually
f¥om 1,11,88, S |

T S AR

S8/ SIYAM SURDER
Under Sedtetary to the “avernment of India

To

All Ministries/ Mepartments of the Gove -nment of

India (As per standfard 1ist with usual number of spare
coples,)

PP

N P e s i o
ki e s et S et e B



/’, | o }z& ASPALY

CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH

Original Application No. 52 of 1996.

Date of Order - This the 17th July, 1997.
HOMBLE M. JUSTICE b CHOWDERY W T OE e TR

HOMTBLE MR &L L.

AMGLYYTHE . ADMINISTRATIWE

SN

Tndia, Morth

ot

Finiztry of

Giovveirrmant of

Dy,

Sy fcvon

NS

FMinis
R Efu

clence &

1 logy

. Thne Dirsctor,

Survey of India,
Hortn B
Shillong.

’i?y' Sobenns
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R -

SQNGLYINE MEMBER (A).

s Draug i

divdzic the Director., Survey of Ind Morith o
Shillong. They have 1 peErmit QU e aat
ros WA ey -‘ Gl in @ LT

e ool SN ey In the of o of

QQOO In this application they claim that they are

! fo clra s

«nt:
wWhich iz
I Lt

et Tor Py

Dt Moo S(1EFEILI/87 dated 11.9.1987 or O.M. 13(17-

., (2 Dratisman Grac

Girnce

3 result of the 4th Pay Pommu¢w¢on

of pay of My TIhoin the Survey of

Fea hhﬁl”?OO The scale of pay of Senior

in Ordinan 05260 on the

sesin of the @nd Pay e D0

o of Dieat s

Factory who wers draking for o
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I

ed in the Court of

&L Wt ima

el

..... snd obhesrs

Court

2Nt o

of pay by the scale of

Sloime & Goverrment of India, Ministry of finance,

the OF Fice Memnorandum £

sitmant of Sl T immy

Mo, 5 [13%F.11/87 dated 11.9.87 extending the barefit of

the Judgment to similar Ly placed Draughtsmen “in other

s/ Departmen ts of the Government of India to the

e¢ffect that the Diraughts: B in the R

0360 based on the recommendation of the Zrdg Cantral Pay

of Ra. 425700 notional Ly sﬂﬁ'r
L8370 In the Cent L ¥ L

pay of Draftsman b

Commission may be

From 1.9, 1973 and

Wi b [
“—

an the 2nd Pay Con

f In

WD saitated s

"'ci g to the Award of the Board of arbitration the

From R, =

that  Draughtsmen Grs ade II in other

partments of the Gowve srnment of India may a.

of pay of Fe AZ5T00 as those of the C. P,

recruitment guallf ications of o AL

lces or de o ey s o those

of Draughtsmen in the Central Public Wo rks

Oepartment, ionally with

ffect From

verinmaent of India art




The condi

7

o according to the Office Memorandum Mo.

ISCL-IC/91 dated 19.10.1994. As a result, the Draughtsmen

Shepartnsnt of the Government of Indis

other than CRWD, who were drawing pay in the scale of pay of

560/, also were granted the revised scale of Rs.

472500/~ subject to the conditiors lald down in the Q.M.

in that the

relavant to Dragghitsmean G

minimum period of service for placement from the post

CHEP Y LN

scals of pay of R,

00 [Pre-—resy

woale of RBs, 1400

=FO0T is B oyears. This benefit was allowsd

5260 to

notimnglly Wwith effect from 13.5.87 am actually from

o AL TS5 with a direction to

1

de whether the benef

ondents o consider and .

of the revised pay scales should ke extended bto the

applicants. The
the Tribunal, if ac

tham., Tha

responcents is
issued the order Mo, SM/OG/001,/9% dated 31.1.96

i . WA oot P
imnpugned in the pr nt Ordginal application Mo. 52/96.

gonording to thiz order mcents had considered the

cuastion whether the benefit of the rew

extendsd o the Draftsman in Government OFFice other than

the C.P.W.DL wide Ministry of Finance O.M. Mo, 13 (]

-1

ect Lo above can ba oaxbendsd to the

that the bensfit

' India on the ground that their

Dravghtamen of the Survey of

gualification for ecrultment is rnot similar with that of
¥ m
i moot The CPWD or other o g

the soope of

thee Dirafis

=

their promotion is not similar with that of the Drauabtsman
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-’ <
b/{

‘ 4
of the CRPWD, their tvpe and nature of WS,
‘ r &Pﬁ not similar with the
neen Uncler the CPWD and their pay frUvLurf had not
énd s not at par with oy mhr weture of Draugt
| in the DRFWD or in other 1o .
4. M. W, Roy, learned counsel for flee Al d sttt th&ﬁ
the grounds given by be respondents in support of their
fusal to grant the benefit provided in the O.M. oetoed
19,0094 to the applicants are in wiaw of the
. , sticulations in the O.M. and that the applicants are
| entitled to the higher pay scale of P 140BEO0/ - ( Pra
scalas R, 700) in terms of the aforesaid O.M.
. LOL 19940 Mir. A KaChoudhury, the learned additional

1.

Central Governmant Standing oou un the othsr hand,

f}wmwnwlw supported the inpuonsd

it micdes . We are now to

e have hesrd couns

whethair the on ho grant 1w

ChaM. SO ERS o )

sponcdents That

et now agitate gainst the pay scale

the applicants

! 'umuf» tor fhein le of Ba, dr5-

theny hao
&O0 /- since 1977 and had never warlier sought for the

8,

by the (..

‘ ‘ benef i1t confer

true that the spplicants did not earli
the respondents with regsrd to the DAy

of action of the

| o which the recruitment

| o o q -
‘ the  O.M. dakbed 13

A order took

This resd

a—-u

actidal v, With

ffmm 13 anc From 1.1

AL
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tuation and They wers c

it pirowided

impuonest o

given

has e

with apnlicatlon

& N

The 0.0, dated 19.10.1°

iy OF neagahbsman Graos 1. I and T1I in The

mf_Dr&ugh

sponding Brad

Fobhe Governmnant of India. The

offi

applicants ars O auol

departments of e aovernment of

.

which is ane of the

Tndia. They are drawing pay in the pay

ot (Pre rewized Ra. 4

whathar the

.i .

af pay of Rs. 1400~
Oraughteman Grade IT in the Survey of Incia had The

erf Dirausirsman in other offi

as bh

Cantral Paw

Dirargt

am was thHat of

Zrd Pay Comnmission their
wi b aughtsman T1 10

apolicants,

T

@ in the

R SPTOIY Bugt o,
Tricilé, Wi

fas, &30

Ll as

Lo TS
o inferior to or, at

Draughtsmen  of the Surway o
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e

in o

the Draugh

Che Government of Tndis,

of f ices,Departn

according to them, » Who are Draugh

I in the Survey of India, are not entit

e e

o Draughtsmen Grade TT o

of fices,/Departne

to agres with the o

howewver . unab

Oy Cheany b of pay gran

[k

award of the Board of Arbitration to the Draughbsmen Brace

LoIT and 11T of the CPWo s g plicable to the

Draughbsmen Grz I, IT ang 111 rempectively of obhser

arimentsof the Government of India. other than

the CPWD, by the 0O.M,

ion that

LGS o oondd

soiu L bment gualific o tho

cribed in the case of Draughts in the CPWDL Furthe

inmC' wheo did not Fulfil the condition will continus to A

pay in the correspor Thisz

anly conditions in the ..

conditions we Ll

Fara 2 of

o

ig now ples e

Draughtsman, Grade I, IT and IIT in Offices/Departments
of the Government of Indla other than in CPWD may also
be placed is the scales of pay mentioned above subject
to the following -

Minimum period of

ACement

7 vears

A BEOTY
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b, Minimum period of service for

from the

Ty 1 (AR

SU40 to Rs. 1400-23000Prasrey i

S600 to rs. 4257000 .

M g

VAT

o, Minimum pariod of

From the post carryving =scals of Rs, 1400-

LEOC to Ra. 1600~

'fE.\f.“ ez

g g o
FEROY L

-FO0 to

and unamb Tgous.,

frhee QL. akows are

notion on any ground whatewve ie made betw

Draughtsmen Gre T, IT and I15 of one offil

India Trom those

. The OM,. simply lays down that mirimum

a particular gracds would determines

o of

igibility and entitlamnsnt

in & particulsr

oot it

only the

g IonR e

- et

and unfair. Tne

ariginally pl

Diraughbsmnen Grade 1T in CPOWD who wer

tobie

the scale of pay of Rs. wearEs pls

e Award, The O.M. states

tt

that Draughtsman Gr.  T1 in

Govertmant of Indiag other than in CPWD who wers drawing

560 may also be placed in the

in the

[vensy

woalae s,

ST - (prawr&V¢¢wd) subject to certain

“‘nn;nrwmun (s

ol

EBBE0 on the

e of Bs,

211y in the

~ommnendations of the Srd Pay Commi:

ARG GO

Ind S35

i
iy
~
()
=
<

1977 when their

aur view under the facts and the circumstarces stated

ion kb

Sodepartment of

another officse or

e

ainteed bey the LML

srbments of thes

oy

1T in the Survey of India

111
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p

aforesald 0.M.

ingly,

el

direct the

{1

in the mannsr

1910 .1994 and al low

From the date

allow The o

Aot the O.M. da

allowed in terms of the

Py




REALL BRCTI T QAT TSI 1] S RN T TR T g

aufaat sy ottt waon

A\
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"INt el LT A o, aafs [ R g qwmﬂﬂmhﬂﬂ A“”MWW~GQ
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; e C| e glRE w6 Al W Nt milw TRRM dm D v, : '
Z Dnie ol/-”mrquc for. - .l Dato of dellvary of the Dalo on which the copy Dasle: of making over the . \‘

; AL . l(’)ul\? ﬂ-;\d'lor nollllylm: requislio alampe and vins ready for delivery, topy lo the spplicent, '~

i I N \a ranulsite nuiibaor o . . . : . L2 DL

{ .— ) slamps and lolios, follon, : ] : ’,,‘-'

: : l

y e T VAT TN 1o

i BN N ey ] / Cr I < < [ - } Gl

) SIS 14 MRS EE

! LS — —

HE AT ' e

R TN TUE GAUFATT HIGH,COURT

oy (The High Court of Agsam, Nagalan3, Mcqhalaya Manipur,
Y v Tripura, Mizoram and Arunachal pradesh)
Civil Rule No. 4733 of 1997
l. The Secretary,
" Ministry of Science &.
: Technology, New Delhi.
2. The Surveyor General,
Survey of Indiia,
Block B, Nathiharkala Estate,
Dehradun.
| 3. The Director, Survey of India, ’
C - North Eastern Circle,

Shillong.

LI Y

.Petitiohers

~Yersug-

Central Administrative Tribunal,
Gauhati Bench, Rajgarh Road,
Guwahati- 781005.

sShri Tulsiram Sharma

, ) )
Shri satysjit Kumar Dey -

Shri Tara Prasad ¥Kharal

Shxi L.B.Pradhan

shri Pradip Kumar Neogi

Smt. Nandita Das

g. Ncblbora Tiewla

9. Shri K.B.Gurung

10.8mt. Pandora Sohkhlet

11.Smt:,

gﬁ%z.Shri
\)

13.8hrrd

Maries Nareern Laloo
‘Kajal Kumar Bhattachar jen

Arun Kumar Baidya

CO_nti]. ..,..2/_.
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21.

22.

23,
L 24,

. 25.

26,

27.

28.

29.

30.

31.

32,
33.
34.
35.
36.
37.
38.
39,
40.
41,
42,

43.

Smt.
Smt .
Smt.

Smt-

- Shri

Smt.
Shri
Shri
Shri
Shri
Shri

smt.

Smt.
smt,
Shri
Shri

Smt .

Smkt.

Joya Aﬂqikarl
Shantik@mari thmire
Lawnzuaii

Rekha Mech

Dilip Kumar Deka
Mita Dasgupta

Subhra Gupta

Shambu Singh Solanki
Sudip Dutta Chowdhury
Donbor Singh Lartang
Ranjit Sukla Baidya
Prabash Paul
Erboline Hajaw
Spirian Kharangi
Everymail Warjri
Evelynhnora Ryngsal
Ritikone Majaw
Cﬁnman Sinqh tiegd
Mustaqg Ahmed sSwer
Bartilla Khyllep
Arunima Dutta
5ofiana Kharkongor
Ménjulanahattachqrjcé
Hildaline Makhiew
Tanashi Mishra
Bhubaneshwar Das
Anebba Roy Chowdhury

Caroline Lamo

Smt.Fidelis Jyrwa

Shri

R.5. Thapa

Co.ntdo > e 0



44. shri s.c.Roy
45. Shri S.A. Rahman
46, Smt. G.M. 3nhten

47. Shri B.Das

48. Smt. D.Majaw
. 49. Smt. R.C.Nonghri
50. Shri A. Mannan
51. Shri M.M.Umlnong
52. Shri E. Lartang
53. Shri Durgesh Purkayastha
54. Km. A, Tombi Singha
55. Smt, Sarta.Ghodh

! 56+ Smt. R.Kharbuki
57. Shri B. Dohkhrut

:,, .58. Smt. M.Diengdoh"

59. Smt. M.A.Kharbuki

:60. Smt. M. Kharbtong .
61. Shri K.C.Das !
ﬂ62. Smt. S.Nongbsap

63. Smt. Margarita Sawian

64. Km. B, Marbaniang

?.{ ' ‘65. Smt., Dipti Kar
P .
' 66. Smt. Rita Tarafdar

67. K. Konta Nongkynrih

FOle | 68. Km. A. Dhattacharjee
| 69, sﬁt. Junu Sarma

70+ Smt, E.L.Nongbri

71, shri Ashutosh Das
vt T 72. Shri Jecvan Kumar

' 73. smt. M., Lyngdoh

Contd., ..,




74. Shri T.Lyngdoh
75. Km., Ritalia Mukhim
76. 3hri 53.C.5abdakar

77. Shri T.K., Mandal,

Office of thb-Diroctor, Survey of Inﬂia, Harth Rastern

Circle, Ministry of Science & Technology, “»overnment

of India, shillong.

ces pposit- Parties

PRESENT

The Hon'ble the Chief Justice Mr. Brijesh Kumar

The Hon'ble Mr. Justice P.q. Agjarwual,

For the petitionerss- Mr. D.5ur, Central aovt, Staniing

Couneel

A.Roy

FOr the opnosite partiesse i,

Mr. H.’f.‘h:m:’ln
Mr. S.Dutta, Aﬂvocntcé

Date of

Date of

JUDGMENT AN CRDER

po(; .-\(’]ﬂf\'lal,_.q.

This Civil Rule 15 directed against the

order passed on 17.7.97 by the Central mipinistrative

Tribunal, Gauhati Bench, in Otiqinhl Appl Lzation No.

52 of 1996.

2. Respondent Hog, 2 to '}7T herednattar refarred
As

the ap»olicants who are working as Draltmean unier

(,:Olitﬂ- ‘0
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-
1

S

- 90 -
-5 - \§5
the Dirzsctor, Survey of Injgia, North Eastrrn Circle,
Shillony under the Ministry of science g Technnlogqgy,
Gove'rnment of India, Initially thejr PayYy senle was
Rs. 260- 430/~ par month. as Per the recomnenlation of
tha third Central ?ay'Comnission thn Dratteman
belonging to Grade-IT ANl Grade-ITT in ﬁhﬁ Mfice of
the survey of Tniia were merged togethrer an) placed
in the scale of pay of gs, 330-560/~. However, the
Government of Tndia later on decided to retain separate
Grade-II an3j Gradc~III~Draft5mmn. In this writ petirion
we are concerncj with'Gradc-I(,Drnftsmanvwﬂrkinq in
the Survey of India, Subsermnntl§ an mr fmnrtg b&y
Commissinn Leport the scale af Pay of the npwlicants
who all belong to Grade-IT was fixed ar p. 1350-2200/-,
The ap»licants® cinim‘is th%t they are entitled to A
PaYy scale of Rs, 1400 2300/~. The apnlicants Aalso

prayed for exteniing the benefits of the Finance

Ministry's O.M. No. 13(1)-1C/91 dated 19.10.94 to them.

3. The case of the appellants is that the benefits
of the above mentioned Nffice Memoranidum dated

19.10-94 can not be extended to the apnlicants as their

qualification for recruitment is not simi%nr/ idéntical’

with that of the Draftsman of CPWD or other Departmants.,
Further, the scopea of their promotion, time and nature
of the work, duties ani responsibilities are also not

similar or identical,

4. The Central Administrativg Tribunal vide the
impugned order allowed the prayer of the ap»licants in

Chontd....
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terms of the Above mentinned Office Memoranlum ani

hence the present apneal by the nion of Iniia/ Survey

of India,

5, Wea have heard Mr. D.Sur, learne:d Contral Gowvt.,
Standing Counsel for the petitioners and Mr. A.ROY,

learned senior Advocate for the respondents.

6. Mr. A.Roy, learned counsel for the rcspéndcnt

applicants has fairly submitted that the edneational
qualifications amd other eligibllity criter ia for

Draftsman Grade-IT in the Survey of India ave
ot ‘(!‘\-1 2

admittedly similar to that of G ( Central ™Mhlic
[

Works Department, Government of India).

7. The Offlice Memorandum issued Ly the Government

of India, Ministry of ¥inance dated 19.10.74 readss
as under:-
" OOFFTCKH MEMORANNDIM '_‘
Subject: Revision of pay scales of Draftsmen
Grade I,II and IIT in all
Government of indiﬁ offices on the
bazis of the Award of the Board of
Arbitration in the case »f Cenﬁral
Public Works Department. '
The uhderstqncd is Mrected to vefer to
this Department's (M No,. k.5 (59)=k. 111/A2
dated 13-3-1984 on the subject mentioned .
above and to say that a Committeac «H“‘fhc
National Council(JCH) was set'Up to consider
the request of the staff side that. the
following scales of pay, allowed to the

Draftsmen Srade I,IT and IIT working in CPuD

cContd.,..
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On thae basis of the Award of Boar

d of A:hitration,
mAay be extended te

Drhftsmnn Grade 1, 11
! irrvespective of their fecruitme

/ in a1y Government of Init

and Irr
nt qualificaton,
A nfficrs: ‘

Loy S : ' Oriqinal Scale Rrvised Scale

on the basis of
the Awarg
(rs) -

3

|

Draftsman ¢rade I 4252700 NS0TS0

Draftsman Grade IT 330-560 15700

Draftsman Grade ITII 260.430 A30N-5860 !

2. The Presidcnt oL Indin §s

now nleased to
decide that the

Draftsmon Grade I, IT hnj IIT in

offices/departments of the Government if India

other than in cpwm may also be placed in the scale

Oof pay mentione; Above subjeat to the To1llowing :

(3)  Miniwum period of service for placament 7 years

from the post CArrying scala of
A75-1540 to ps 12002040 (}

AR ' S
: revised ks, 260-430 o w. 330-560)

(b)  Minimum perio3 of service for placament 5 yenrs
from the post carrying scale nof ps,
1200-2040 to ps. 1400-2300 (pro revised. .
Bs. 330-560 tn 5. 425<700)

1

(c)  Minimum period of service for placemant 4 YeAars

from the POst carrying scale of

ool Pse 14002300 to g, 1600-~2600 (pre-rovised
Rs. 425-700 to rs. 550-750)

3. Once the Draftsmen are pPlaced in the reqular

5cales, further Promotions would e e Against

available vacancies in highe: graide Anl in

‘adcordance with the norml eligibiliey criteria lajq

down in the recruitment rules,

(:‘—)ntfl L P
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4. The Benefit Of this revision of scales of pay o
' woulﬁ be given whth effect from 13-5- -1912
v notionally anj

R TNETRRL

actually from 1-11-19A3,

o5

-3

e
PN
RS S R
ST aed VTET

S5/~

(Shyam suniter)

Under HSecretary to rhe Government i
"of Indfia,n | | .

i - 8. The above mentioned Office Memorandupm was

R e the subject matter for consileration A the decision
:i»,i . ";; ‘ v freeteaety o ‘
. IR LA

A by the Apex court in the ¢ase of Union of India ani
e

others versus Drbashis KA

T oAanl otle rs reparted in

1995 Supn. (3) scc 528. Tho Apex Court held in b
L _ PAra-12 as uniler 1

+
i

o L "12. By the 3aid ofiicn memorand.. the

Gosernment. of Iniin, aftter cons Lderfng

,;_ , the request of the stafe side that the .

}I' N scales of pay, allowe:d to the braftsmnn

ST ' Grade T,IT amd I11 working in coan of
B S the basis of the above Ay

ard of Boafd
3 PR , of Arbitration may be extended to

.Draftsmen Grale I, IT and 111

“
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lrrespective
_ - Of thedr recrultment aialifications in :

all Govexnmcnr Of Indlia offices

. has
i : ' decided that PDraftsmen 6p
W
it

nic I.ITI 4in

‘ oLflccs/Jeparrmnnt" of Lhna -ﬁvnlnmonr of
P - .

‘India other than in CPWD may

Aliso be pkﬂrcd: '
in tho revised geale

5 of pay on the basig
RN ‘ of the award subject to cortain mintmum

o period of service As mentioned in'clauses

(n), (b) and (c) in para 2 of the office
mcmorandum. The benefit of thig

N LN

revision
of scalnslof PAY under the Office

Memorandun dated 19-1n. 1994 has bieen given

. ' retrospectively wirh cffect from the same
L

contd, ...




Memornnjum dated 13,

-0f Indgia versus Debashig Kar (

. I

Ates ag Yas given by the

ﬂatoﬁ 13-3. -1984, i.e., from 13-5-19n) notionally

and actually fron 1-11-1983,
draftsmen who fulfilie

ffira Hedranium

In respoct of

d the Lecuiromant felating

Eo the Period of service mentioned g the sajfj

Office Memorandum

Jaton 19vL0-1994 on the
relevant date tha

question whbrwwzr Lhodir
Lecrultmone qualifications wore
in the casge of 4r
And they Wou

Similac to ringe
aftsmean {n CPWD woulﬂ.not
Do entit]es Lo Lhe
5Cales as arantesd o the
irrnspectiVn Of thoir

Arise
e lsed pay
Arafkinen in crwn
recruitmant Yarlificat {ons,
Buk in Lespect g thosne drafiammn whey d1g not
fulfil the Cequirement: relating tn Ln’

periodg
of serviee pPrescribied §n P

ara 2 of ihea Officn
Memorandum dated 19- =10-1994 1o question whothaer
their ‘recruitment QUalifical iona
thosa Prescribe: g

to be,considered for

Are f1m111r to

Araftsmen in C\n>ju requires

tJm,puLJQBe of'ﬁéciﬁing
vhethar they are fntit g tna

he bane (s t oaf Fhe
Eevision 0f pay Seale

A% rer 1he Ol e
Memoranium dntod,13—1~]904."

9; In View of the above we fing no rorgﬁ in the
Submiss 1on Of tha Apoellantsg that the 0.1, nlnﬂ 19.1n0,1994

is not apolicablc to the draftsinan hn]onanq
T

et

Loy Survoy of

India 4s the aivc* of rccruirmn

Stated abova

nt qun]ifiaation> b7scd
on misconccptlon. As/xuﬂh/thn ahove apnlicants are not

required tn PPSsess tha qHﬂliffrﬂ iﬁnw SImiTar 16 thane
in the case of draftsmon in crm ang A5 3510k thc-hfficc

Jerong gy NIt apnlicabhle o them ang
apparcntly this wag the reason A5 to why the fodqirément
relating to the Prriod, af SCrvica wag incmrporntoﬁ in the

Office Momorandum dateq 19.10.1994. The decision in'Union

~(supra)-5qn@rcly AMEWArs the

(."flﬂt'..’]. 194
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submissioms raisegj by @hc apnellantg anl the
Of the Contr

deciy {nn
!
al ANminis¢r

FEAtive Trilunag stands fulyy |
. ] . . !
Justifieg,
10, In the resule we find no morit in thig writ
petition N3 it ig accorﬂinq]y Msmisnagd, The stay
grantej Vide order dateq 3.10.97 Standag vVacated. castg
o asy. )
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suvnana couv Ry o F
QECCRS OF oEEbINaS

paritton(a) tor ppacinl \oove L0 Acpou\(c\v\\-\...

From the judgomant and order gatod 33/0

( 171999 Yo CR 4133787
of Tho HiEW GOURY OF GAUMATL) , o

G WION OF {NOTA AHU CHS. pat 1+ toner (9)

VERSAE »
JULGTRAN SHARNA AMO ORS. wpepondent (89 {
{ With 1A v~ appin(s). for c/delay in f4liny BLP )

alled oD for hear \ng yoday. .

L o e

pote ¢ 34/03/2000 tnig  Potition wad ©
Lt 19d “’MWQOOM' . 'I.

i
o | !
|

CORRM ‘ | :“ -
JON'BLE MR, JUETICE 5. RAJENORA RAEU T e .
At '\ng\mit a'udl )

- HON'BLE WR. JSTICE B.H- PHURAN
Ll p Wl 189..

Supteme Coult ol indis’

-t
e

, wr. Yaro thandra Ghavts, ASIY
wr. 6, Kristes prasad, AdY: , . i
. coe . ‘
, v !
we. KB pounds’ Rajan AGV. ‘ : :

upon hoaring soungn) the court wade Lo fo1lowing
~ A nROER . o

Qulay cqndrmed.
. . Tege -
1m;‘.s‘pec\a\ Voavn putition 18 diuntssed.
1 Waend trivha 3
o caurt Hastor

ens %Nv“” R

charanitt
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- _ Govarnment of India
.. - Ministry of Sedencd & Technology

.‘dj , Dapaztmant of Sfcimees & Toohnology
Teahnology Bhavan, Mow Mohredli Road, Méw Dalhi 110016
T .. Hos S8M/06/603/9% l | Daged Bist Junuary, 1808
- QRRE'R !

. The Cemtral Administrative Tzihumalg Quwehatd Benzh, :
Guwahati, on am application £4led by shrd *vlal Sazma, !
Dravugtsman Crade II in Survey of India, RNerth Kestorn Clrala,

&hillong amd seventysoven othar Draughtomen An Burwey of
India, pass an order directing the Govorament to censiAdnr t¢ho
grievance of the applicants and to take & dpgidcion an o
whoether the benefit of the revisced pay scalee oxtended o
Draltsmen in Government offices gther then CVWD vida Minliskry
of Finance Office Memorandum No. 18{4)=~1¢/91 Gnted LD
Gotober, 1894 can be extendad to the applicentse The Covernmn. .
- after oaxaful considereiion of the matter obsorven Bnd makoe
the follovwing oxdor.

2s Tha applicants have requested for Saplementatisn of

the Ministry of Finance, Government of India Off4ce Homogemdum

Hos 13(1)-1C/01 dated 19th Octobar, 1994 extending the henafit

of xevised pay scales for Drawghtamen in Covarmmont officna and
Dopaztironts other than CeFyWeD,

3 The Depastment has considored the exiating poy struature
of Draughtsman 4n Suxvey of India (50X) o .Dronahitoman 41 Bymre

iy WA URtad

of lndia is & part of Iopegzephion) CRCERHNE

, Cther employses like planetablers, Qg%gzgggéggégyy;‘éiraa&xvmy

 (Araughteman,., Survey Kﬁﬂzifgﬁfﬁfggopo- apputers, cta, Tha

N\ quilificetion for recruiltment is kepk as Intoremediate with

T Mathenstics as one of tha subjecty, Mo candidnke in the
raughtgman cadre at any level is requized to have the

.y Guaiification of Cartificate/diploma in Praughtamenship, Purthaer

s he ﬁﬁﬁﬁﬁggﬁﬁégin the Survay of Indfa frem ¢ha level of

».gﬁ%?n, 260-350, "/, 260=430, 330480 upto tho laovel of e 425600

2t

Wraxe f£lexible whereas in ePe'leDy the prometions ars baned on
™ gunetionel basis ageinat sanctioned sizength at each loval,
In Survey of 'India, the Druughtamen got promstion oun pasning
depsrimental examination sftey campleticn of fixed taquzo off
SGXvice and gat promotion whiihout Mlakags €0 vacancies uk
© higher leval,™™ ~”“T”xy%””“”“*w““ sk

<> /" ) ) : | . . Lt
, ,a¢{ :ﬁo' _ Lt would thus kg sgen on the one hand the Drawghteren ik
,kfﬁggfr'.&n Burvey of Indla arm?qoi regulred $¢ possese the quAliLicatdon

Tannd N of Dpavghteman for appeintient to any lavel and oniéﬂ?1ﬂﬁﬁﬁya

f;f‘?, ‘hand they get their promotien aftar fixed perfcdicisy om

+

# [passing ‘departmental ezamination without linkage ¢eo vagenclen,

:  Angoxdingly, there is no &mmparaaaon betweon DrawghtBmon in
CPWD end other organisatibns visea-vis Droughteman Aa S0Z.

A\ Agadn whaxeas the Draughtbman in CPYWD and cther ergontsations

4§ Y ere required to handle vagied typed of draughtomasship zelabed

: 1‘ Jobs mpepaairiorfmonny Jx‘{j“mé‘ae}?‘«*ﬁxaﬁ%a%mniﬁ%’x'ﬁm”" v
3?n££nad themselvas only WAth re3pact %0 surveyp. Tha Feualreseny

% 4R their case 48 Knowisdsd oFf bxsvine/malthugnin_ eartogranty

f @8 sgsinat draughtsmanshib in é?ﬁﬁ?ﬂb:ganzsa%S@igﬁbﬁﬁﬁﬁ:ﬁg%?

8 erdar iscued in respact of Draughésman in ChWD ex Bravchtoman
in othex Hinintries/Doportments er Orgeniszation cannel atagmae
tically ko made spplicable ¢o Draughtsmén in Survey of Zatia,

e 1 ' : v

o Contifeses

0 AN
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’ Be The pay 5tructmre of Drauwghteman in Suxvey 6f India

had not been and at prosent also 48 no% ot pax with pay
stxucture for Draughtsman exfsting dm othey Qrganisations. A%
oRe ptage, -the amplmvuua hava got hichox p@y coale throush
.Joint Con 1vé "Maehinary s >h L E ~Aw&ré¢—2n
' case the pzaa@nt ﬂéfiaa 1 moxanaum is caamﬂ&@u@ﬁ “Tor 20k e
mentation, this w&ll%infgfng@ vpon the bemefits mlrbaég
@caguad to the eRyls: e&ﬁ“be"“x“’ﬁich way ned held gard,

G . The abova lssuad have been considered Qg el lzy 3a the
C Govermment and 4t hax not Lean Louwnd ponsible L norea wikh

the raguest of tha Aravgbtemen Lo darvey of Indiz Aéw‘“?ﬁdﬁ“@ﬁ

of th@ir pPay s¢ales vbased on the foacm Yamorandim of Minlstry

ef Finance, Govt, of India Cated B 18:30.%4. AL tha epplicanta

In tha 0.4, Ngs 135/9% datad 20,7, 85 £52e0 La the Sintrad

Aﬁmi%tﬂ#f&»iV& Telbunal, Guvahatd “ench, muwuhnﬁi azn hovelsy
&mﬁm wad of the above uauuu“mm L thin Governrmnd

R
1]
1
i

\_idsdnt ﬁ@mz&ﬁamy 2 ﬁh Yovaz m%@ﬂ“”@@ b2 T8
///ﬁhmﬁ Pulasram Parmn, L S i
Braunghtosan Grade-II
Nogth BExgtern Qi&@lﬂg”%&W@& ol Intia,
SHURLLGID

o Cafy to the Hon'blae Central ﬁﬂr&digﬁxnu&Vﬁ Tofunal,
Gunhatd Mansh, Guwahatd, Asmam with rafersnve Yo thalye '

ordax in ﬁhw @xig inal aprlicat Aon Hog lwﬂ) ﬁ aa%ud 8% i 7&&36
1955, | o

: : Cogg £o the @1vvcwa§ &crsral @ﬁ una@ dwg@@g ﬁg Tadla,
. b&ar@ bon maé& G0, .

| ngy %o Briao. Pahaﬁupta, RiEsator, Borth Em¢t@Em

Circle, fBugvey of Indis, Syrvsy of Indwa Bataka, “hillong

?S%QOS with 8 reguest to kino ﬁ&&m?”@ the ¢coples of thia
préer &9 all the &pplmw&%w%/unﬁﬁviﬂﬂﬁl& in %ra awmwa BLE0,

A j
./"” S 8“[’“ ""!w ?”o’f t.’ﬁi'.‘{ Pkl ﬁ : _ o ;
y gwﬁmt Se0retesy to the Sow sxnment of Yadlise |
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Office '_/Y_O__/_»;Z_*ﬁd/géfx_{g—_é‘)_ Shilloeng ‘ﬂw\
- Dated 97 Pec .2004-

- To, .
A The Sceretary, _ /

Ministry of Science and ‘Technology,
Government of India,

e

New Delhi.
(Through proper channel ) : .
Sub:—} . PRAYER FOR EXTENSION QF BENEFIT OF REVISED 1IGHER PAY SCALE IN

TERMS OF THE JUDGMENT ORDER DATED 17.7.1997. PASSED INOA-52 OF 1996. -

Sir,
With utmost-respect for rules of procedure and discipline in Public Services, | am constrained to
bring the following case of blatant neglect that my cadre has been subjected to by the departmental authori-
ties and consequently, by the fourth and fifth Pay Commissions presumely because of the "quictly working"

nature of this cadre.

A BRIGF HISTORY :

The Department of Survey of India, which has unblemished history of more than 235 years in
Surveying, Mapping and Applicd scicntific aclivities of the nation, through its hard working committed ardu-
ous and dedicated technical establishment and supporting olfice establishments. This organisation has an
unique work culture handed down by the old ‘Times conquering all types o tereains including the inaccessible
and risky ones, unmindful of personal safety and comfort for the sake of the divine duty of mapping the
mothertand. The responsibility for this countrywide topographical details survey prcdominan(ly rested onmy
cadre and its feeder cadres whose members, on an average toiling ol six months of cvery year carrying out
risky survey operation, staying away (rom family and rclatives. 4

Being in the core cadre of the fickl operations, (he contribution by “Topographical Cadre ( Plane

Tablers, Air Survey Draflsman and “Topo Auxiliary ) Division H, is unique and ultimately forms the backbone

| of the department. But considering its nature of work, duties and responsibilities, this cadre is still denied of
| . conferring fitting scale by the department. Morcover our cadre is the most neglected cadre as far its pay
| structure and other service conditions arc'concerned. Fven in (he same initially designated gitd re, Draflsman : 1
also has been conferred higher pay of Rs. 5000-8000 inThe department. T R

The following will clearly throw cnough Light on the most pitiable and apathetic condition of c
this Topographical Cadre in comparison with Draftsman in the same department. '

RECRUITMENT POLICY

In Survey o India recruiting educational qualification lor both the cadres is same having Ma-
triculation now Intermediate with Maths. These two cadres aller initial entry in the department are desig-
nated as T T.T/B (il completion of respective training. Butduration of rigorous training for the Topographi-
cal

S

Contd. 1o page 2
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Cadfte is two year and more expensive whereas for the Drafisman is one year in the Survey Training Institute
- (ST1). Hyderabad, ‘Topographical Cadre afler trnining directly qualificd as Grade 1V wheteas Drafirsman, -
completing of one year training al ST again imparted one morc ycar in the departmental productive unit as
probationary period and then again Lo sit for the test to qualify as Grade 1V. But aller 3 years both the cadres .
arc qualificd as Grade {11 and Grade 11 again next 2 years through departimentals test agamst non existing . . o

. vacancles. The topograhical cadre besides its requisite courscs further s impartcd more training like Course

No. 350 (Triangulation), 370 ( Computer Opcrator ). 445 ( Photo Interpretation ) and 470 (Computer Pro-
gramming ) clc. Topographical cadres who are under training as T.T.T/B” incapable of being Plane Tabler,

CA

Air Survey Drafisman and Topo Auxiliary downstepped to Draftsman. e AR

Right from the inception of our department through successive Central Pay Commission pay
scale for both the cadres remained same but only after the 5th CPC Draftsman who had gone to CAT at
Guwahati, the Honourable CAT has been pleased to allow them to officiate in higher pay scale from” -
Rs. 4500-7000 to Rs. 5000-8000 (425-700), and it is most likelibood that the whoke cadre of Draftsman will ©
be allowed to officiate in the same Pay Scale. No doubt justice will be done sooncr of later to all of Draftsman
Cadre. But our cadre inspitc of having more technical gualifications s ; cemained inthe ps
ccale oFR3.4500-7000 ( old 425600 ). This is the most ill fated condition

NG
£

| of this cadre, though Pay Ration-

- MM(}M by Dr.D.R Kalia strongly ccommended forthe allecation of adequate pay scale
to DIV. 11 Grade Il afer the 3rd CPC and inspite of this cadres repeated representations and-approaches in
the same department. Every time our cadres requests hav e been turmed down since long.

COMPARATIVE CHARTOF DUTIES AND RESPONSIBILITIES

" .= The Planc Tabler, Air Survey Draflsman and Topo Auxiliary take Ficld Survey by collecting
ficld datas required for preparation of Maps from diffcrent sources. compile them in their ficld books and
Planc Table Section and other ancillary Records. Afler that the same made ready for ' air Drawing/Scribing.
Plane Tablers and Air Survey Draftsman do the fair drawing and allied drawings. Morcover Topographical
Cadre, Grade |l is capable of holding as a Camp Officer taking all responsibilitics of surveying. proper

- communication with local administrations. In the recess too Topographical Cadre Grade Ul is capable of
holding section of Fair Drawing and Scribing and working as Instructor in Sunvey Technician training in
Hyderabad and wherever necessary in the department. In the fickd 'I'qngm;ﬂxicjl Cadre do Ficld Survey by
plane table section, traversc, levelling. photo verification and {riangulation and theodolite traversce. Againinhe

recess too this cadre is entrusted with various departmental works tike photogrammetsic survey, Digital
Mapping and computation cic. ‘ ‘ o

EXTENSION OF BENEFIT

For long period of times, Topographical Cadre bas been striving for cxtension of benefit of

legitimate higher pay scales and presently for Rs. 5000-8000 ( Rs. 425-700 ) in the depaitment. But iltoday "
all such effurts ended in vain, Morcover afler Grade 11 we face the problem of stagnaiion for many Years. oo -

Promotions to the next higher scale is also mostly uncertain. This is the mast sctback of my cadre
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who is doing basic and fundamental task of surveying and mapping to the depatuncot.

- Since the undersigned cannot-be-denied of the benelit Revised Higher Pay Scale 425-700
corresponding the revised scale of Rs. 5000- 8000 bn terms of para 2(13) 0n OM dated 1941094 Inthe lightof
the judgment end order dated 17-7-97 passed in OA-52 of 1996 conlinned by the honourable Guwahatil figh
Court in its Civil Rule No. 473397 which was further confirmed by the } jonourable Supreme Court in special
lcave petition Civil - 2000 CC208272000. Also in the light of the order passcd by the Surveykiencral of India
No. F2-2308/1196-B(TRS) dated 27-3-2001 with all consequential benefit including monctarily benefit. Since
it is implemented the judgement in casc of Draftsiman the same has not been extended to me as such the
’undcr signed is incurring heavy financial loss cach and cvery month.

Thanking you in anticipation and soliciting an carly and favourable consideration.

Yours; uh/g%

WEAMT
(/37 fiﬁ;(/,gfﬂaﬂép )
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‘Name pN.C.DEMR _ ) S o N
Designation T/.4éid;._:f/ :
Officc N.E.C.C. ' Shilleng

T ' Dated 24/1 Dec.2001
0,
The Secretary,

Ministry of Science and Technology, g
Government of India,

New Delhi,

(Through proper channel )

PRAYER FOR EXTENSION OF BENEFIT OF REVISED HIGHER PAY SCALE IN
TERMS OF THE JUDGMENT ORDER DATED 17.7. 1997. PASSED IN OA-52 OF 1996

Sub:-

Sir,
With utmost respect for rules of procedure and discipline in Public Services, | am constrained to

bring the following case of blatant neglect that my cadre has been subjected to by-the departmerital authori-

ties and consequently, by the fourth and fifth Pay Commissions presumely because of the "quietly working"
nature of this cadre.

A BRIEF HISTORY :

, The Department of Survey of India, which has unblemished history of more than 235 years in
Surveying, Mapping and Applied scientific activities of the nation, through its hard working committed ardu-
ous and dedicated technical establishment and supporting office establishments. This organisation has an
unique work culture handed down by the old Times conquering all types of terrains including the inaccessible
and risky ones, unmindful of personal safety and comfort for the sake of the divine duty of mapping the
motherland. The responsibility for this countrywide topographical details survey prcdommantly rested on my
cadre and its feeder cadres whose members, on an average toiling of six months of every year carrying out
risky survey operation, staying away from family and relatives.

Being in the core cadre of the ficld operations, the contribution by Topographical Cadre ( Plane
Tablers, Air Survey Draftsman and Topo Auxiliary ) Division 11, is unique and ultimately forms the backbone
ofthe department. But considering its nature of work, duties and responsibilities, this cadre is still denied of
conferring fitling scale by the department. Moreover our cadre is the most nc;,lactcd cadre as far its pay
structure and other service conditions are concerned. Lven in the same initially ‘designated cadre, Draﬂsman
also has becn conferred higher pay of Rs. 5000-8000 in the department,

The following wanlc:n'l)'lluuw chough Light onrthe most pitiable and apathetic condition of
this Topographical Cadre in comparison with Draflsman in the same department.

RECRUITMENT POLICY

In Survey of India recruiting educational qualification for both the cadres is same having Ma-
triculation now Intermediate with Maths. These two cadres afler initial entry in the'department are desig-

nated as T T:T.'8" till completion of respective training. But duration of rigorous training for the Topographi-
cal ‘ :

Contd. 1o page 2
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«,‘&:Cadrc is two ycar and more cxpensive whercas l'gﬁr the Draftsman is onc year in the Survey Training lnstitute o
= (ST1), Hyderabad. ‘Topographical Cadreafier training dircetly qualified as Grade 1V whereas Drafirsman,

completing of onc year training at ST again im parted one more year intlie departmental productive unit as
probationary period and then again to sit for the test to qualify as Grade V. But afier 3 years both the cadres
are qualificd as Grade 1l and Grade H again next 2 years through departmentals (¢st against non cxisting
vacancies. The topograhical cadre besides its requisite courses further is imparted more training like Course
No. 350 (Triangulation), 370 ( Compu(cr Opcerator ), 445 ( Photo Interpretation ) and 470 ( Computer Pro-
gramming ) ctc. Topographical cadres who are under training as T.T.TVB" incapable of being Plane Tabler,
Air Survey Draftsman and Topo Auxiliary downstepped to Draftsman. ’ '

PAY SCALES

Right from the inception of our department through successive Central Pay Commission pay
scale for both the cadres remained same but only afler the 5th CPC Draftsman who had gone to CAT at
Guwabhati, the Honourable CAT has been pleased (o allow themn to officiate in higher pay scale from e
Rs.4500-7000 to Rs. 5000-8000 (425-700), and it is most likelihood that the whole cadre of Draflsman will -
be allowed to officiate in the same Pay Sc’a!é. No doubt justice will be done sooner or later to all of Draftsman
Cadre. But our cadre inspite of having more technical qualifications as mentioned above remained in the pay
scale of Rs.4500-7000 ( old 425-600 ). This is the most ill fated condition of this cadre, though Pay Ration-
alisation Committee headed by Dr.D.R Kalia strongly recommended for the allocation of adequate pay scale
to DIV. 1l Grade Il afler the 3rd CPC and inspite of this cadres repeated representations and approaches in
the same department. Every time our cadres requests have been turned down since long.

COMPARATIVE CHART OF DUTIES AND RESPONSIBILITIES

The Plane Tabler, Air Survey Draftsman and Topo Auxiliary take Field Survey by.collecting
field datas required for preparation of Magis from different sources, compile them in their field books and
Planc Table Section and other ancillary Records. Afler that the samemade ready for Fair Drawing/Scribing,
Plane Tablers and Air Survey Draftsman do the fair drawing and allicd drawings. Moreover Topographical
Cadre, Grade 11 is capable of holding as a Camp Officer taking all responsibilities-of surveying, proper

. communication with local administrations. In the recess (0o Topographical Cadre Grade 11 is capable of B

holding section of Fair Drawing and Scribing and working as Instructor in Survey Technician training in
Hyderabad and wherever neeessary in the department. In the ficld Topographical Cadre do Ficld Survey by
plane table section, traverse, lcve'_iling, photo verification and triangulation and theodolite traverse. Again inthe

recess too this-cadre is entrusted with various departmental works like photogrammetric survey, Digital
Mapping and computationctc. *

EXTENSION OF BENEFIT

- For long period of times, Topographical Cadre has been striving for-extension of benefit of
legitimate higher pay scales and presently for Rs. 5000-8000 ( Rs. 425-700 ) inthe department. But till today
all such efforis cnded in vain. Moreover afler Grade 1l we face the problem of stagnation for many years,
Promotions to the next higher scale is also mostly uncertain. This is the most sctback of my cadre

- " Contd. to page 3
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who is doing basic and fundamental task ol"surycying and mapping to the dC‘parlmcnl.' ‘,

Since the undersigned cannot be denied of the benefit Revised Higher Pay Scale 425-700. ..
. corresponding the revised scale of Rs. 5000-8000 in terms of para 2(13) on OM dated 1941 0-'94'inthe lightof . -
Lo (he judgment and order dated 17-7-97 passed in OA-52 of 1996 conlirmed by the honourable Guwahati High
| Court in its Civil Rule No.4733/97 which was further confirmed by the Honourable Supreme Court inspecial .
leave petition Civil - 2000 CC2082/2000: Also in the light of the order passed by the SurvewGeneral of India "~

No. F/2-2308/1196-B(TRS) dated 27-3-2001 withall consequential benefit including monetarily benefit. Since .
it is implemented the judgement in cas¢ of Draftsman the same has not been extended to me as such the
under signed is incurring heavy financial loss cach and every month. L | :

; Thahking y,ou‘ in anticipation an.df soliciting an carly. and favourable c_()‘n.si'zier.atidn.

Yougs ﬁiu;r%{'
“W\@ o

(MEBARA CHAEDRA B
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Name A. K .DHAR CHOWDHURY
Designation -P/'Vv Gde  [L o
Officc NO). & Mlﬁ«\ W ) Shilleng
Dated 2154+ Dec.2001
To, _
The Secretary, .
Ministry of Science and chhnology, T
Government of India, '
New Delhi.
(Through proper channel )
Sub:- PRAYER FOR EXT ENSION OF Ber FIT OF REVISED Ill()HLR PAY SCALE IN
' - TERMS OF THE JUDGMENT ORDER DATED 17.7.1997. PASSEDIN 0A-52 OF 1996.
Sir,

With utmost respect for rules of procedure and discipline in Public Services, [ am constrained to
bring the following case of blatant neglect that my cadre has been subjected to by the departmental authori-

ties and consequently, by the fourth and fifth Pwy Commissions presumely because of the "quietly working"
nature of this cadre.

A BRIEF HISTORY :

The Department of Survey of India, which has unblemished history of more than 235 years in
Surveying, Mapping and Applied scientific activitics of the nation, through its hard working committed ardu-
ous and dedicated technical establishment and supporting ofTice establishments. This organisation has an
unique work culture handed down by the old Tiines conquering all types of terrains including the inaccessible
and risky ones, unmindful of personal safety and comfort for the sake of the divine duty of mapping the
motherland. The responsibility for this countrywide topographical details survey predominantly rested on m
cadre and its feeder cadres whose members, on an average toiling of six months of every year carrying out
risky survey operation, staying away {rom family and relatives. -

Being in the core cadre ol the field operations, the contribution by Topographical Cadre ( Plane
Tablers, Air Survey Draftsman and Topo Auxiliary ) Division I, is unique and ultimately forms the backbone
of the-department. But considering its nature of work, duties and responsibilities, this cadre is still denied of
conferring fitting scale by the departinent. Morcover our cadre is the most neglecled cadre as far its pay
structure and other service conditions are concerned. Even in the same initially designated cadre, Drdﬂsman
also has been conferred higher pay ol Rs. 500() 8000 in (hc departiment.

The following will clearly throw enough - Light on the most pitiable and apathetic condition of
this Topographical Cadrc in comparison with Draftsman in the same department. -

RECRUITMENT POLICY

In Survey of India recruiting educational qualification for both the cadres is same having Ma-
triculation now Intermediate with Maths. These two cadres afler initial entry in the department arc desig-

nated as T.T.T.'B' till completion of respective training: But duration ofrigor‘ousvftrziin'ing for the Topographi-
cal '

Contd. 1o page 2



Cadre, Gi‘ade [T is capable of holding as a Camp Officer t

» . - ' _

A . . .
N Cadre is two year and more expensive whereas for the Drafisn

1an is one year in the Survey Training lustitute
(STU), Hyderabad. Topographical Cadrc aficr training dircctly qualificd as Grade IV whercas Drafirsman,

completing of one year training at STI again imparted onc more year in the departmental productive unit as
probationary period and then again to sit for the test to qualif yas Grade IV. But afier 3 years both the cadres
are qualified as Grade 1 and Grade 1] again next 2 years through departmentals (est against non cxisting
vacancies. The topograhical cadre besides its requisite courses further is imparted more training like Course
No. 350 (Triangulation), 370 ( Computer Operator ), 445 (Photo Interpretation )and 470 ( Computer Pro-
gramming ) etc. Topographical cadres who are under training as T.T.T.'B" incapable of being Plane Tabler,
Air Survey Draftsman and Topo Auxiliary downstepped to Draftlsman. .

PAY SCALES

Right from the inception of our department through successive Central Pay Commission pay
scale for both the cadres remained same but only after the 5th CPC Draftsman who had gone to CAT at
Guwahati, the Honourable CAT has been pleased to allow them to ofTiciate in higher pay scale from
Rs. 4500-7000 to Rs. 5000-8000 (425-700), and it is most likelihood that the whole cadre of Draflsman will
be allowed to officiate in the same Pay Scale. No doubt justice will be done sooner or later to all of Drafisman
Cadre. But our cadre inspite of having more technical qualifications as mentioned above remained in the pay
scale 0f Rs.4500-7000 ( old 425-600 )- This is the most ill fated condition of this cadre, though Pay Ration-
alisation Committce headed by Dr.D.R.Kalia strongly reccommended for the ullocatibn of adequate pay scalc
to DIV. 1T Grade Il alter the 3rd CPC and inspite of this cadres repeated representations and approaches in
the same department. Every time our cadres requests have been turned down since long.

COMPARATIVE CHART OF DUTIES AND RES PONSIBILITIES

The Plane Tabler, Air Survey Dralisman and Topo Auxiliary take Ficld Survey by collecting
field datas required for preparation of Maps from different sources, compile them in their field books and
Planc Table Section and other ancillary Records. After that the same made rcady for Fair D rawing/Scribing.
Planc Tablers and Air Survey Draftsman do the fair drawing and allied drawings. Moreover Topographical
aking all responsibilitics of surveying, proper
communication with local administrations. In the recess too Topographical Cadre Grade Il is capable of
holding scction of Fair Drawing and Scribing and working as Instructor in Survey Technician training in
Hyderabad and wherever neeessary in the department. In the ficld Topographical Cadre do IFicld Survey by
plane table scction, traverse, levelling, photo verification and triangulation and theodolite traverse. Againinthe

recess too this cadre is entrusted with various departmental works like photogrammetric survey, Digital
Mapping and computation cte. ' ' o

EXTENSION OF BENEFIT

For long period of times, Topographical Cadre has been striving for extension of benefit of
legitimate higher pay scales and presently for Rs: 5000-8000 ( Rs. 425-700 ) in the department. Buttill today
all such efloris ended in vain. Moreover afier Grade I we face the problem ofstagndtion for many years.
Promotions to the next higher scale is also mostly uncertain. This is the inost setback of my cadre

- ~ Contd. to page 3
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who is doing basic and fundamental task of surveying and mapping to the department.

Since the undersigned cannol be denied of the benefit Revised Higher Pay Scale 425-700
corresponding the revised scale of Rs. 5000-8000 in terms of para 2(B) on OM dated 19-10-'94 in the light of
the judgment and order dated 17-7-97 passed in OA-52 o 1996 confirmed by the honourable Guwahati High
Courtin its Civil Rule No. 4733/97 which was further confirmed by the Honourable Supreme Court in special
leave petition Civil - 2000 CC2082/2000. Also in the light of the order passed by the SurveyGeneral of India
No. F/2-2308/1196-B(TRS) dated 27-3-2001 with all consequentfal benefit including monetarily benefit. Since
it is implemented the judgement in case of Draftsman the same has not been extended to me as such the
under signed is incurring heavy financial loss cach and every month.

Thanking you in anticipation and soliciting an early and favourable consideration.

Yours faitlifully,
MU
(A\‘% DMQ_GMWDW‘ )
AR )
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ORIGINAL AFPLICATIIN RO, 66 of 1589

DATE OF JUDGEMEET g 11.4801991
BETHWIER s

4“30 HoNoaChary
2¢ Mro B,Ganesh Rao

39 Mre TeCe Horbers Dominic
4o Key Qo Saile

Se - Hre Ve Prabliakaran
6o dmte Taiyaba Asgap

Afln

seoes-vo APpliconts

i Union of India peprosenmted by

the Zearetesy, Mindstry of Cteel & Hin=28,
PYeptts of Mines, '
figw Delhi,

de The rirector Gennrzal

Yeological Suxvey of India
CRalouttae

3B he reputy Direstor Senexal,

Cegological Burvey of India,
. Soucherm Fegienal Office

Hukaramjshs Road, ‘ _
ﬁyﬂa:abadwﬁﬁﬁ@@i seor oo ROZpPONRGENtE

FOr APFLICANTS s Hxe Vo VerKatogwara Rao, advocato

. For REGPONUENTS: Mr, Herem Bhaskar Raoy ASA1l, CoGe84C,

Hon'ble shri 5, Herasizha hurthy, Member (Judl.)

1

Hon'ble fhri Re Belasubremanian, Memboey (ramn, ) |

KCH DBLIVERED pY rnq»uou'ans
SHRT Jo WARASHIGIA HURTHY, MEMBLR (JUDICIAL)
<
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Annexure«9 (contd,)

Thias i3 & petition filed by the petiticnars for
& zolief ¢o revise tholm pay zcales of W, 330580 as
dunier Sceibers to that of By 435700 vith aftect from
1305.1985 notionally end to d@clmxo that the petitaeasts

" 3re emtitled to the actwsl bonefit of pay fimaedon in the

.- a8dd seesle

ey

%&e

with offoet from 1.11,3983 and £uxther revis&ea
- t0 the scele of B,

4

1400-2300 (Rrsrp) with affoct frem 1.101%5
or the date of option in individual canee, 82 wez dona in

" the case of the Praftsmen 4n ths grade of 3o 330»560 and
Qquerh thoe latter He, J=11011/11/871,2 Guted 9.12.1983 and

" lettsr No. J, 11013/11/87/1.2 dated 19-8=1987 insued by the

M&niatry of Ztoel & Mines, Laparement of Minna, How ﬁelht.

to graat the pay acalaa of
B 425700 (R3) ana ko 140002300 (RVRP) with

diracting nhe raspondents

effact from
the reapective datag to the applicsnts herein, with all

eongaguential honefits such ag arxreaxs of poay and allowe

2nces and fixation of pay ete. Briaf fscto of tha casa
oxe as follovs ¢

The pstitioners herein Grea vorking aa Beribers in

- |} the Hap Printing Eiviaxon of the Gaological Suxvny of

'=xnd&a 8t Hyderabad, The Kixst appxicant was 1n1txaaly

mppointad as Junior Scriber in the Fay acale of'm. /330-860

on 24¢6°1977. Thereatter, he was promoted as Gentot feribor

in the pay scole of b, 425640 and he was £urthor promoted

as Hoad Ceriker in the pay scale of &. 550-750. 7he Zad

applicamt was 1n1e1ally appointed ag Junior 3cziber ln thn

pay acale 0f Bo 330=560 with effect from 6.4.1975 and wag

Uwﬂpzomctad as ‘Senlog Geriber in the pay scale of Pso 425e640.
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~ must for Junior Bcriber,

Junior sey

rrarultmeny Tules gimilep
L - ,M.

ibors in the P&y scale of m, 330«860 wieh
affact fm 5.?01979, 1@.7.79’

1878 Fespectively,

31010. 1972 and Hazoh

The Map Printing Fragg of Geoloﬁlcal
v voy of Inddia, Rydezabad hag 3 gradan

MHead quib@r. 3euxor'saxabez and

Of foribers vig,

Juntor Seriber with
to senfor Teahnicel Assistang

- (nxawing gffiaq{) Juniox {achnical Agolstent (Pgauing

4

in Drawing Office stroam

8cxibing_4traam. The enly
mraﬁtﬁman 18 Diplcan 4a Tr
Course whala'pr&cﬁical kn

@uhaaquantly ravised,

Senior Seribver gnpa Haad
9o 330s350,

nd Junio; ﬁbtib@r in the
dﬂﬁfer&nce}bainq 1n'ghe cese of
aftsmansghip with 2/3 years

owledge in map draving 45 a

The rest of the Poata of Drawing

The posts of Juniex 30:1b§r”aud

Seriber corry the acales of
425640 ang 550-730 Tegpectively,

Thug, the

Coﬂtd.... -



in £aat. B8Criving oanm be dong by & vraemamaaa

' RE rhoolchmnd.

1'='2o Recoginsing ¢he

 atream 45 meds in the

~i= Annexures9- (Contdy)

post of Juniox Sorider in the Boribing attaam garriens a
higher pecale of pay foCes Bso 330=560 than that al tha
Braftsman of the Drawing Office strosm whtah ved only

‘B, 260w400, While the basic Sunctions of hath_tha Beribor

and Drafesman ere similar f.a, o map makinq, theza i1z goap

- diffegence in the &ctual process adopted hy aecho &czibiaq

18 a odern apd modif&ea var*ai@a of Drafmmnaahip émpl@yaﬂ

“Gf“tﬁﬁ’ra*zoauuticn“ef hig& qua1$tylmmpawin&pmihtﬂﬁhich

requices additiingl skillm;

?ﬁ@ Oraftsmuan dn Gaoleqimal
Survey of India is beiag impartad a gpeadial training in

Lyuxvay of Indla to enabls him to ungertake - th@ scriving,

iny afvor
other hamd, a. 3efabar ig
posted o Drawving Sectien will bs able to parfﬂrm the

. mp@eialismd tradning, On the

dutiwn of & ﬂraftmman, w&thaut smy traiainge nraftamﬁa £rom

Suwve? of Inda axa braughtrtb G@@logicﬁl_ﬁuzvgyh°ﬂ India

on dcputati@n Lo wogk aa Serivora, ene such example is

who vag subsequontly ropatriated.

fach that Zaribing 40 a most eophxso
%zcatea‘éunctaang.aha inicial rccruxtment to’ thm scxib&aq

pay mcala of ay 330~§60 with the
Qesiguetion of Junicr

earrias the pey sesle of B, 260~400 only, The pay acale of

Draftonan has beua upgradad from Re 26Q=400 to'h. 330-560
follouwing an arbitretion avard with ﬂ€£ect.€xoa 13.5.1082
and furthezr rovized to B, 42%«7

e

N\

CObtﬁ. oo

_ 4y% r>'totf’ | AN

00 with affect from 1.11,1983

Scriber vhereas the &n&t&al tecruitnant %
to the poat of Draﬁtamaa iR the btawinq 0£“1ca atroan
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: 3urvey of Indis on the basis of the CPWD Avard.
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Annenture=9 (contd, )
N P

¢n the banis of the Cantral Publia ¥Yorks Dmpartm@n&

-award vide Ministry of Steal & Mineg, Dopartm@nt of

Hinos, lotter daged 1701983 anda 4t was 1mp1am¢nt«d by

tha Director Ganeral, Geolegical 3nr§ay of Indla, Caloutta

vdde his lotter Sated 151041929 on the basis of ¢the
Governm@nt of India Office Pemo dated 13,3,0986, An e

the Dragtemem whe joined oxiginally in the grads
of B 2b0~400 is placsd in the crade of B 425«700

(50 1408-2300 RSRP) whoroas the Secribors (JUntot) who

Joined in & higher scale of . 330560 (now B, 1200-2040

RGRY) romainzd in lower scale oven after 7 to 10 yearxs

of service,

tr@ateaxasmanfmg&ﬁg pose.

3. A@gziaved by the denial of
B

keviae& P2y &gcale of
425=700, the Seribera subnitad a represaatation on
254351986 20 the Direator Seneral, Goologicel Survey of
Xuﬁaa. Calcutta, requesting for grant of :avtaed pay

scale on par with the Draftgmon stream of tho Geoloqical

by 2 remindar dated 12,6,0986, Thmxeaﬁenr. tho Dttector
Ganeral. Geological ﬂntvsy of India, Calcutta, addressed

a.letter dated 1%5,1,1687 to ¢the Ministry of “tcal & Mines,

Pepartment of Hinaa, Hew Delhi, reguesting to

caso of pay aamparity between Drawing Office straam and

Jcribxno utrmam and convey approval at an early date. 8ince,

thera was no reply €rom the Hinistry to the nirecte:

General, the Seribsrs of Geological Survey of India

oukmiteed a repragentation ¢o the Ainigtry of stael &
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. and 3.3.1982 saeking redrmzaal of

'Snxvey °f India fmployees® Association,

(/[m2?:2é4gf~

g Annexuxy~9 (Contd,)

Hinea on 16,7,1587 followed by remindsrs dsted 16611,1087

their grievance ragarding

disparicy ot pay scale of Jdoriber (Junter) and Drattoman

(Juntor)e Ro action waz taken by tha nxulntry in tha

nmxxet. In the meoting hold on 1%5.4.,1988 wtth the Gooloqiecx

a rnﬁoquised Union,
a point was raiaa& regarding aon»&mpiamaatation o! the

CPug Awgrd for scrib@xa. The officialo informed that the

Ainistry clarifiasd vide their letter dated 19,8,1967

that tha Beribing straam 48 not covered under the CPWD

Award for Drafismane Thesadd letter @ated 19,841927 was

not comwunicated to the spplicants amo far,

4e The Diractor General, GQoloqicax durvey of India,

cazautta. ones again vroto @ latt#t on 35.4.1988 to tha
Winistry of Steel & Mines to xeconaider their stanﬂ on

‘the guestiog of ertending thae benofits of CPHD Award for

Bragtoman to Scribing stresm slgo but tha same

wa2 rejected
by tha‘Miniatzy vico

their lettor dateqd 8.1291938. Two
Pragiomen frem Calcutts ware sent £or training im the

seribing work vide Office Order dated 21.94198%, one

Dxaﬂtnmmnmfrom anknawmuaa-aeneﬂfor

e SO s

2raining in eezibing

.%Qégﬂgg Yop Printing D&w&aicn, Hyderaba4, vzde latkoyx

Gated 1646,1988. Though the sczidblag is cons&datd@ to be

more sophisticeted 2nd strenuous work than that af the

Drafegmanship, the coribors of Caologiaal Surwcy ot Indla

in the matter of grant of pay scales, Though the 4cxibaru

d&scharqw the Quties of simoat mimilaz and idantﬁaml to that

of the Praftsaen of Geologieal ﬁurvmy of Indis, Ju&t beeausge

they are not désigmoted as Prefesmen, the Scribers ara

c@ﬂtd‘o .

s s o e
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d&actiminmtoﬂ in the matter of pay scaloa,

in :‘,ﬁctpv
thore wore yropogals

to merge the cadres of‘Dtaftsmaa f
and Seribver by the Lepartmone,
$e The rojection opg the Ninietry o

9rant tha pay o ‘
gcale of the Draftsnan to

the Serivers i3 not on tha

ground that they are not entitled to the 8aid pey goales

4th Cearral pay'¢omﬁiéaiou.dia 1 -
Foqulzed information wagp ‘
ﬂﬁrniahmd to the 4th pay Cem@éa&é@@
in thia rogaxa, \

but on the greund that tho

Bag recommende In fact, the

by the &uthor&tiea'
but 4¢ appearg that the matter has bdaen

Lo the Scrimexs of Geological Survey of Indis 4o vxeiativu
Of Articles 14, 16 and 39(4) of g Comatitution of 1nata
b@ihﬁ arbxttary aaﬁ-ﬁ&séxﬁmsnataxyo

Rencé; the patitxéners
71104 thie petition for the abeve g o

aid reltef,

6s Ihe rxespondents f1led 3 countar with %hag following
CORtentions g . )

The Applicant 5% 1 was apbeinted

33 Head Seribop
in Goological Survey of Indga 4n

the pay acalw‘of:m;650~7so o

with éﬂﬂéot from 23,11,1977 while the Applicant mo, 2 vag

arpointed as ﬁzribar*(SQnibx) in the rhy‘scala of &;428¢@40

Pplicants haé@-ﬁéaa
(cuniox) as cladmeq,

with @ffect from 1441976, The other a
apsointaa ag 3arihéra | The Gebié&idal‘
A ts Map éfi;§1nq
Seriber, genior Seriber &Q&

Burvey of Intia 1a n

aving three grades gn 4
Prass, Hyderebzd vis,, Head
vuniox Géxaher,éna in its pr

aving Strezm thiee gredes vie,
Sentor

Yechnical Asaintant (brawing Sffice), Junior ?échhleal

Conta, ‘o; )




Prafesman Orage 3 w28 £ixed at p, 330-560.-3@bae
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Asalacant (>rawing “ffice) ang Lragtaman, The péy acaloes

ané thae Tacruitment rules for cach of

thers in soms similarity {n the xmcfu&ta&nt rules, 4n
8¢ far eos tha ®indiowam educational quaizttcatioms are
concornnd, thore {g 8ignificant differenca in techatcal

Qualitications ang experience, The asstnttal taechnical

quelifications for ¢the varicus graces in the bxawtnq

Btream «s wentioned in ¢he reeruitment ruleas {s g;gg,gggggg

the SYeribing straam, Thus, the Draftsmsn is moge qualified

technically than tho scriber ab»&niéio.

7o ¥ith regard te the fobs performea by the Zcribers ana

Dragtsmen, 41t 45 srateq thet the job contsntz of both the

aééaraiag training of Draftamen in seriny
them ¢o the Survey of 1naga, ge 8 stoted ¢hat thig nog

become necessary tO"CoPP  wp with the wcrkload;ﬁa the Map
Printing Dtvisioﬁ ang due‘ta shortage of 8ctibé%a. A por
thae racompendationsg of the XIiraq Pay COmmianian;zl

' @calas of izaftaman Urades IX spa IIX werg fixadiat

e 200-432 but not R, 240wq00 and the pey acales

1

Quently, ag
PRr the Yeccmmandationg of the “svgey Ccmmittéa. the pay
8c¢ales of ¢he Praftsman trade<, II amq 11X were Borged

into eingle scale of Be 330~860 ana ceaiqnat@di as

\
Contd,ee,
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 Draftsmen with offect from 204121980, From 14141973,

thu poy scale of Draftaman haa be@n raviosed ftom e 330-840

to e 42%5«700 aa per tha orders of the Hinjotey of $teel &

min@a in lotter dated 5,5.1988, Heacs, the zald orxdar haa

no xalavanca to the ¢age vf Scrivers.
Be tn the basnis of the zapreéentat&on. tho ©cage wap
roferred to the Ministry of Steel & M&ae@._ﬁ@w Delhi but

the sa» was not wccepted by the Mdalstry. &€ tha individuals

 have had the access to official corrgapondenca, and have

U

succeaded in obtainlng copies of tha corragpondence by
unfalr means, tchey are not'anp@utad to make wse of the samo
An support of their case, The information asked for by the

IVth ray Qommission was furniahed by tha office in aune
19340

spect ’1@5 like Puy Cnmmigsion. Ro diuctzminatiaa
has baen m2ds €O the Seribere 88 the revision of ray nscalag | %
of Dra tsmapn was naés on the ben&a of & apecial award v.
contminaﬂ 1n thm Min&atxy of tteel & Hinas, D@partmant of
Finen letter Jnted 5.5029869 Thqra ¥a@ however no pzopenal

f ’ ' for merger of thy cadro of Dragtsman with thae of the.acribex.~
jf? . The ‘petitionses folled to make out o csse for grant of the -
?{v’ ' 'j' saliaf. claimad by them anc therc ars no merits ta the

- petition and the petiticn i3 liable to bhe dismiqsed.

'

%@J B ghrd V.Venkatmswaxa Rao, loermed counsel fbr thn

applicant and Shri Yaram Ehaskar Rao, learncd Adal. caﬁc
on Pehalf of the :eaponcwnts, argued the mattet.
@{‘ - " 16, The patitioners have heon working eo scziba:a in

the Fap Printing Division of Geological burvey of Inéia,

Contdessos
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MyQarabad, there are three qradea in tho oatmqory of

Zdribers vin., (1) Junior “cribwra (2) benior 3cribeta

ans (3) haad Scribarse The Snitigl Pay scale of the Junioz

“he pay scale o! ‘the Eeniot Beriber
i3 B, 42%5«640 ang thn Head Seridor is i, 5500750.

Beribors iz o 330=560,

Rie ‘here are three categories

of D:mftamon ian the samg
Dmpmttm@nt vig,, Burvey of India, thj ara, Draﬂtsmen
Gxaﬁmalxxg Drottamen Orac iReXl and Draftum@n Uxa&eoz. Thelr

pay aCalas are, Draftemen Grade=iry ware drawing pay 4n

tha ray scale of &, 260-800, Draftsmen UradoeXl were drawing

of e 330~560 ond the Zraftoman
vere drawing pay im the Pay sCale Of Bed25-700,

Fay in the pay scale Gkado-z

12; In 20 far as the PaY 2calez ape cencernad initinlly

ivars were drawing higher sealea
thﬁ,nraftamau wS8LQ

the s»r of pay vhereas

4raving the lower scales of vaye

Bacing
on an A(&rd af Boarxd of

Atbiktaeion. the Psy acale of the
Draftemen ﬁrade-IIz vac raieed from g, A60~400- 0o R,

330-~860,
Draftemon Gradeell was toloed from Re

380-3¢0 to B4428-700,

- ané the anitaman Gradasl wan rafssd from a. 4as~woo to

k. 550~750. Very recently, the pay acales o! Draftamen

Korka Lapagtmant Award with effact from 13.5 1982 taxeinq

the pay scala of the Dralftamen Crsde«3Ix from H. 330360

to %. 42a~700 “haress the Toerihers who were cettlag poy

in the pay scela of e 330-560 wera

otigiaally.xomntnod as
it La,.

Tho frafremen vere {nitially Araning lcaaar pay scales

than the tecihnrs bzcaugse tha Govarnmoert haa rocounired that

the Scribarg, are pore akillful amg painn-hakinq. 80 they

were given hiqher scalea of ray for a potty long tln@ whetcﬂl

Contdeoee
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‘ basing on some Mvardn, the duty ove

) gfm Bigher sesles

w0 Awandy Thé Gove
-Ake highor oo ztegory,

- ‘2?4" ' ‘<5$

~ile Annexures9 (Contd, )

B
e e eyt

the Draftmmen who'ara diploma holdara, thoy wetd givan !

lesser paslag of pay,

The Governnent recognised tha Seridbers
@ of the zelative mnrxts in tho vwoxk

ag aupu:ior grade becaus

Rado °q“°1 e Scriborn

R RPN O R T S

rnmont ve:y wall Xnew thet tho scrib@xa

89 they werg given higher acﬂlea e! Pay

in the beginning, ¥nen the vraftnmcn zcales werm

Ancreased
on tho Gov ‘tRment to

eramine the aiayaxity between the
the Dtaﬁtamen. At lonst, (¢hg o

caredully 8cribmts and

vribmra can ba Put on. equal
8 Lraf:aman but the Oov«xam@nt ¢44d not
oﬁ Pay to tha Scrahmtc.
made xapracancation to tha Lep«rtment anl
not: consider the gz amn, ‘ha

gzadm along with

The T tibura

thu Govnrnmmat dia

Govarnmaut 1tuw1£ did not take a

a@ctaion ta increase the Fay scilen of the ~raftom@n. only

baaing on thm Auarda. thoy increaseq thﬁ pay 2¢ales of tho
ﬁxmﬂtsm@n and th@ very Depaxtment smade & x&comnmendation to

th@ Govotnmant ahnut tho inaqualitiea in

the pay scalen of

f
" ¢he &:aftmman and th@ Seribers sng they g :

’Bcribara axe aischarqinq more painsetakin
‘ whilw Fecorrending to the

enly aftar a specinlin2d training ang

- 8120 stated that

- the eyosicht

.thu ic:ibera, that, the -

tated that the

q werk. ?hey stated
Sovernmant nbout ths pay scalou of

“eribing ean bha ‘done by‘a Draftam«a.

thay aleo atated that
tha 8criving fobk ig Palnaetsk

mﬂ#igienal skillg

1nq onz and 1¢ reeqnlx»a

0 vork with szﬁccaa tools and hatd Plastie
mmtazialm and with constantly zorunawd ar

tificial light into
th@ acriver'y ay=s frem

baneath thair working ah@etx. Thay

“&t neads no apvcial emphaaia that theeco
uaxking conﬁit&onn continued for lon

q peried moy tell upon f
of tha 1naiv1dunlm iuvolved in tha ‘
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‘Anhaxu:n-?(contdo)

They further statea gnat they very small ;

numbar (4 Juniors, 2 3anior and 1 Head 3erihar) in the 5

Pepartmone Vipwneyia the Nhoavy work lond, the scribexa fadn

tand to he overburdenad «ih vork, 8a, achording to tha

D@pmttmont, the Scriberg reqbtre arval treotmene on'yot with

Draﬁtnnan. The retitdeoners themaelves also contanded

in theis Tepresentation o the 3ocrw 2ry to the Govaxmnt.

Department eromgxn of Hines, iay Delhs thas thelir work ip

the U@partmenf is mora raina-taktng invelving long houtn of

work every dny, lcoking Ovar & power licht sourcs below. the

chibﬁ sheots, Th@y 2120 contended that the acribinq vork

re~u1r@a additional skilig 4s corrotorateg by the faet that

Utnftam@n in Q%olo~&ca1 Rirvey o

tha ccrxhing, Henee, th@ fexdbire deserva, (¢ not hlghat<-

banafira, L1 CETT) patity xvith the Sraftgman, In fuct ﬁcribera

A 8vp lower than that of the fxattamen.

Racognisinq the faqt that the seriring ie a wore zOﬂhiathated

funetion, the ncLibozc ~ero orqinally recervdted on the hlghax

J
Pay scale of m, 330-360 ¥vhereas the lovast acole of Pre 260-400

Was given to the Upa gtemen,

et ozdinq to the pmfxtinnareﬁ tha

pay sqQale o Ermtt meY WaE dncrenmed to 2, 425-700. So, éhey
requestod the o OVOLIDBUAL L0 tront +hom U pAar with thgvnln:tsmen.

i

i3, In‘thiu TRLM, the Oovarnvmnt. at ¢the incep tion plaaod

the Scrivers 1n hictiar qrada then the vrefromen, Aftcz:rhcoq-

nising the 8KLiL) and srdovsnans involved in the work}vihe

Covernmont g T2290 highae 3crlea of ray A4 the Lrafrisman

¥ere givon the lewor oo

1oy mf Fa¥e Tha Govarnment 1t71a2f| hag

not gone ints the Jetatls of the racpectiv: Cutdes 4nd vorka

of the tug cateyorien bf_people ny arpointing a com-ittea

on thelr swn nccord ama they raroly hased ap the Awards given

Ccntd..._.



4m ofiately thereaftoer

merdts and - enirils of the work fnvol:

tha work of

_we”

. : )
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-13a . Annexure«9 (Contd, ) .

in this respect, ‘hey incrcased the pa
Deaframon firnely,

V4 scmles of the
equalimoa their ray vith the hczlhwra And

they further incroased tha pay sahlen
of tha Drefeamen, The Petitioners contended that their work
ig superior and involvaed great a2kili, Thay also contandad

that the dapartment daputed somo “rafrgaen to uelergo training

unéer the Eoribers to learn seriring wark, am, they stated

that the Serihirsy work in eocsy Ciffealt, palns takinq. For
that rozson slone the ‘Cribere were ruk onm hiqher Pay scale

that ths “raftsmen ana they are eniitlod i1n st the egual

£3Y soale on pay with ‘he truftereor =t lerst, The Department

LtselE whe §u LOMLnLent A

Ci*v €1 ariess the relative

v0d in tho‘twb cateqories

of peopla, made a Lacomrnnﬂaflcn utating Lhat the Scrtbera

are dlycharging 1mport1nt duties and tiby are takigq‘a lot of

Lies and xhay ATHAEIREAG® somatie
®20 1t L8 alro fajuriour te thair eyen

risk in Glacharging thair oy

bty foguao;nqﬁqrtiftcial‘_v

licht inte tkeyr tYeBe I, they racamrens that’theit ray scale

ghauld e equated with *ha pay 8cale of the braftam@n. Tha

Lapartmental officexre are the compatant authoritios to assess

these cagogories of omployees, Thayvghgmqelves
agter goin *hrouch thio neturs of

and the Nr

the wvork nf tha Yeribers

raftamon, rasamvanded that the pay acales of the
fQoribary shovld ho incre2nad on par with the b*a’tnmqn.Whaa

the Ccvvrvv»nt increaged tha pay zeales of the “r«ftsmmn

baming cn the *wazds, whag trT*ven «d tha “ovarnment to ace

Upon the recommoniation mrca by the offic'ra of the Ceoclogical

durvey 6f India vho Kaows ha ~Ors of fha petitibnera, who

¥nowa the riak invalvyed in thets ek 1ntimat~1y angd tﬁcomm~
ended Lo insrenge thatir rny scnlea on par with the Dta“tnnen.
Tha ('QV"’"Y‘I”” ane Iy

S NI% 2hown any taawan far nét accepting

_ Conta,, )



%0 incroase the ray

Annoxure-9 (c”ntp.)
the rocemmondation of the léepaxtmert,

14, In thip case, tho uctibmza are very limitadlin

numbar, say ahout hals & cCogan and thoir 'riavnnce carnot
ba effagtivaly ag;ratpd snd only thing they ean Ao ig that

thay cnon make an spiesl to Cheirp hgvemy authoxl!iea. If

the Butherities 2pply thedr ming ae e how the uﬂribera

warv Pianed adviogs tha Lrattgien at the firat

the Lraftamaen IACT 2@me up basing oo ths fuarfa, end vhzt

instanca. how

13 thy wotene thoy hive qivun tO the Pragtemen wt

111» upgrading
ﬂwir YAV S J.QE Qt:’oo

tb?y Tust 8le0 conatder ayrrathﬂtically

the vwcspmanﬁation made by *he Peperemant, Onca *he Jevarnment

acteqd afdo in tha Awar

¥pen the obrarvations m AL wnd gctéd upon

i ﬁn& incraaszsd the ray cusles of +he Yrifrawen, the gang
Q?&rnm°nt oushy Have given waiatt 49 tha;:nccmmenﬁéﬁlonn
of the écpartmﬂnﬁﬂl 0Lifc¢rp who are cogpetont to~raeo#f§nd v
tcalzs on par with tha Lraftsm@n'and Ehey

aught to ﬂavw Iy lementod the aamw. Thero are no ptopot |
qroun&a ERCwn £ pnog 914u;n~ tha potition«ra on par with

the hx@frnnon. ?hﬂ laim n” tha raov itioners 4g that their
Fay scsles §h~11 P flye

6 o8 par uith the Lrnfuaman. The same

WAS recommended hy the Lepax;mant also, *h»re 4re no thnnda
to reject tha TQCQFWO ndatlon ef ¢he Deparemens, Aha §ovqtnment

oughg té havae apiraciatas ¢he racomnenfatian” ai_tha rcpartment
88 they have dama La the cage cf tha racommandatioﬁq,m4Qc_in
the Auards vith rng“”ﬁ W the Sralermnn, ﬂo.'it ia g fit
case Lo ruurlline the Ay sQileg oE tihe “eribers on ;ur with
the Lraftamen, ity ;cccpﬂ‘ 1 ly qwnuh the 1~~v'n A or

’.:{f.t
No. Q"11011/11/ﬂ7“‘“ y 4l \.Q‘,F”d 8.

12439¢€ ang lattar.ac.qq,zloxl/
13/87/2e2 cptoa 19:2,1927 {ugueg by the tintstry o¢ Stqql>
and Minen, Vaparinant or

Mnea, Hew Loalhi, g flrrot the

be\t'.l. feos

RN
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r&apcnd@ntn o fix the PRY tenlpg of

WATN qhe Cafisen nctionall; from 3
Brreega 1o the “Cidbuyyp ¢

reccmmem@rd ths Crse or thn iﬂzibmxﬁ

PERIN g %R the DRY acnlea
L Imylemant *hin az2

Ve manthy fron e |

is, Th&'ayplicatin
OX ey A5 Lo oo 23t

Gate g¢ trcaipy ap

th» “ar{vers on par

.5.1982 2

aa ¥8y the

Ton tihe Yate the Dopartmant

1.2.. fram. 15 1 99@7

of tha Lra‘tamvn.

r fle‘}“‘ﬂ

n 1i; nccordlngly elloug,

-~ to ba +rnatbd on pnr ulth‘the

n@_direct
R parfnd gg

thiq 6r4@r.
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PRINCIPAL BENCH

New Delhi this the 7th day of February, 2002

Hon'ble Smt, Lakshmi Swaminathan, Vice Chai-rman (J)
Hon'ble Shri s.a,rT, Rizvi, Member (a)

Draughtsmens’ (Cartographic)
Association,

Survey of India,

Through Shri R.p, Bhartiya,
Assistant Secy, General,

West Block-4,R K. Puram,
New Delhi-110066

J.P: Dhyani S/o late Sh. R.D. Dhyani
Directorate of Survey (AIR),
Wing No. 4, lInd Floor, West Block-4,
R.K. Puram, New Delhi- 110066

3. Sukkhan Singh /0 Late Sh. Nakli Singh

o

No. 54 (AM) Party, Survey of India,
West Block No. 4, Ground Floor,
Wing No. 4, R.11. Puram,

‘New Delhi- 110066, v

N .APPLICANTS
(By Advocate Shri K.B.S. Rajan ) _ S
VERSUS
I vUnion of India Through

The Secretary, Ministry of Scicnce &, Tech.
New Mohrauli Road

New Dethi 110 016
The SLII.‘\»’C)’OI‘ General
Survey of India

Blocn 13, i-i‘at‘hi Barkala Iistate,
Dehra Dun, U.P. 248001

Respondernits
(By Advocate Sh.J.B,Mudgil, learned
counsel through proxy Counsel
\Shri P.p.Rehlan ) ’
W }‘TESm§f ' |

. foitw frarg “
ndinine: ndicial Deptt.

. HAS
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ORDER (ORAL) R {%

Hon'ble Shri S.A.T: Ri%2vi, Member(A).

On the basis of the Award of the Board of
Arbitration, the Drdftsmen.Grade—I,.Grade~II and Grade-III
working in the CPWD were given the benefit of revised pay

grades , By Office Memorandum dated 19.10.1994 (A-4), the
same relief was extended to the Draftsmen working in the

other Departments ///hinistries of the Govt. ‘of India.
The extension of the aforesaid relief wvas made subject to

the fulfilment of certain conditions listed in the

aforesaid Office Memorandum of 19.10.1994. The same

Office Memorandum also provided that after placing the

Draftsmen in the revised pay grades, further promotions
could be made agalnst available vacén&ies'in the higher

pay‘ Qrades in accordance with the normal eligibility

criteria laid down in the relevant Recruitmeﬁt Rules.

2. One Shri Tulsiram Sharma and several others

came up before the Guwahati Bench of this Tribunal through

O.A. No. 52 of 1996 challenging the respondents’' action

in not extending the aforesaid benefit to tnem. The

‘applicants "in that O.A. were working under the Survey of

India who are respondents in the present O.A., as well.
By the order pasSed on 17.7.1997, the.Tribunal in that
case found that the benefit given to the.Draftsmen under
the aforesaid 0.M. dated 19.10.1994'cou1d be extended tc
the applicahts, and directed them to place the applicants
in that O.A. in the revised pay grades. The matter was
taken thereafter to the Guwahati High Court which upheld

the order passed by the Tribunal |in thelr judgement

- vt



applicants,

-WE =T ey
rendered on 31.7.1999 (A-6). Later, the SLP filed in the

same case before the Supreme Court was also dlsmissed

on
31.3.2000 (A-7).

Consequently, the orders passedaby the
Tribunal were implemented in respect of all the applicants

. % }n.wo
In 0.A. No. 52 of 1996, Copy of one such orderiin the

case of S.S. Solanki has been placedon record (A-8).

3. When the applicants in the present 0.2.

approached the same respondents for the éxtension cf the

very same benefit to them, their representation has been

rejected by the survey of India by the letter issued
22.6.2001 (A-1),

on
on ths simple ground that the benefit in
question could be extendec only to those who went °

the

before

‘Tribunal and thereafter before the High Court and the

Supreme Court, and not to any Others.

4. The learned counse] apnearing on behalf of the

applicants submits that the rejectlon of the clalm of the

applicants on the atorestated groundg is- 111egal and

deserves to be quashed. According to F&Bmi as per a

catena of judgements rendered by the Apex Court. such

benefit, as has been claimed in the present 0.A., ought to

have been extended by ihe respondents on their own to aii

those who were found by them to be sxmxlarly placed The

are similarly placed persons and, therefore, there should

have been no hesitation on the part of the respdndents to

extend the benefit in question to them. In suppoftlof his

é%iontention, the learned counsel places reliance on

%?égy «N%nwm'
%ms&m. l’, [t

rhw
! Deptt,
IDg s+ . ri“"ﬂ(:@ "

@ustrel Adr. Sy dribEpAY

Brest

a .

@)%

belonging to the same organlsatlon)obviously/
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paragraph 126.5 of the Sth Central Pay Commiss 0

recommendatiOns‘réproduged by him in the legal,notice sen

on behalf of:thé applicants on 18.6.,2001 (A-9). For th

[

sake of convenience, we would like to reproduce th

) | relevant portion taken therefrom as follows:

"126.5 We have observed that frequently, in case:
of service litigation involving many similarl
placed employees, the benefit of judgment is onl:
extended to those employees who had agitated the -
matter before Tribunal/Court. ‘This generates
lot of needless litigation. It also runs contranr
to the judgment given by the Full Bench of Centra
- ‘ - Administrative Tribunal, Bangalore in the case o:
' C.s. Elias Ahmed and others vs. UOI and ors
(O.A. Nos. 451 and 541 of 1991) wherein it wa:
held that the entire class of employees who ar:
similarly situated are required to be given th
benefit of the decision whether or not they wers
; parties to the original writ. Incidentally, thi:
, ‘ principle has been upheld by the Supreme Court i
this case as well as in numerous other judgment:
‘like G.C. Ghosh vs. Uol, (1392) 19 ATC 94 (5¢C
@ . dated 20.7.1968; K.I. Shepherd 'vs. UOI (JT 198
. (3) SC 600); Abid Hussain vs. UOI (JT 1987 (1
SC 147) etc. - Accordingly, we recommend thal
i : decisions taken in one specifi: case either by the
! judiciary o1 the Govt, should be applied to al.
other ident:cal cases without ‘forcing the othe;
employees to approach the court of law for aj
identical remedy or relief. We clarify that thi:
decision will  apply only in cases where ¢
principle or common issue ~of  general nature
applicable to a group or category of Government
employees s concerned and not to the matter:
relating to a specific grievance or anomaly of ar
individual employee".

5. On consideration, we find that the contentiol
: 4%‘@3"' “

raised by the learned counsel is goder in accord with the

law laid down: by the Apex Court in the’ various caset

‘referred to in the above extract. The order passed by the

High Court upholding the Tribunal's orders in this case it
)). o N bﬂe’ ) tLM R S ‘ .
iR g ,-fm¢}fegarded}as a judgment in rem- and the

| ;Zbenefit flowing therefrom must, theréfore; reach k; the

/£ i .
3 |

/
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any manner of doubt

o 51m11ar1y placed persons Lﬁe,choc\zret 4/

: ’thatever has

i o

- , S -
‘ “ : «:I»;?( ‘() Pl ~5-

applioants without

KR ‘*s , te e
]{I° 6. Since_ nothing new apdrt erm what hae beenf
pleaded infthe,reply placed on record has been submltted

-,.I

ﬁbeforey 5&3 by the 'counsel-v_tor ‘ the;

learnedi proxy
respondents, we ﬁflnd merlt 1n the OMA on the ba51sv-ofl'

". H

been »observed by the precedlng f

paxagraphs . The O Ae, there[ore,;desezveb to be A

e;;éff

L O.M, .. dated.”
r:;A19 10 1994 the;~payment ‘of ‘.dctual benefzt arising;,
oo ST ‘ i SO
;~<therefrom. will have to be confrned 1n nnv:judgemfjt, L0 e
Ve D 'b - ol : R v o
a2 ‘the».period*counted afterklapse of onedmonthmfrom ﬁhe_date;.

'hiof frfing“_,ot,,representations' in ‘each .case. ;. The.
‘i respondunté are furthe1 dlreoted to Cdlculate)the benefit
4 VRS

in any. event withzn a perlod of three months from the date

~ o Ll
of receipt ofza oopy Oof this arder We @f -

TR 2
:

8.  The ‘aforesaid

retired persenk or

be

amounts, in-go - far a6 the

bhubb wilw .are dead are concerned, wil]

made over to the retired pPersons ang then& respective

heirs in accordance with law, rules and instructions.éL
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9. The learned counsel appearingvon behalf of the
applicants pfesses 'for payment of exemplary costs. We

have carefully noted the submissions made by him.  The

learned c¢ounsel for ‘the respbndents vehemently dpposes'ﬂe’

payment of costs on the 'ground that the ‘applicants
themselves have moved in the matter belatedly only after

the Supreme Court's judgement became available in 2001.

The benefit sought to be

1 ¢LE_T\.J~{"€1.‘> v . .
present. O.A. fﬁﬂeﬁ#@s validity from the O.M. 1issued by

the Ministry of Finance (Department of Expenditure),

extended to the applicants in the

Government of 1India on 19.10.1994.‘> The same was

applicable to all the

Government. As a responsible organisation (Department),

the respondents were required to comply with the

stipulations made 1in the aforesaid 0.M. expeditiously

rather than holding on until the clalmants'approachaithis
Tribunal and the High Court and later the-Supreme"Court.
By delaying the payments arising from the prdvisions'made

in the aforesaid O0O.M., thé respondenté have in our

judgement ]‘made themselves liable, in the  peculiar

) costs.

circumstances of this case , for payment of
Accordingly, we direct payment of costs to the appiicants

quantified at Rs.5000/- (Rupees five thousand);

N -

(S.A.T. Rizvi)

(Smt. Lakshmi Swaminathan)
Member (A)

Vice Chairman (J)
“SRD*
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0.A. NO.141 OF 2002 -

SHRI B. RAJKUMAR AND OTHERS \
-VS-

UNION OF INDIA & OTHERS
-AND-

IN THE MATTER OF:

Written statement submitted by the respondents.

The respondents beg to submit Brief History of the case which may be treated as a
part of written statement.

BRIEF HISTORY OF THE CASE

The Topographical Staff of Survey of India, which includes Planetabler, Air
Survey Draftsman and Topo Auxiliary have asked to extend the benefit of Judgment of
Guwahati CAT Bench’s given in 0.A.No.52/96- Shri T. R. Sharma & Others -Vs- Union
of India & others. As per CAT’s orders, benefits have been given to the Draftsman Cadre
of Survey of India only. This benefit is based on the Arbitration award given to the
Draftsman Cadre of C.P.W.D. and sanctioned by the Ministry of Finance (Department of
Expenditure under their O.M.’s No.F-5(59)-E.111/82 dated i3.3.84 (Annexure 3 of the
O.A.) and No.13(1)-IC/94 dated 19.10.94 (Annexure 4 of the O.A.) and further extended
under O.M.No.6/1/98-IC dated 1.6.2001. Copies of the above O.M.’s are enclosed with
the O.A.No.141/2002. These benefits of awards is granted to the Draftsman of C.P.W.D.
and extended to the Draftsman Cadre of other departments under the Govt. of India and
its subordinate department/offices. Other cadres under the Govt of India and its

subordinate offices can not claim the benefits of the above mentioned award.

2. @graphlcal staff are umque and dlstmct than the Draftsman Cadre in work

_ — T ———

culture and technical knowledge in Sllrvey of Indla They cannot be equated with
Draftsman Cadre in the Departmela . If they had not been different in work culture then

R

they would have not been placed‘Fnder different category. Their recruitment was

— em——— . = =

brought from the Common Pool of recruitment as demanded by the applicants. As such

the benefit of OM No.13(1)-IC/91 dated 19.10.94 cannot be extended to the applicants.
PR .

conducted as per the vacancy in the respective Cadre in the directorate. They are not 3 '
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PARAWISE COMMENTS
- '
1.~ |That with regard to para- 1, 2 & 3 of O.A,, the respondents beg to offer no O\IX(
\
comments Asitis based on records.

2. {That with regard to para- 4.1 of O.A. the Respondents beg to state that the.

desi gnajtion is Planetabler and not tabler as shown in the para.

3. ?That with regard to para- 4.2 of O.A. the Respondents beg to offer no comments.

4. j.iThat with regard to para — 4.3 of O.A., the Respondents beg'to state that the
benseﬁt":s of order passed by Hon’ble CAT, Guwahati Bench dated 17.7.97 in O.A.

No. 52/\1 996 (Annexure 5 of the O.A.) is only for the Draftsman Cadre in the Department.
M

5. ”That with regard to para- 4.4 & 4.5 of O.A., the Respondents beg to offer no

comments
i
6. lThat with regard to para- 4.6 of O.A., the Respondents beg to state that the

'Topogrlaphical Cadre and Draftsman Cadre are different and not the same. In this

e e

No. SM/O2/044/088 dated 30.1.1996. It is also ev1dent from the C.0. 439 (Annexure 2of
the O. A ) dated the duties and qualification of Planewbleu:rﬁﬁédwey Draftsman, Topo
Aumlla_ry are totally different from the Draftsman Cadre. Other facts regarding work
given under this para is based on records, and hence no reply.

fi(Cadre Review Report dated 30.1.1996 is annexed as Annexure-1)

‘!
7. \That with regard to para — 4.7 & 4.8 of O.A., the Respondents beg to offer no

comments

| . '
8. ‘|That with regard to para- 4.9, 4.10, 4.11 and 4.12 of O.A., the Respondents beg to
state that it is the history of C.P.W.D.’ s Draftsman pay scal_cg_\_zv_}_x1_le_tlle~ apphcants are

Topo staﬂ‘ of Survey of India. Therefore they can not claim the benefit granted to the

R e
T it e g

CP.W,| D : s Draftsman, for whom the nature and d types of _]obs are different.

M

Zi T

9. ‘That with regard to para-4.13 to 4.15 of O.A. , the Respondents beg to state that it

is a fact that Topographical Cadre except Topo Auxiliaries are also allotted scribing/fair, @QQ))
——

drawmg work occasronally only when they are in headquarters in addmon to ﬁeld
2w DT T e ey dare 1 e ATt e

Survev work as stated in the para. During ﬁeld work they are given TA/DR in add1t10n to

their sa]ary for the entire duration of field. Other facts maintained in the para are based on

|
facts hence no reply.
i

{
!
o
i
1
{
|

i '
1
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10. | That with regard to para- 4.16 of O. A the Respondents beg to offer no

.peémnﬁents. N

lih. ! That with regard to para 4.17 of O.A., the Respondents beg to state that the
P'lan'établer Air Survey Draftsman and Topo Auxiliary are not the similarly placed

employees, because there is no post of Planetabler/Alr Survey Draftsman and Topo /‘

Auxlhary in other Departments of the Govt. of Indla except SOT.

wl—-"" (

I
|

1|2 i+ That with regard to para- 4.18 of O.A., the Respondents beg to state that the

Ho»n. ble CAT has observed in many cases that the true equation of posts and equal pay

are rlnatter preliminarily for the Executive Govt. and expert bodies hke pay Commission
z'md not for Court. In O.A. No.368/95- Shri R.N. Majhi & Others —Vs- Union of India and
pﬂnem the Hon’ble Cuttack Bench, Cuttack has issued the following orders.

' x “It 1s not for this Tribunal to sit as an Appellate Authority to decide as to which

elas{s of Govt. servants to what scale of pay. If Applicants have any grievance to the
i i
redressal in the regard, they need to approach the Finance Ministry for Redressal of their

‘erances

The applicant of the present O.A. may approach to Ministry of Finance for

L
redressal of their grievances.

i ;

: 13ff That with regard to para-4.19 of O.A., the Respondents beg to state the
Planetabler Air Survey Draftsman and Topo Auxiliary gets the ]00 weeks training in the
Survey Training Institutes, Hyderabad after the initial appointment as Topo Trainee Type

Bl while Draﬁsman gets_the 52 weeks training. When there is so much difference in the

penod of their tralmng, how they can claim as similarly placed with Draftsman Cadre.

} 14,. That with regard to para-4.20 to 4.22 of O.A., the Respondents beg to offer no

‘f comments

* 15. That with regard to para- 4.23 of O.A., the Respondents beg to state that the facts

already stated in para-13 above.

lé That with regard to para- 4.24 & 4.25 of O.A., the Respondents beg to offer no

oc;)mments

: I|7 That with regard to para- 5.1 to 5.11 of O.A., the Respondents beg to state that the
f*{acts already stated above in para- 13.
.

|
i 18.  That with regard to para- 6 to 19 of O.A., the Respondents beg to offer no

i
| comments.

o
i

.

o
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In view of above submission, the grounds urged by
the Applicant in support of the relief sought by applicant
are totally untenable. The pay scale mentioned in Office
Memorandum No. 13(1)-IC/91 dated 19.10.1994 can not

be extended to the Cadres as they are not belong to

AT

Draftsman Cadre as specified in the O.M. The Respondents
N . = T 3

has not violated any articles of the Constitution of India as

contended by the applicant in Para 5.1.

Hon’ble Apex Court judgment in case of State of
U.P. —Vs- Ministerial Karmachari Sangh, AIR 1998 SC
303 and wherein Hon’ble Apex Court observed.

“It is also settle position that the evaluation of such
jobs for the purpose of Pay Scales must be left to expert
bodies and unless there are any malafides, its evaluation

should be accepted”.

Also in the case State of U.P. —Vs- J.P. Chaurasia
AIR 1989 SC 19, Hon’ble Supreme Court observed “The
equation of post equalion of pay must be left to the
Executive Government. It must be determined by expert
bodies like Pay Commission. They would be the best judge
to evaluate the nature of duties and responsibilities of posts.
If there is any such determination by a Commission or
Committee the Court should normally accept it. The Court
should not try to tinker with such equivalence unless it is
shown that it was made with the extraneous consideration.

In the lime light of the above observation, Hon’ble
Apex Court and Hon’ble CAT, Cuttack Bench specified in
para 12 claim of appellant for the extension of benefit of
OM No.13(1)-IC/91 dated 19.10.94 is not tenable.

Wherefore the Hon’ble Tribunal may please dismiss

the above application in the interest of justice.

o
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VERIFICATION A

I, Colonel B.D. Sharma, holding the charge of Director, North Eastern Circle,
Slurvey of India, Shillong being authorized do hereby solemnly declare that the
stiate#nents made in this eritten statements reply is true to my knowledge, information
and belief. .

| And I sign this verification on this Og'H) day of .77 .. November 2002
at Shillong.

%I\\.QL

Deponent:

< HARMA-
ColenNtEL '&H#KHT Bh=
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: In the matter of :

&
QC’?%%’

i~ A 2~V -

[ .
| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

RS AN YR O

GUWAHATI BENCH

b Ay
ce

A<
v
Ay

0.A. No. 14l of 2002

. .
shri B. Rajkumar and Ors.

T

I

I

il -y§~

i

i Union of India & Ors.

|

i

ﬂ> And

|

o |

ff In the matter of

ili ! ]

I

1 Rejoinder submitted by the
i ’ ' .

4 applicants in reply to the written
it :

1 statement - submitted by  the
I.

;} Respondents .

i
| The applicants above named most humbly and respectfully begs ;o state
i

qas under :
[

|

!I ’

:fl- That with reference to the .statement made in colusn  “Brief
il '

i History of the Case™ the applicants beg to state that the
I '

| Topographical Staff of the Survey of India includes Planetabler.
il a '

? Air Survey. Draftsman. Topo Auxiliary and Draftsman. the same was
q categorically admitted by. the respondents in their order
QE contained in the letter bearing No. SM/0L/001/95. dated 3lst
Ef January. 199k (Annexure-8 to the 0.A.). which states as follows :
|

il

ﬁ 3. The Department has considered the existing pay
ﬂ structure of Draftsman in Survey of India(30I).
. .

' Draftsman in Survey of India is & part of the
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topographical cadre which includes other employees

like plane tablers. topo-auxilliary. air-survey

Draftsman- Survey Assistants, Topo-Computers. etc.

The qualification for recruitment is kept as Inter-

sediate with Mathematics as one of the subjects™

It is quite clear from the aforesaid statement of the
réspondents while rejecting the claim for grant of revised pay in
terms of Memorandum dated 19.10.9y that the Planetabler. Air
Survey Draftsman and Topo Auxiliary are integral part including

the Draftsman of the Topographical Cadre. Be ity stated that the

cadre of Plane table, Air Survey Draftsman. Draftsman and Topo

Auxiliary {initially appointed as TTB Grade IV against similar

‘recruitment qualification i.e. intermediate with Science (after

amendment) in the same pay scale. Parity of pay is all along
maintained by the Governament and treated all the aforesaid cadre

as Topogrphical cadre even the Government of India after receipt

‘of the 3rd C(entral Pay Commission recommendation sq far

Draftssen are concerned. the revised scale of Rs. 330-5L0/-~+ but
the Government of India decided to grant the reviseo pay scale of
Rs. 425-L00 to the Draftsman of Survey of Indi. By the same order
the same pay scale is extended to the Planetabler. Air Survey

Draftsman+ Topo Auxiliary of Grade II. Be its stated that since
E-‘—'-":.::.._‘:.:;-___ ————
the Ist Central Pay comnission to till date (before the judgment

D

and order_ dated -37.2.97 in 0.A. 52 of lﬁﬁb% the entire

e S

Topographical cadra uere all along granted. same pay scale It
DGR i LT e e e e — -

would be evident that the present applicants were also placed in
the pay scale of Rs. u25-L00 along with the Draftsman by
6overnment itself. Now therefore1 respondents cannot nake any
td18crin1nation in the matter of grant of revised higher pay scale
to the applicants in terms of Memorandum dated 19.10.1994.
otherwise the same would be violative of the Article 14 and 1b of

‘the Constitution of India.

ok




”

ﬁhat it is categoricaliy

stated that all the cadre viz.

} v
Prafisman~ Air Survey Draftsaman. Planetablars Topo Auxiliary all

|
Llong known as “Topographxcal Cadre Divsision II Grade-II".

i

Samc—=3

[These cadres have no individual fdentity at any point of times

whenever a recommendation is wmade either by the Central Pay

Commission. by the Surveyor General of India. or by the

covernment itself. even Kalia Commission which was constituted by

the Government treated all the aforesaid four cadres as &Grade II

in Division II. Dr. Kalia Committee constltuted by the Guvernuent

9.8.1973 recounended as follous :

Rs. 205-280 of Grade I in Div.I. the scale of Rs.
of Grade II in Div. II should also be revised to Rs.

700" After 3rd Pay (ommission.

Commission that the ihcumbents in Grade 1II.

of India after the 3rd Pay Commlssxon s recommendation dated

i

“The Committee therefore recomsends that as in the scale of
205-280

425~

It is quite clear from above recommendation of Pay Kalia
bivision II.

performing similar duties who are subsequently upgraded to the
cadre of Grade -II Division II although nomenclature of the post
concerned are different such as Draftsman. Air Survey Draftsman.

Planetabler. Topo Auxiliary. As such they are entitled to similar
It would be evident f

treatment in respect of similar pay scale.
that applicants are being imparting training in the scribing

course in the Survey Training Institute. Hyderabad and on

successful completion of scribing course certificates are being

issued by the Institute in favour of the individual applicants.

Therefore imparting of Training in the Scribing Course to the

present applicants in the Hyderabad Training institute makes it
abundantly clear that they are also performing same duties and

responsibilities like the applicants in 0.A. No. 52 of Mi9k.
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A few coples of certificates of Scribing course issued by

the Survey of India. Hyderabad Training institute are

enclosed as Annexure-A Series for perusal of the Hon'ble

Tribunal.

That with regard to the statement made in paragraphs 4.t and 8 of

the written statement. the applicants categorically denied the

'sase and further beg to state that the judgment and orderAdated

17.7.97 passed in 0.A- No- 52 of 199k is not a judgnent in
personam but the said is judgment in rem. Therefore. the benefit

of the same is liable to be extended to the applicants also who

arﬁlg££:g§quwfzggﬁgd_ft pFr'gﬁgp_the Drgiggggp and the benefit
of Central Pay C(ommission also extended to the applicants from
time to time whatever recommendation passed in favour of the
Draftsman of Survey of 1India. As such. respondents cannot
differentiate the present applicants in the matter of pay scale
at par with the draftsman only due to the fact that the

nomenclature of the present applicants are different.

The <cadre review report dated 30.1.9 wentioned in
paragraph b of the written statement has no relevancy in the

instant case of the applicants. The contentlon of the respohdents

so far nature of job are concerned also irrelevant in the facts

. and circumstances of the present} case. more so in view of the

fact that since inception of the establishment of the Surveyor

o, o

- T e T e e = -]

General ofFE;dia the parity of Tppographigal cadre 15 maintained

O ]
e N e

e

all aloné- Therefore. applicants cannot bé denied the benefits of
the revised pay scale provided in the 0.M. dated 19.10.1994 which

has already been extended to the Draftsman following the

direction passed by this Hon'ble Tribunal in 0.A. No. 52 of }99k.

A cosparative statement between Air Survey Draftsman.

Planetsbler and Draftsman is enclosed for perusal of this Hon'ble



Tribunal as Annexure-B regarding recruitment qual:ficationa

g m———— o R LA - E,

nature of -job=-

ature of.-

That your applicants categorically deny the statesent in

paragraph 9 and 11 of the uritten statement and further beg to

state that the nature of job of the present applicants are more
| mem——ea sy

rigorous than those of Draftsman and they are being allotted

scribing fair drawing on regular basis- The contention of the
respondents that the post of Planetabler, Air Survey Draftsman
and Topo Auxiliary in other departments of the Government of
India‘ are not available cannot be a ground for denial of tha
benefit of higher pay scales provided in the ¢.M. dated
19.10.1994 when the parity by the Governnent itself maintained

e =

all along that too follouing the reconnendation of the Istq End-

o e b

5’3221357”;nu Sth—mzéntral Pay Conmission Now therefore. the

=
respondents are barred by the law of estoppel to deny the benefit

of pay scale paid to the applicants in the instant application.

That with regard to the statement made in paragraphs 12 and 13 of

_ the written statement. the applicants beg to state that the

applicants in the instant case are squarely covered folloping the

E decision of the Hon'ble Tribunal in 0.A. No. 52 of 199L. decided
! pn 37.7.1997 by this Hon'ble Tribunal and the denial of the said
" benefit to the similarly sltuéted applicants 1is violative of
" Article 14 and lb of the Constitution of India as such no other
' alternative resedy is available to the applicants but to
' approach this Hon'ble Tribunal for grant of adequate relief. The

;puration of training period as mentioned by the respondents in
3 3

\péragraph 13 is irrelevant in the instant case of the applicants
_when historical parity is maintained by the Government of India
itself. Therefore such benefit cannot be denied to the applicants'
Tnaving different nomenclature and the duration of training period

in the same survey Training Institute are different.



i It is pertinent to mention here that in the decision
\ r"‘ﬁendered by the Hon'ble Supreme Court in the case of Union of

ndia and others Vs. Debashis Kar and others reported in 1945

I
Sifnpp (3} SCC.528. wherein a mention is made in paragraph LY of

i t%e said decision regarding the post of Tracers of the Ordnance

I o

| Fil?ctories who were all along treated equivalent to the draftsnan

E._, T oo e

L Grade III of CVPHB Howevem follouwing the reconmendation of the

\ o

)
~ %

* BAd Central Pay Commission in 3973 Tracers were redesignated as
| Driaftsman Grade III and they were ultimately given the benefit
of revised scale in terms of o n. dated 13.3.3984 following the

l decision passed in the case of Llnion_ of India and others Vs

e e A T T

A

Bebasish Kar and others. Therefore. the pr-esent applicants are
e B ot

| = S—

1 similarly situated like those Tracer‘s of Or'dnance Factories.
\__‘_ et ;“;Lf—ff-* —— e .

Suprene Court that parity of pay in respect of Tracers were all

along maintained with Draughtsmen Grade III of (PWD. Therefore

i the Hon'ble Court held that denial of sililar revision of _pay

e e e T TR T S

wale to Draftsuen in Or‘dnance Factur-ies uould result in t'.hey

I R i S R S

being doun graded to the level of Tracer-s= Draftsman Grade

\ e - T i

iquxte sxmilar to that of Tracers of Ordnance Factories. as such
.

tney are entitled to the penefit of revised pay scale provided in

0.1. dated 19-10.1594.

i ’ ’
| I A copy of the judgment dated 20th July. 1995 in the case of

i‘
| ll Union of India and Others Vs. Debashis Kar and Others
| ‘ _passed by the Hon'ble Supreme Court is annexed as Annexure-

e
.
N

|That jt is stated that the respondents No.2 Surveyor General of
| [

'iIm;ia vide letter dated Ik.2.199h (Annexure-l2 to the 0.A.)

i N

Ther-e was a specific mention in the aforesaid decision cf the'

| III in CPUWD The facts and circumstances of the present case are.



L

|
H
| i
1
|

; _ :
trqrgly recommended the case of the present applicant for grant

7]

-]

f similar benefit for revised pay scale provided in the ¢.M.
|

‘dated 19.30.199% while recommending the case of the present

It i _
abpl?canh categorically observed that present applicants .are

r%cvuited1 trained and promoted on the same line as Draftsman and
aisn} carry out cartographic work as done by the Draftsman in
ajdf%ion to the Survey work done in the field season. Thereforew
denial of the said benefit nouw by the respondents on a different

plea is contrary to their oun records. A mere perusal of the

|
b e
cal le of Air Survey braftsman. Plane tabler Topo Auxiliary and

onparative statement regarding recruitment qualification pay.

wﬂn

‘Draftsaan it would be evident that all of them are possessing

&
|

r
ameﬁrecruituent qualificationq training and also same pay scale
n

‘ -

ﬁifferent stages of up gradation. As such. applicants_ are'

4
|
¥
o
i
l
i
L
F

,enti;led to benefit of revised pay scale provided for grade II

dr affsman in 0.M. dated 19.10. lﬂﬂu and denial of the said benefit

is highly discrilinatory in the facts and circuustances .stated
i } ,

above.

L
A copy of the comparative statement regarding recruitment

} qualification is annexed hereto and marked as Annexure-D.

.
| In view of the facts stated above the Original Application

|
|
1

is ddserves to be allowed with costs.




VERIFICATION

I. Sri Birendra Rajkumar Son of late Nilmani Rajkumar. aged
about 44 years. working as Plane Tabler Grade II in the office of the 9
Pértv (NEC)~» Survey of India. Shillong do hereby verify that the
statements made in the rejoinder in ﬁaragraph 1 to 4 are true to. my

knouledgﬁ and the rest are my humble submission before the Hon'ble

Tribunal and I have not suppressed any material fact.

And I sign this verification on this the 2nd day of

Becember. 2002.

251{}1ﬂ4b524v 7;295 /Cwral
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COMPARISON TABLE OF SURVEY OF INDIA, TOPOGRAPHICAL CADRES,

AIR SURVEY

DRAPTSMEN/PLANE TABLERS

DRAFTSMEN

1)Entry qualification

Intermediate with Science
and Maths

Previously Matric now

Previously Matric now
Intermediate with scien
and Maths

11) Mode of Entry

Through Employment

Through Employaent
Exchange

ii1)Entry Designation

Topo Trainee Type “B°

iv)Training period

gxchange

Topo Trainee Type 87

Tuwo years in STI.
Hyderabad

One year in STI.
Hyderabad and cone year
the Regional Drawing
0ffices as probationary
period

TvyCategorization after

training to designation
and classification

Merit 1ist during training
are classified as Air
Survey D/men or Plane
Tablerss govern by C.0.
435 Para -7 -

Those are incapable
becoming Air Surv
D/men/ Plane Tablers wi
be dischanged unle
their services requir
as Draftsmen. Govern
C.0. 435-Para-7

vi)Job assigned and
subsequent on job

| training

Detail Survey of Blue
Pring Survey for
Topographical. Project and
Special maps on different
scales by Ground Survey
methods and uwith the heop
of Air photographs and
Photogrammetric Machine
Fair mapping of field data
by Conventional and
scribing Methods during
recess

Fair mapping of field
data by Conventional ar
scribing Methods

vi)General

Division I1(Group <)

Division I1(Group
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Z
éategorisation Topographical Topographical

Establishment as Grade IV,
II and Grade II1

Establishment as  Gra
IV, II1 and Grade II

Viii Essential Job
Conditions

}.Field job in part of
country for nearly b
months.

2. Fair mapping at H.Q.
for remaining six months
3. Field rigorous and
family separation.
essential condition of
services

4. No Saturdays and other
holidays during field duty

1.Fair mapping in
Regional Drawing office
only

2. No field rigorous an
only desk job form 9 to
}7.30 hrs.

3. Availing Saturdays a
other holidays with the
families.
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| ANNEXURE-B
COMPARISON TABLE OF SURVEY OF INDILA, TOPOGRAPHICAL CADRES, GROUP *;c & OTHER CADRES
SL [ Post Recruitment %of |2nd CPC | 3rdCPC | 4"CPC 5th CPC | Referen- | Remarks
No. | Department Direct | Rs. Rs. Rs. Rs. | ces
1 | Div. I Grade I | Matriculation + 2 yrs. | Nil 205-280 425-600- _ |,1350-2200 | 4500/7000 | 8534 [ After  12.4.92
Topo Side Training — 18 ys. WM / Vth Reg.  Qualifica-
ASD/Man/Plane | experience i CPC tion Intermediate
Tabler . | , | with Science &
P, ; Maths + 2 Yrs.
g ! Training & 7 Yrs.
! Experience.
. . . N
[1 | Draftsman Gr. | Matriculation + 2 yrs. | Nil 205-280 425-600 1350-2200_ | 4500-7000 | 85.34 | Afer 12.4.1992
I Training — 18 yrs. : Vth Reg.  Qualifica-
experience CPC tion Intermediate
: ‘ with Science &
\ Maths + 2 Yrs.
- Training & 7 Yrs.
Experience.

p
| X7




.

J TIER L TDKYEe

{f/‘ J{!!")

,
w - t‘—
c—— - I C s e ees .. - - — e e
: z ‘ ; paess
; ‘, t : . .:.“‘5“?”‘3 AR
1. ! i g : :s\wqm SRR R
R ¥ . ) My s . . .
i . r?¥3?z!;ﬁ‘!}f‘v: 5 ! ‘ 3 zs\iuf *’ iﬁ ths f‘g’:‘ : ;
e i g . 1 < L CRG ;'_35“" _ !zm.mrmﬁ’:»‘:,i,. .
PATERICTISNCN + T 2le ) g CNGEITHG e : N T T rc U TOTULI R DA S '
BEEAR i i S N G ergse 152 ws S () O R AL _ ;j;!_% r.f‘f‘,‘*f; inced ]
e - - —— e e I T - .A ' ‘ " T
‘ e W e oo e - =
i i ! i i ‘ : : )
: ; ) ‘ Do Cpbrnies :
. ! ! + - : . 4
; : ‘ : 1 i CLEELE o e
o ~ | . Pupige o s fue |
CJLupks ’ 2 .o ; + [ f : ot ~ :J llﬁw ST ‘:'.{*i'ﬂ i
3Tyt Te D ey A . / ' LAY plmuce  or
-'f'.’”: ,.l"i iu‘} EYUJ“ ; c{\!) A R (o . \ + : ' ; 4 J;‘! et kA
- < § N I8t} M F TR Y 8 Tl e bt H
E;il.!}l:; :,.fi'(gé"’, j s‘nm;i‘! }8 :f e ; % {d _)( : o 35{131 . k“i S4d *aL!EJfb i
o N i : : : 4 ‘P i }"f‘g’ R I
'\ v e ve - e e : i RV ! ',
S LCHIGERE L SIANon ~ yae 502380 15200 AR 1TRS L
urhafaumu; P R TS Y  Z R £ S LA RN
e fiﬁ‘ﬂ LTI N R i .
R i fa 0L B G 3 g
: Coem e AR LT T _—.m.“..;.i’-.,_} AP i -ﬂ(rh‘:{m__j}?f:i‘e{‘g; i ; r‘v.‘ FILYE P
: ‘-—«.-——-.—~-.‘~‘-uﬂ-—_~€ o

S

i




—_ . /7 L —
Annexuse — C g\ <2
528 © " SUPREME COURT CAEES" 1995 Supp (3) sce

promotion is not made out by Schedule i to 1979 Rules. The submission of the' - ™

learned counsel that this provision should be read by bifurcating into two ang
the requirement of three years should be taken for promotion and engineering
for the direct recruitment is without any substance. o

3. The submission of the learned counsel that the petitioners who Wéré
empanelled should be extended the same benefit as those who were working op
regular basis too cannot be accepted as those who were empanelled could not be
treated alike to those who were working and- holding the post of Junigr
Scientific Officer. )

4. In the result, this petition fails and is dismissed,

1995 Supp (3) Supreme Court Cases 528
(BEFORE S.C. AGRAWAL AND S. SAGHIR AHMAD, J1.)
UNION OF INDIA AND OTHERS®

Versus

Appellaats;

DEBASHIS KAR AND OTHERS

Civil Appeals No. 1433 of 1995 with Nos, 2125-33 of 1993, SLPs
(C) Nos. 8593-94 of 1987 and 22016 of 1993, Review Peuitions :
(C) Nos. 857-58 of 1991, decided on July 20, 1995
A. Service LLaw — Pay — Parity in pay — Draughtsmen in Ordnance Factories
and Draughtsmen Grade I in CPWD — Besides the CAT’s finding that the
prescribed qualifications for their appointment were similar or equivalent,.in view
of consistent parity in their pay in the past, the Draughtsmen in the Ordnance
Fuactories aithough not fulfilling the requirement of minimum length of service
under OM dated 19-10-1994, held, entitled to parity in pay with Draughtsmen

Grade 11 in CPWD — GI, MF (Department of Expenditure) OM dated 13-3-1984

— MD Order dated 3-7-1984 — GI, MF, OM dated 19-10-1994 -
’ (Paras 10, 14 and 16)

B. Service Law — Pay — Parity in pay — Draughtsmen in Army Base

Workshops, EME — CAT’s finding that qualifications for appointment of such

Draughtsmen and Draughtsmen Grade II in CPWD were equivalent and that’

lh'ercforc the former were entitled to parity in pay with the latter in accordance
with MF OM dated 13-3-1984, upheld

The instant appeals filed by the Union of India and others relate to revision of

pay of draughtsmen employed in the Ministry of Defence of the Government of

India. Some of the respondents were employed as draughtsmen in the various

Ordnance Factories under the Ordnance Factories Board and the rest were
draughtsmen employed in the Army Base Workshops under the EME. In the
impugned judgments the various Benches of the Tribunal had taken the view that
the qualifications which were required for appointment of draughtsmen in the

Ord.nance Factories as well as in the Army Base Workshops in the EME were "
equivalent to the qualifications which were prescribed for appointment on the post’

of Drm{ghtsman Grade II in the CPWD and therefore, the respondents who were
placed in the pay scale of Rs 335-560 on the basis of the report of the Third Pay

Commission were entitled to be placed in the revised pay scale of Rs 425-700 in.

t From the Judgment and Order dated 1-8-1994 of the Central Administrative Tribunal, Calcutta

in O.A. No. 333 of 1993 v

Respondents:

UNION OFlNDl.A v. DEBASHIS KAR (Agrawal, J.) 529

22 sccordance with the Office Memorandum of the Ministry of Finance dated 13-3-
 1984. During the pendency of these appeals, the Government of India, Ministry of
- Finance, by its OM dated 19-10-1994 directed the Draughtsmen in Grades I, II and
’a: fl in offices/departments other than CPWD to be placed in the revised pay scales
.'«',g-‘g’i,g'memioned therein irrespective of their recruitment qualifications provided that they
% pad completed the minimum. period of service as specified therein. However, in

2§ :re'SPGCt of those who did not fulfil the said requirement the question whether their
B3¢ ecruitment qualifications were similar to those prescribed for draughtsmen in

<5 cpwD still remained to be considered for the purpose of deciding whether they

*’gﬁ:werﬁ entitled to the benefit of the revision of pay scales as per the office
."b{? memorandum dated 13-3-1984. Dismissing the appeals, the Supreme Court

B g Held :

e

!ﬁg . The pay scales fixed on the basis of the First, Second and Third 'de

= ﬁ&Commissions show that Tracer in Ordnance Factories has all along been treated as

“§ 3 equivalent to Tracer/Draughtsman Grade 111 in CPWD and Draughtsman in

} & Appeals, SLPs and review petitions dismissed

. 'L'"’"Ordnance Factories has all along been treated as equivalent to Assistant

7¢ ~Draughtsman/Draughtsman Grade 1T in CPWD. As a result of the revision of pay
25 Yscales in CPWD on the basis of the Award of the Board of Arbitration, the pay
“scale of Draughtsman Grade II1 was revised to Rs 330-560, while that of
. Draughtsman Grade 11 was revised to Rs 425-700 and of Draughtsman Grade | was
evised to Rs 550-750. The denial of similar revision of pay scale to Draughtsmen
in Ordnance Factories would result in their being downgraded to the level of.

: : ;.&'c.:.Traczr/Draughlsman Grade liI in CPWD. Office Memorandum dated 13-3-1984

d cannot be construed as having such an effect. (Para 14)

5. In view of the recruitment qualifications, the decision of the Principn«!-B@ch of

the CAT that the benefit of Office Memorandum dated 13-3-1984 had been rightly
‘extended to Draughtsmen in EME and that the withdrawal thereof was illogical and
rrational, does not suffer from any infirmity justifying interference by the Supreme
Court. ) - (Paras 16 and 17)

H-M/T/14704/SLA
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£..Advocates who appeared in this case : :

N.N. Goswami, Ms K. Amareshwari and Dr Shankar Ghosh. Senior Advocates (Tara
Chand Sharma. Anil Katiyar. H.S. Parihar, A.T.M. Sampath, K.B.S. Rajan. Ms

. Pushpa Rajan, P. Narasimhan, Ms Rani.Chhabra, Irshad Ahmad, Aruna Banegi,

.7 G.S. Chatterjee, Advocates, with them) for the appearing parties.

. The Judgment of the Court was delivered by

S.C. AGRAWAL, J.—The common question that arises for consideration in
these cases is whether Draughtsmen employed in the Ordnance Factories and
the Workshops of E.M.E. in the Ministry of Defence are entitled to have their

§ 3% Ppay scales revised on the basis of the Office Memorandum of the Government

9f India, Ministry of Finance, dated 13-3-1984. | S

2. On the basis of the report of the Third Pay Commission, the pay scales of
/ Draughtsmen employed in the Central Public Works Department (for short

1 /4 “CPWD"™) of the Government of India were revised in the following manner :

Rs 425-700
Rs 330-560

Rs 260430

(i) Draughtsman Grade I
(if) Draughtsman Grade Il
(iify Draughtsman Grade Il
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3. The said employees in the CPWD were not satisfied with the said '

revision and were claiming that they should have been placed on higher'pay

scales. This dispute was referred to a Board of Arbitration. The Board of

Arbitration gave the award on 20-6-1980 whereby the pay scales

Draughtsmen were revised as under :
(9) Draughtsman Grade I Rs 550-750
(i) Draughtsman Grade Il Rs 425-700 T
(iif) - Draughtsman Grade II1 Rs330-560 - - s

4. By the award it was directed that the above-mentioned categories ‘of ©

draughtsmen shall be fixed notionally in their respective scales of pay as
aforesaid from 1-1-1973, but for computation of arrears, the date of reckoning
shall be 28/29-7-1978. In accordance with the said award the pay scales of
draughtsmen in CPWD were revised vide order dated 10-11-1980. The
draughtsmen employed in departmerits other than CPWD claiméd the revision

of their pay scales in the light of the revision of pay scales in the CPWD and on -

13-3-1984 the Government of India, Ministry of Finance (Department of

Expenditure), issued an Office Memorandum whereby it was directed that the

scale of pay of Draughtsmen Grade III, 1L, T in the office/depariment of the
Government of India, other than the CPWD, may be revised as per revised
scales for CPWD provided their recruitment qualifications are similar to those

prescribed in the case of Draughtsmen in CPWD and those who do not fulfil the .

said qualifications would continue in the pre-revised scales. Thereupon, the
Ministry of Defence on 3-7-1984 issued an order whereby the user
organisations were requested 1o take necessary action in terms of para 2 of the
Office Mcmorandum dated 13-3-1984. It appears that in the Ordnance Factories
under the control of the Dircctor General of Ordnance Factories (DGOF) no
action was laken to revise the pay scales of draughtsmen as per the Office
Memorandum dated 13-3-1984. A writ petition [Civil Order No. 5023(W) of
1985] was filed in’ the Calcutta High Court by some of the draughtsmen
employed in the Ordnance Factories in the State of West Bengal. The said writ
petition was disposed of by the High Court by order dated 8-10-1985 whereby

the respondents in the said writ petition were directed to forthwith implement
the Office Memorandum dated 13-3-1984 as well as the order of Ministry of

Defence dated 3-7-1984 to revise the pay scales in accordance therewith. The
said order was clarified by order dated 14-7-1986 whcreby it was indicated that
the order passed on 8-10-1985 was restricted to the writ petitioners and the
added respondents only. The Ordnance Factory Board appointed a Sub-
Committee to go into the matter and on the basis of the report of the Sub-
Commitiee, the Ordnance Factory Board in its meeting held on 9-9-1986

decided that the qualifications of draughtsmen employed in the QOrdnance -

Factories are not.similar to those of draughtsmen in the CPWD and theretore,
they were not entitled to revision of their pay scales as per the Office
Memorandum dated 13-3-1984. The petitioners in the said writ petition were

informed about the said decision of the Ordnance Factories Board by letter-

dated 9-10-1986. While the matter was thus pending consideration before the
Ordnance Factory Board, a writ petition was filed in the Madhya Pradesh High
Court by draughtsmen employed in the Ordnance Factories situated in that State
. and after the constitution of the Central Administrative Tribunal (for short ‘the

of |
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Tribunal’), the said writ petition was ransferred to the Jabalpur Bench of the
Tribunal and it was registered as TAA 111 of 1986. Another application (OA-87
of 1986) was also filed by some of the draughtsmen before the Jabalpur Bench
of the Tribunal. Both these zpplications, were disposed of by the Jabalpur Bench
of the Tribunal by judgment dated 21-4-1987 whereby it was held that the
applicants were entitled to be placed on a par with Grade I1 draughtsmen of the
CPWD, i.e., in revised scale Rs 425-700, ‘and that if there are any individyal’
exceptions amongst the applicants 10 this general equation, they should-be
identified by a suitable deparimental committee of three assessors of whom one '™’
should be from Management, one a technical person of appropriate level from .
inside the Ordnance Factory and one technical outsider not connected with the
Ordnance Factories of the rank of Professor or Additional Professor from

UNION OF INDIA v. DEBASHIS KAR (Agrawal, J.)

Engineering College, Jabalpur or Engineering Institute at Roorkee or 1T,

Kanpur. The Tribunal rejected the contention urged on behalf of the respondents -
in the said applications that the applicants do not possess the: recruitment
qualifications and experience at least equivalent to those of grade category Il of
draughtsman of CPWD. The justifications and reasons for the decision of the
Ordnance Factory Board at its meeting held on 9-9-1986 based on the report of
the Sub-Committee dated 24-1-1986 and the findings of the Sub-Committee that
the qualifications of draughtsmen in the Ordnance Factories have to be treated
as corresponding to those of Draughtsman Grade Il in CPWD were not
accepted by the Tribunal. Special Leave Petitions Nos. 8593-94 of 1987 filed by
the Union of India and others against the said judgment of the Tribunal were
dismissed by the order of this Court dated 17-11-1987 but the said order was
subsequently recalled by another order dated 20-8-1993 passed in Review
Petitions (Civil) Nos. 847-48 of 1991. The respondents in the said special leave
petitions have, however, stated that the said decision of the Tribunal has already
been implemented and the zpplicants in those applications have been allowed
the revised pay scale of Rs 425-700 with effect from 30-5-1982 as per Office
Memorandum dated 13-3-1984 and that the Assessors’ Committee which was
constituted in pursuance of the decision of the Tribunal have found that the
applicants have the qualifications which are equivalent to the technical
qualifications of Draughtsman Grade I1'in CPWD.

S. Two applications (OAs Nos. 569 of 1986 and 570 of 1986) were filed ..
before the Calcutta Bench of the Tribunal by draughtsmen employed in the
Ordnance Factories in the State of West Bengal whereby a direction was sought
for implementation of the Office Memorandum of Ministry of Finance dated
13-3-1984 and the directon contained in the order dated 3-7-1984- of the
Ministry of Defence after setting aside the order dated 9-10-1986 passed by the
Ordnance Factories Board. On the said applications the Tribunal, on 10-9-1987,
passed an order for seting up of an expert commitiee to examine the
recruitment qualifications of draughtsmen in the Ordnance Factories and to

- examine as to whether they can be treated as similar. to or "higher than the

recruitment qualifications of Draughtsman Grade II in CPWD. An Expert
Committee was set up in pursuance of the said order of the Tribunal and it
submitted its report dated +-12-1987 wherein the Expert Committee opined that
the recruitment qualifications of draughtsmen in the Ordnance Factories is
neither similar to nor higher than the recruitment qualifications for Draughtsman

W
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Grade 11 in the CPWD. The said report of the Expert Committee was assailed by '
the applicants before the Tribungl by filing miscellaneous applications, being
MAs Nos. 94 and 94-A of 1988 in OAs Nos. 569 of 1986 and 570 of 1986
pending before the Tribunal. The original applications as well as the
miscellafieous applications were all disposed of by the Calcutta Bench of the
Tribunal by judgment dated 31-12-1990. Relying upon the judgment dated 21-4-
1987 of the Jabalpur Bench of the Tribunal in TAA No. 111 of 1986 and OA
No. 87 of 1986, the Calcutta Bench of the Tribunal quashed the order dated 9-
10-1986 as well as the report of the Expert Committee dated 4-12-1987 -and

directed that the applicants in the said applications be given the benefit as 2

prayed for by them on the same lines as the direction given by the Jabalpur
Bench in its judgment dated 21-4-1987. Special Leave Petitions Nos. 9840-40-A
of 1991 filed by the Union of India and others against the said judgment of the -
Tribunal were dismissed by order .of this Court dated 29-7-1991. Review
Pititions Nos. 857-58 of 1991 filed against the said order were dismissed by

order doted 25-10-1991 but by a subsequent order dated 28-11-1994 the said €.

order dated 25-10-1991 dismissing the review petitions was recalled and the
review pelitions have been directed to be tagged with the Special Leave
Petitions Nos. 8593-94 of 1987, : .

6. Another application (OA No. 333 of 1993) was filed before the Calcutta
Bench of the Tribunal by the applicants who were warking as draughtsmen

under the control of the Gencral Manager, Ordnance Factory, Ishapur wherein @ )

they sought a dircction in terms of the judgment dated 31-12-1990 delivered by
the Calcutta Bench of the Tribunal in OAs Nos. 569-570 of 1986 and for a
direction 1o fix. their pay in terms of the Office Memorandum of the Central
Government dated 13-3-1984 and order dated 3-7-1984. The said petition was
allowed by the Tribunal by judgment dated 1-8-1984 and the respondents in the’
said application were directed to-extend the benefit of the judgment dated e
31-12-1990 delivered by the Tribunal in OAs Nos. 569 and 570 of 1986 to the
applicants and to fix their pay in terms of the orders of the Central Government
dated 13-3-1984 and 3-7-1984. Civil Appeal No. 1443 of 1993 has been filed by

the Union of India and others against the said judgment of the Tribunal.

r 7. Special Leave Petition (Civil) No. 22016 of 1993 has been filed against
the judgment and order dated 23-6-1993 of the Hyderabad Bench of the f
Tribunal in OA No. 140 of 1992 filed by applicants who were employed as
draughtsmen in the Ordnance Factory at Edumelaram in Medak District of ~
Andhra Pradesh. Following the decisions of the Jabaipur and Calcutta Benches
aforementioned, the Hyderabad Bench of the Tribunai has directed that the pay
of the applicants, other than applicants 7, 11 and 17, be fixed in the revised pay
scale of Draughtsman Grade II from the dates of their respective appointment
promotion as draughtsmen in the said Ordnance Factory in accordance with the
office memorandum dated 13-3-1984. :

8. In accordance with order of the Ministry of Defence dated 3-7-1984
orders were passed on 14-8-1984 and 15-2-1985 revising the pay scales in ~
accordance with the Office Memorandum dated 13-3-1984 but by a subsequent
order of EME Records dated 30-10-1986 on the basis of which other orders
were passed by the respective Commandants of the Base Workshops the said

[

orders were rescinded and the benefit of the revised pay scales which had been ¥
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| sthdrawn. A number of applications were filed before the .
ex&;ﬁ?ﬁ k::(asth\em;hmughlsmcn in Army Base Workshops, EME which were
:: osed of by the principal Bench of the Tribunal by judgment dated 15-5-
1'982 wheseby the orders of EME Records dated.30-10-1986 and subsequent
orders issued by the respective Commandants of the respective Base Workshops
- in pursuance of the said order of the EME Records, Secnnd_er;fbad have been
a ?:shed and it has directed that the applicants in the applications before the
91‘l;ibunal be placed .in their revised scale of pay as per Office’ Memorandum
dated 13-3-1984 notionally with effect from 13-5-1982 and that the actual
penefit be allowed with effect from 1-1 l-l98}. (;As Nos. 2125-33 pf 1993 have
peen filed by the Union of India against the said judgment of the Tribunal.

9. Though by order dzted 7-4-1994 SLPs Nos. 8593-94 of 1987 were
directed to be tisted zfter the decision in CAs Nos. 2125-33 of 1993 but since
the said SLPs are directed against the judgment of the Jab.:xlpur Bench of q:e
Tribunal dated 21-4-1987 which forms the basis for the judgments of other
€ Benches of the Tribunals in other connected matters, we have taken up SLPs

also and the same are being disposed-of by this judgment.

matters relate to revision of pay of draughtsmen employed in the Ministry of
Defence of the Government of India and except the respondents in CAs Nos.

d 2125-33 of 1993, the respondents in the '.olbcr matters gre all employed as
draughtsmen in the various Ordnance Factories under the Ordnance Factories
Board and the respondents in CAs Nos. 2125-33 of }993 are draughtsmen
employed in the Army Base Workshops. under the EME. In thf: impugned
judgments the various Benches of the Trlb_un:}l have laken the view (h.at the
qualifications which were required for appointment of drnpghxsman in the
Ordnance Factories as well as in the Army Base \Yorkshops in 'the EME were

¢ equivalent to the qualiﬁcadonsﬂwhich were prescribed for appointment on the
post of Draughisman Grade 11 in the CPWD and therefore, the respondents who
were placed in the pay scale of Rs 335-560 on the basis of the report of the
Third Pay Commission were entitled to be placed in the revised pay scale of

Rs 425-700 in accordance with the Office Memomndqm of the Ministry of
Finance dated 13-3-1984. On behalf of the Union of India and other appellants

in the appeals and petitioners in the special leave peutions and the review

" petitions, the said view of the Tribunal has been assailed and it has been_urged
that the qualifications for appointment on, the post of draughtsman in the

1 ' ifications} i he post of
ated. as equivalent o the qualificationsfor appointment on U

giaughlsmae: Grade 11 in CPWD and lheréfore, .the said respondents are not
g entitled to the benefit of revision of pay-on-the!basts of‘ the Office Memorandum

dated 13-3-1984. : o . .
11. During the pendency of these cases in this Court the Government of
© which is reproduced as undar: .
“OFFICE MEMORANDUM

in all Government of India offices on the basis of the

S
Sat

Nos. 8593-94 of 1987 along with these matlers and have heard the said SLPS

iy
10. The narration of the facts réferred to above would show that all these .

Ordnance Factories and the Army Base - Workshops of the EME cannot be.

{adia, Ministry of Finance has issued an Office Memorandum dated 1‘9-'10-1994

h Subject: Revision of pay scales of Draughtsmen ‘Grade 1, Il and III

N R
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Award of the Board of Arbitration in the case of Cenryj
Public Works Department.

The undersigned is directed to refer to this Department’s OM: No, F,
5(59)-E. 11/82 dated 13-3- 1984 on the subject mentioned above and to sa
that a Committee of the National Council (JCM) was set up 1o consider the
request of the staff side that the following scales of pay, allowed to the
Draughtsmen Grade I, II and I workin

g in CPWD on the basis of the

Award of Board of Arbitration, may be extended to Draughtsmen Grade 1,

“ II and I irrespective of their recruitment qualification, in all Government
of India offices :

Original Scale Reviéed Scale on the

basis of the Award

_ (Rs)
Draughtsman Grade | 425-700 550-750
Draughtsman Grade If 330-560 425-700

i Draughtsman Grade III 260-430 330-560

2. The President of India is now
Grade I, If and HI in offices/deparn
than in CPWD may also be
subject to the following :

(a)

Ppleased 1o decide that the Draughtsmen
ments of the Government of India other
placed in the scale of pay mentioned above

Minimum period of service for placement from the post
carrying scale of Rs975-1540 (0 Rs 1200-2040
revised Rs 260-430 to Ry 330-560)

7 years
(pre-
(&)

Minimum period of service for placement from the post

carrying scale of Rs 1200-2040 1o Rs 1400-2300 (pre-
revised Rs 330-560 to Rs 425-700)

Minimum period of service for placement from the post

carrying scale of Rs 1400-2300 to Rs 1600-2600 (pre-
revised Rs 425-700 to Rs 550-750)

3. Once the Draughtsmen are

promotions would be made a

" in accordance with.the n
recruitment rules.

5 years

- (o) 4 years

placed in the regular scales, further _

gainst available vacancies in higher grade and
ormal eligibility criteria laid down in the

i .

4. The benefit of this revision of scales of

pay would be given with
effect from 13-5-1982 notionally and actually fro

m 1-11-1983.
Sd/-

(Shyam Sunder)

12. By the said office memorandum. the Government of Ihdia, after
considering the request of the st

aff side that the scales of pay, allowed to the
Draughtsmen Grade I, II and IiI working in CPWD on the basis of the above
Award of Board of Arbitration may be extended to Draughtsmen Grade I, II and
I ifrespective of their recruitm ‘

ent qualifications in all Government of India.
offices, has decided that Draughtsmen Grade I, IT and I in offices/departments

b

.
Under Secretary to the Govemmen; of India”
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' ; 5 d in the
' he Government of India other than in CPWD nlﬂ)’ fﬂ:: Pequilscfninlimum
fe ed scales of pay on the basis of the award sugject a:a‘z of the office
re‘:,;(s)d of service as mentioned in clauses (a), (b) and (¢) in p

- 3 . der the Office
Zas- m benefit of this revision of scales of pay und m
'“"”’%Li?.%im' c;l;l::d 1?10-1994 has been given retrospectively with effect fro
&= Mem ‘ :

-3- ie.,
- me dates as was given by the Office Memorandum dated 113 3r81598:C.t -
e o 13-5-1982 notionally and actually from. 1-11-1983. In fp oo
Lo htsmen who fulfilled the requirement relating to the penodho Zlevam
e o d in the said Office Memorandum dated 19-!0—1994 on Fl e r {hog;e
e he estion whether their recruitment qualifications were similar to hose
.fjate the q”-of draughtsmen in CPWD would not arise aqd they wquld be. enti od
I e c:\sr?sed pay fcables as granted to the draughtsmen in CPWD 1rrcspec;:(\:ecmi
to l.her ruitment qualifications. But in respect of thgse dragghtsr:t':n \Zm e
;hoilrfurl?': the fequiremenl relating to th; ?gfif)gdng s;;wc;u;;?:isg:bi hlér:hi a2 of
o 'Omecnct f\:;rlr;_‘oclz?g:sm argas‘?r(rlxilalr to those prescribeq .for drauhghtshmlcna;aé
re;r\;:flll)n;s rct?ui‘red to be considered for the purpose of deciding whet frrlet ?fﬁce
Sntitlcd to the benefit of the revision of pay scales as per :
orandum dated 13-3-1984. . -
meml3. We will first take up the case of dragghlsmen in the Or:lg?rge:aijgzlggzsn
In CPWD the qualifications for direct appointment on the pos

g . b ical
*d- Grade 11 is -Certificate or Diploma in Civil, Mechanical or Electri

itati i ' i ining plus
Engineering from a recognised Institution wx.th 6 momhg. p_racuca}?il;z:‘ e rgegu{c
adé;itionul onc ycar employment experience in :m.organ@anopl o; rm of repute
and the posts not filled by direct recruitment are filled primarily by app

- M M M } 4
¥ . of Draughtsmen Trainees. The Jabalpur Bench of the Tribunal, in its judgment,

dated 21-4-1987. has stated that it has been admitted by the Ordnance Factories

- is silent oo
e . Board that the relevant recruitment rules, namely SRO, 4 of 1956, is silen

i th
the mode of filling posts of draughtsman and that the practice followed by the
i Factory Board is as follows : ' N
OrdnancsB;CararZation of D’men trainees on successful c¥ggg}?n ‘Zlf’ntgz:’rrz‘;rlﬁ
~ . - s A |

for the training of D’'men at ' ' ra
?:trggfxc:ghvei?eeM of D letter referred to above. Posts of D'men in CF’s are

i 1S
f filled primarily by appointment of D*men Trainees. However, a few pos

are also filled by promotion of tracers with minimum 3 years’ experience 10
“that trade.” . |

14. The Tribunal has observed that the scheme of trannm'g of drau%hltix:r;e;f

at ATS. Ambarnath was laid down in the Ministry .of Dgfence s let:ter Srriculum )
1969 which prescribes the various entrance qualifications and the curr :

- .- . o . . l -
a“([ [he per]od of [raln]ng .a[](i Iha] ‘he entrance quahf‘ca“on 1S matricu ation

i ’ i i in Tools Room or 1-1/2 years’
ith two years ugsc:fczll'lrle;r?der.zggfeafter selection 2-1/2 years' training :s
Dfﬂughﬁmiﬂ_s (;Odes six months’ working in factories and that gccordmg :
Claus Wthf lgc lécheme a Draughtsman Trainee will be graded either forlt: z
;l:slisgflsoe:io; le)raughtsman or Draughtsman and that the scheme nowhere lay.

i { ibunal,
** down that those trainees can be posted as Tracers. According fo the Trib
. h

i 1 imilar
the qualifications prescribed for draughtsmen in Ordnance Factones are s

or equivalent to those prescribed for recruitment in CPWD. The Tribunal has '1«%



. ~ 2%
536 SUPREME COURT CASES
held that the decision of the Ordnance Factory Board based on the Sub-

Committee report that the applicants (respondents herein) should be equated o
with Tracers and Draughtsm‘e’n Grade Il of CPWD was fallacious. In this
context, it would be relevant 1o mention that as per the pay scales fixed on the -
basis of report of the First Pay Commission of 1947 there was no difference iy
the pdy scales of Draughtsmen and Tracers in the Ordnance Factories and the -

pay scales of Draughtsmen and Tracers in CPWD Senior Draughtsmen in the
Ordnance Factories and Draughtsmen”in the CPWD were placed in the pay

scalé of Rs150-225, Dratghtsmen in the Ordnance Factories and Assistam:

Draughtsmen in'CPWD were placed in the scale of Rs 100-185 and Tracers in

Ordnance Factories 'as weéll as in CPWD were placed in lhg/ scale of Rs.60-150. )
On the basis of the report of the Second Pay"Commission in 1959 there was 3
slight modification in the” pay scale of Senior Draughtsmen in Ordnance -

Factories. Tracers in the Ordnance Factories and CPWD were placed in the

same pay scale of Rs 110-200-and Draughtsmen in Ordnance Factories and -

i Assistant Draughtsmen in CPWD were placed in the same pay scale of Rs 150-
240. Senior Draughtsmen in Ordnance Factories were placed in the pay scale of

Rs 205-280 while Draughtsmen in CPWD were placed in the pay scale of -
'Rs 180-380. By Notification dated 1-9-1965, there was change in the

designation of posts of drawing office staff in CPWD and Draughtsman was
designated as Draughtsman Grade I, Assistant Draughtsman was designated as
Draughtsman Grade il and Tracer was designated as Draughtsman Grade IIL
Thereafter on the basis of the report of the Third Pay Commission in 1973,
Tracers in the Ordnance Factories and Draughtsmen Grade 1i in CPWD were
placed in the same pay scale of Rs260-430, Draughtsmen in Ordnance
Factories and Draughtsmen Grade 1I in CPWD were placed in the same pay
scale of Rs 330-560 and Senior Draughtsmen in Ordnance Factories and the
Draughtsmen Grade I in CPWD were placed in the same pay scale of Rs 425-
700. This would show that Tracer in Ordnance Factories has all along been
trcated as cquivalent to Tracer/Draughtsman Grade I in CPWD and
Draughtsman in Ordnance Factories has all along been treated as equivalent 1o
Assistant Draughtsman/Draughtsman Grade II in CPWD. As a result of the
revision of pay scales in CPWD on the basis of the Award of the Board of

_ Arbitration, the pay scale of Draughtsman Grade III was revised to Rs 330-560,
.while that of Draughtsman Grade II was revised to Rs425-700 and of

Draughtsman Grade I was revised to Rs 550-750. The denial of similar revision
of pay scale to Draughtsmen in Ordnance Factories would result in their being
downgraded to the level of Tracer/Draughtsman Grade III in CPWD. Office

Memorandum dated 13-3-1984 cannot, in our opinion, be construed as having
such an effect.

15. Shri N.N. Goswami, learned Senior Counsel appearing in support of the
appeals as well as the special leave petitions and the review petitions, has urged

that the channel of _promotion_in Ordnance Factories is different from the
channel SY*promoton m CPWD inasmuch as in CPWD here s no further

promotion after a person reaches the. scale of Draughtsman Grade I while in
Ordnance Factories a draughtsman is entitled to be promoted as Chargeman
Grade II and thereafter as Chargeman Grade I and as Foreman and that the post
of Chargeman Grade II which is the promotional past for draughtsman was in

1995 Supp (3) scc
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. the pay scale of Rs 425-700 and that placement of Draughtsman in the said pay

; [ laced at the same level

ie of Rs 425-700 would resu!t in Draughtsman being p
:Sm[he promotional poSt of Chargeman Grade II and, therefore, the benefit of the
revision-of pay scales under Office Memorandum dated 13-3-1984 cannot be

-extended to the Draughtsmen in Ordnance Factories. On behalf of the

respondents it is disputed that there are no promotional chances for

" Draughtsman Grade I in CPWD. This question was not agitated in any of the

matters before the Tribunal and we are, therefore, unab}e_ 1o entertain this plea
urged by Shri Goswami on behalf of the appcll_ant_s/petmoners. As regards 1_{}3
post of Chargeman Grade II being 2 promotional post for Draughtsman in
Ordnance Factories-and it being in the scale of Rs 425-700 at the relevant time,

we are of the view that merely. because of promotional post for Draughtsmen in

Ordnance Factories was in the scale of Rs 425-700 cannol.be yusuﬁcaugn Wfor
denying the revision of pay scales to Draughtsmen and their being placed in the
scale of Rs 425-700 on the basis of the Office Memorandum dated 13-3-1984 if
such Draughtsmen are otherwise entitled to such revision in the' pay scale on the
basis of the said memorandum. Moreover, the provision re.gardmg.promouon‘of
Draughtsman as Chargeman Grade 11 in Ordnanc.:e Factories was introduced by
the Indian Ordnance Factories Group C Supervisory apd Non—Qazetteq Cafire
(Recruitment and Conditions of Service) Rules, 1989 issued _ylde Notification
dated 4-5-1989. The said Rules ure not retrospective in operation. Here we are
concerned with the revision of pay scales with effect from l3-571982 on tt.xe
basis of the Office Memorandum dated 13-3-1984‘and, at that ume,.(he said
rules were not operative. Thercfore, on the bqs:s of the aforesalq .Rules
Draughtsmen in Ordnance Factories cannot be denicd the benefit of rcv:sxon of
pay scales on the basis of the Office Mcmqrandum Qatcd 13-3-1984. T}_\e
appeals and the SLPs as well as review petiions relating to draughtsmen in
Ordnance Factories are, therefore, liable to be dismissed.

16. Dealing with draughtsmen in the Army Basg Workshops in the EME,
the Principal Bench of the Tribunal has observed .thal in the‘ EME_ for lbe post _of
draughtsman, the qualifications that are prescribed are ° Matriculation or gtsi
equivalent with two years' Diploma in Drayghtsmanship Mechanical or its
equivalent”. The Tribunal has referred to the Report of the Thnrd Pay
Commission wherein, while dealing with draughtsmen \yho were in the pay
scale of Rs 150-240 (as per report of Second Pay Commission), it is stated : .

“(ii) for the next- higher gradc of Rs 150-240 the requ'irem;nt is
generally a Diploma in Draughtsmanship or an gquxv;lentﬁquahﬁcauon in

Architecture (both of 2 years' duration after Mamcu!anon).

17. The Tribunal has observed that Tracer in the EME could not be treated
in any other manner but on a par with Grgde I Draughtsman of CPWD,
keeping in view their recruitment qualifications. The Tribunal held that the

_benefit of Office Memorandum dated 13-3-1984 had been rightly extended to

Draughtsmen in EME and that its withdrawal was illogical and irrmi.ona‘l. The
learned counsel for the appeliants has been unable to show that the said view (?f
the Tribunal suffers from an infirmity which would justify interference by this

~ Court. -

18..Civil Appeals Nos. 1433 of 1986, 2125-33 of 1993 as well as SLPs

(Civil) Nos. 8593-94 of 1987. 22016 of 1993 and Review Petitions (Civil) Nosl.q/7
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857-58 of 1991 are accordingly dismisscd but in the facts and circumsta

. 4 . nces of ; -
the case, the parties arc left to bear their own costs. ) o
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U.P. STATE SUGAR CORPN. LTD. Appellani;:‘ :

- Versus . o
STATE OF U.P. AND OTHERS Respondents, : 2

Civil Appeal No. 407 of 19861, decided on August 29, 1995
Land Acquisition Act, 1894 — S. 48 — Withdrawal from acquisition —
Acquisition of land belonging to the U.P, State Sugar Corporation by the U.P. Avas
Evam Vikas Parishad for urban development — A portion of the acquired land
needed by the Sugar Corporation for convenient and comfortable ¢njoyment of its -

property — Sugar Corporation alsu serving the public purpose — Sugar C.‘j»-‘

Corparation offering 2.74 acres of land in exchange of 2.18 acres of acquired land
— Requirement of Sugar Corporation found to be genuine — Avas Evam Vikas
Parishad directed to submit a proposal to the State Government for withdrawal of
proposed acquisition within 3 months and the State Government directed to issue
required notification within 2 months thereafter ‘

Appeal allowed S-M/14889/S ¢

Advocatcs who appeared in this case : '
G.D. Agarwal and O.P. Rana, Senior Advocates (Gopal Jain, Mukul Mudgal, P.N. "~
Gupta and Pramad Dayal, Advocates, with them) for the appearing partics.
ORDER

1. The short point in this appeal, which was not argued in the High Court, is
whether the appellant is entitled to retain the land to the extent of 2.18 acres out e
of Surveys Nos. 41/1 and 41/2. The Collector himself had written 2 letter on
7-12-1985 to the Secretary to the Government stating that a portion of the land
of Plots Nos. 41/1 and 41/2 measuring 2.18 acres out of total 2.40 acres
adjoining the General Manager, U.P. State Sugar Corporation’s residence,
which is the subject-matter of the acquisition, was yet to be developed. Leaving
apart mere 3 metres of land around the General Manager's residence would be  f
highly inconvenient. The matter-was examined in the meeting of the District
Officer, Shri Atul Kumar Gupta, the General Manager of the appellant, and the
Executive Engineer of the respondents-Avas Evam Vikas Parishad ('Parishad’,
for short). It was decided in the said meeting that in exchange of the acquired
land, 2.18 acres of land, the appellant would give an extent of 2.74 acres of land
in Plot No. 41/4. The Parishad was directed to send a proposal to acquire the g
{and of Plot No. 41/4 and aiso exemption of the land to the extent of 2.18 acres ‘
of land adjoining.the General Manager's residence. The Parishad, by its letter
dated 14-2-1983 submitted a proposal to acquire the land in' Plot No. 41/4, but
not for deletion of 2.18 acres of land in Plots Nos. 41/1 and 41/2. This would
clearly indicate that ground survey was conducted in consultation with the

t From the Judgment and Order dated 3-10-1985 of the Allahabad High Court in C.M.W.P. No,
13855 of 1983 )
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{if:re;peai"e officers and found that deletion of 2.18 acres of land in Surveys Nos.
|28 41/1 and 41/2 was necessary for convenient and comfortable enjoyment of the
5 :,._'p}opeﬂy by the appellant-Corporation.

e

% serving the public purpose. The jand is needed by them for convenient
.i%-enjoymem of the residence and the staff quarters. The Parishad is acquiring land
= for urban development; it would also become a part of its duty to see that the

.appellam.-Corporalion should have comfortable enjoyment of properties for its
officers and staff. . .
2

255 * 3. The appellant has submitted before us a plan, marking the {and in yellow
4242 which is necessary for it to enjoy the land and which needs to be exempted from

¥ submit, within three months from today, a proposal for the State Government to
e withdraw the proposed acquisition to the extent of 2.18 acres of land in Plots
' Nos. 41/1 and 4172 and instead acquire land of Plot No. 41/4, shown in red in

Ry “°c* the plan, as offered by the Corporation. The State Government is directed to

" jssue required notifications within a period of two months thereafter.
= Y35 | 4.The appeal is accordingly allowed. No costs.
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Appellant;
Versus

r% RATAN LAL AND OTHERS , Respondents.
Civil Appeals No. 7974 of 1995 with Nos. 7975-76 of 19957,
“decided on August 28, 1995 ‘
Land Acquisition Act, 1894 — S. 54 — Appeal — Appellant directed to deposit
50% of the amount awarded by the reference court’'— Respondent can withdraw
- balf the amount without security and the balance on.furnishing security — Deposit
- and withdrawal will be subject to the result in"appeals pending in High Court —
Constitution of India, Art. 136

Yo #
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Advocates who appeared in this case :
A B. Rohtagi, Senior Advocate (Nalin Tripathi and R.B. Misra, Advocates, with him})
for the Appeliant;
 Ranbir Yadav, Advocate, for the Respondent in C.A. No. 7975 of 1995.

ORDER

ax

«

1. Leave granted.

2. Though the respondents have been served, they did not appear in appeals
arising out of SLPs Nos. 3672 and 3753 of 1995 either in person or through
counsel. Mr Ranbir Yadav is appearing for respondent, Banwari Lal in appeai
arising out of SLP No. 3750 of 1995. We have heard the counsel on both sides.

N

t From the Judgment and Order dated 18-11-1994 of the Allahabad High Court in F.A. No. 85 of
1992 : '

Tttt o e P B

s
e
£

= 5. 2. After all, these are two public corporations and the appellant is also

v acquisition. We find the request is genuine. We, therefore, direct the Parishad to



. served and we so direct the appellant to deposit 50% of the amount awarded by-

29 -
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Oﬁ the facts and circumstances, We: think that the interests of justice will be
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efe within a period of iwo months from today. On the deposit so
::zc;:,f i;eenizs;%ﬁems will rl)ae at liberty to withdraw half the amount without
security and the balance half on furnishing the sg:cumy o the satisfaction 9f the ‘
reference court. The deposits and withdrawal will be subject to the (esult in the.
appeals now pending in the High Court. In default of }he deposit as stated
above, the stay-shall stand vacated. No costs. : e

1995 Supp 3) Supreme Court Cases 540
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STATE OF PUNJAB » . ..
: Versus

PRITAM SINGH AND OTHERS _ : ..

Civil Appeals Nos. 1608- 1640 of 1980, decided on August 30, 1995°
isiti — Civi swarding compensation at
Land Acquisition Act, 1894 — S.23 Civil court award '
-varying rntsqbctwecn Rs 90,000 and Rs 30,000 per acre — High Court awarding
. compensation on flat rate of Rs 72,220 per acre — Absence of material showmg
details of land covered by last category for which Rs 30,000 awarded — No
interference by the Supreme Court with that part of order called for

Appellant;

Respondents.

g

Appeals dismissed S-M/14901/S.

ORDER

1. Having scen the details of the facts and circumstances in these appeals
we do not think that there is any substance for interference. L . ‘

2. A notification under Section 4(1) of the L{lnd Acquisition Act \\;ai: e
published acquiring 25 acres and odd for qu'hc purpose, ‘narglvely.wat:d
establishment of grain market. The Land Acquisition Collector in his 300 <
dated 18-2-1972 awarded compensation at varying rates between Rs 40, fd'
Rs 10,000 per acre. On reference, the Additional District Judge. in his 93(;“(2;00
and decree dated 3-5-1976, enhanced compensation varying between Rs 92U, o ‘
and Rs 30,000 per acre. On appeal, the High Court a'war.ded compensa{rorgave o 4
flat rate of Rs 70,220 per acre. Being dissatisfied with it, these appeals

n filed. .
bee 3. We have seen the judgment of the High Cou.rt.‘Pra;ucally. fordlaéie
extent of land enhancement made by the Additional District Judge was \";:1(1)1 .
from Rs 90,000, Rs 85,000, Rs 80.000 and Rs 75,000 per acre to Rs 70,66 wle):re
acre. The only question is of the lands for which Rs 65,000 and Rs 35,0 l
awarded, which were enhanced to Rs 70,220. As 0 the first part, name )lls
compensation of Rs 65,000 per acre which was enhanced to Rg 70,000, ‘therethe
not much of difference. Though we find there is sut?s'tannal.dnfference for Tod
second category, there is no material on record showing detail of lands co;;her' :
by this part of the order. So, it is difficult for this Court to decide W i
interference with this part of the order of the High Court is called for. _

4. Under these circumstances, the appeals are dismissed but without cOStS.

AT B

. 3¢, by High Court modified accordingly — Constitution of India, Art. 136
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' 1995 Supp (3) Supreme Court Cases 541
(BEFORE S.P. BHARUCHA, FAiZAN UDDIN AND S.B. MAIMUDAR, JJ.)

4 “NDUBEN ASHOKRAO NALVADE

"

{DEAD) BY LRS. . Appellants;
y Versus .
. DHIRAJLAL SHIVLAL SURATI I
:> ~ AND ANOTHER Respondents.

Civil Appeal No. 7344 of 19957, decided on August 14, 1995 -
A. Specific Relief Act, 1963 -— S. 10 — Suit for specific performance of

. agreement of sale of entire house — Defendant contending that agreement was for
“‘sale of ground floor of the house only — Having regard to the facts and

- circumstances established on. record which were of clinching nature in favour of

. ‘the plaintiff-appellant, held, appellants were entitled to a decree for specific

performance for the entire house — Judgment and decree of trial court as aflirmed

(Paras 9 and 10)
.. B. Constitution of India — Art. 136 — Practicc — Remand — Casual
approach of first appellate court — Remand by Supreme Court in appeal under

_Art. 136 when not necessary — Court deciding first appeal not considering all the

relevant aspects of the case, observing that trial court had reached findings of fact
on appreciation of evidence and cven after hearing the plaintiff-appellant for
sometime not finding any exception that .could be taken lo the reasoning and
findings of the trial court — Held, approach of the appeliate court was casual and
cursory one — It should have come to the grip of the problem and reappreciated
the evidence led in the case — That having not been done Supreme Court would %
have been required to remand the matter for fresh decision in first appeal —
However, facts and circumstances being established on the records for the
purposes of the appeal under Art. 136 and the same being of clinching nature in
favour of plaintiff-appcllant and the litigation being a very old one, the matter need

not be remanded and could be dispased of finally — Civil Procedure Code, 1908,
S. 96

I

R-M/14813/S
Advocates who appeared in this case :

: Harish N. Salve, Senior Advocate (Nikhil Sakhardande and AM. Khanwilkar,

Advocates, with him) for the Appcllants; .
H.A. Raichura, Advocate, for the Respondents. '
The Judgment of the Court was delivered by
S.B. MAIMUDAR, J.— Leave granted.

. 2. By consent of learned advocates of parties the civil appeal is heard
finally and is being disposed of by this judgment. This appeal arises out of the -
judgment of the High Court of Gujarat dismissing First Appeal No. 803 of 1982
and confirming the judgment and.décree dated 2-5-1981 passed by the learned
Civil Judge, Senior Division, Bharuch in Special Civii Suit No. 22 of 1977. The
appellants before us are the heirs of original plaintiff while .the respondents are
the original defendants. We will refer 1o the -appellants and .respondents as -

" t From the Judgment and Order dated 21-9-1992 of the' Gujarat High Court in F.A. No. 803 of -
1982 . T S
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